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LEGISLATIVE ASSEMBLY.
Wc‘ineaday, 6t September, 1923.

The Assembly met in the Assombly Chamber at Eleven of the Clock.
Mr. President was in the Chair.

DEATH OF SIR VITHALDAS THACKERSEY.

Mr. Presiddnt : Before we enter wupon the business set
down for this day’s sitting, 1 desire to refer to the loss
which the Legislative Assembly and the public life of India have
suffered through the death of Sir Vithaldas Thackersey, the representative
of the Bombay Mill-owners Association in this Chamber. Neither to the
Members of the Legislative Assembly nor to his colleagues in the world
of Indian commerce, nor indeed to the political world in India generally,
i8 it necessary for me to describe or to estimate the services which Sir
Vithaldas Thackersey rendered to his fellow country-men. A figure well
known in the public life of Bombay and throughout India, Sir Vithaldas
Thackersey had wide social, commercial and political interests and his
removal by death leaves a vacancy not only on the benches of this
Chamber but in the general life ¢f the whole Indian community which
it would be difficult to fill. In paying this tribute to the memory of
onr late colleague, 1 am sure that 1 shall be expressing the unanimous
desire of his colleagues in this Assembly if I convey to his family
our sense of the public loss which India has suffered and our sympathy
with them in their bereavement.

Dr. H. 8. Gour (Nagpur Division : Non-Muhammadan) : Sir, on
behalf of the Democratic Party in this House and my other friends,
1 think you for the very handsome tribute you have paid to our dear,
lamented colleague Sir Vithaldas Thackersey, whose untimely death
has been a grievous loss to the Members of this House and to the
country at large. His life was a life of not only a successful captain
of industry but of a public spirited patriot, who had devoted his time
and money for the advancement of his country. Hils private charities
are well known. Only recently he endowed the Women’s University
in Poona with a munificent grant of Rs. 15 lakhs. As a member.
of this House his counsels were specially valuable to his colleagues and
to the members of our party. It was only on the occasion of the last
Budget that his voice was heard in the matter of retrenchment and public
econqmy, and whatever he said, Sir, was well worthy of the deepest con-
sideration. In losing Sir Vithaldas Thackersey we feel that the House is
poorer, for, as a member, his arduous duties in this House had impaired
his health, with the result that he was advised by his medical advisers to
tender a temporary resignation. But I betray no secret when I inform
the House that it was his desire to resume his seat in this House at the
earliest moment, but Providence had dictated otherwise. We feel, Sir,
that the loss of Sir Vithaldas Thackersey is a great national loss, and I
thgrefore echo the sentiments which have fallen from the Chair on this
occasion,

(1)
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Mr. Jamnadas Dwarkadas (Bombay City : Non-Muhammadan
Urban) : Sir, in associating myself with the remarks which have
just fallen from you, with your permission, I wish to say a few
words. Coming from Bombay it is natural that we should feel
the loss of Sir Vithaldas Thackersey to a much greater extent than the
other parts of India may feel. 1 know that Sir Vithaldas Thackersey was
a national asset. His services to this country have been so great that it
wotild be futile to make an attempt to enumerate them in the brief space
of time that we have at our disposal. But I can assure you, Sir, that in
Bombay Sir Vithaldas Thackersey’s services were almost indispensable.
There was not a single movement of importance during,many years just
past in which Sir Vithaldas Thackersey did not take an active part and to
the suoceess of which he did not largely contribute. Bombay can never
forget the obligation that Sir Vithaldas Thackersey has conferred on her
and . India, I am sure, can never feel too grateful for the services that he
has rendered. Sir, on behalf of myself and other friends, I associate
myself with the sentiments that you have been pleased to express.

The Honourable 8ir Maloolm Hailey (Finance Member) : Sir, I
should like to take the opportunity of associating myself on behalf
of my own colleagues and on behalf of Qovernment with the remarks
which you have made regarding the lamented loss of Sir Vithaldas
Thackersey. We have all lost a personal friend, but more than this,
I feel that Sir Vithaldas is a peculiar loss to us here, because he
brought to the newer atmosphere¢ of this Chamber a long experience
of the deliberations in the old Imperial Legislative Council. Those of
my colleagues who worked with him there will remember the acumen
he displayed on all financial questions and the unfailing vigour with
which he expressed his convictions.

It is on the financial side perhaps that we shall feel his loss most. He
was often a critic of Government finance, but, Sir, he was a eritic whose
loss we shall deplore, for he was no armchair eritic : he had a long and
profound expwrience of affairs. 1t is because be voiced to us the feelings of
a powerful community—sa community whose good-will is essential to us—
and voiced them with frankuess and full information, that we foel his
loss so keenly to-day. As Dr. Gour hus said, we shall all,—not only the

Indian public but Goverument—be the poorer for his absence from our
debates.

-
.

STATEMENT LAID ON THE TABLE,

) Mr. A. 0. Ohatterjee (Industries Secretary) : Sir, with your per-
mission, I beg to lay on the table a statement furnished by the High
Commissioner for India in the United Kingdom of cases in which the
lnwest tender in regard to stores purchased for this country was not
sccepted by him during the two half years ending the 31st December
1921 and the 30th June 1922. These statements have been submitted
by the High Commissioner in accordanee with the Resolution* passed

in thin Assembly last September on the motion of our late la
colleague, Sir Vithaldas Thackerscy. mented

——

*Pide Legislative Au!embly Debates, Velume II, pages 033—42,

€
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QUESTIONS AND ANSWERS.
'l‘nvm.um ArrLowanoss or Orricralrs.

1. *Mr: J. N. Mukherjee : Will the Government be pleased to
slate :

(a) Whether in regard to the majority of establishments under the
Imperial and Provincial Governmengs the scales of pay of
Government officials have been revised on account of rise in
the cost of living during recent years !

(b) Whether the status of officials for purposes of travelling allow-
ances by rail, boat, or road was raised in accordance with
the rise in pay, as a result of such revigion ?

(¢) 1f the answer to the above question be in the affirmative, will
the Government be pleased to state the reasons for granting
higher class accommodation by rail or boat, or higher rates of
mileage allowances for travelling by road, to an official whose
pay was raised not becausc of added duties and responsibilities
but only on account of higher cost of living ?

The Honourable Bir Maloolm Hailey : (a) Yes.

(b) and (c). The status of officials for the purposes of the travelling
allowance rules being fixed mainly in consideration of pay, the inerease
of pay had srometimes the effect of transferring an official into a higher
class. The question of revising the pay limits for the different classes is
under consideration.

TeAVELLIRG ALLOWANCES IN THE PUNiaB.

2. *Mr. J. N. Mukherjee : (¢) Are the Government aware that
the Punjab Government have issued a circular order in regard to the
establishments under their control ruling that the status of officers for
purposes of travelling allowance will remain the same as before the revision
of pay !

() Will this Government be pleased to state the reasons for the
Punjab Government following a different course to other Governments ?

(¢) Will the Government be pleased to state the approximate extra
eosts to the public Exchequer due to Governments other than the Punjab
not taking the same course as the Punjab Government ?

(d) In view of the great need for retrenchment in public expendi-
tare, do the Government propose to consider the advisability of issuing
orders similar to those of the Punjab Government 1

The Honourable Bir Malcolm Hailey : (¢) The Punjab Government
issued a circular, which came to the notice of the Government of India in
September 1921, ruling that, pending revision of the pay limits, officers
would remain in the same cla.ua as before tha revision of their pay. It
has recently fixed limits differing in some respects from the older limits
for different classes of officers.

(d) I am mnot in a po'utlon to state the reasons wlich actuated the
Punjab Government, but I imagine that the change was made in the
interests of economy.

(¢) 1 regret that it is mot possible to frame such an cstimate, but
I may point out that the Punjab (iovernment raised their rates of dmly
allowance, u course which was not followed by other Local Governments,

(d) I would refer the Honourable Mcmber to my reply tg thé last
question. P

* (22 )
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CoupLAINT OF MR. Sau¥ey acainst 4 Guanp.

3. - *Mr. Jamnadas Dwarkadas : (i) Has the attention of the Gov-
ernment been drawn to a letter from Mr. Bodhraj Sahney in the Leader,
dated 17th April 1922 complaining against the high-handed action of a
railway guard in forcibly evieting him from a seeond class compartment ?

(#) Has an enquiry been held to ascertain the ‘facts of the case t

(44i) What action has been taken against the guard in question and to
compensate the complainant for the loss of some of his luggage and the
inconvenience caused to him 1

The Honourable Mr. C. A. Innes : (+), (#) and (s#4). The attention
of Government was drawn to the article, and at their request an inquiry
was held into the matter by a Magistrate. Departmental action has been
taken against the guurd of the train and the Station Master but in view
of the Magistrate’s findings the Railway Administration has rejected the
claim for compensation.

CoNTRIBUTIONS TO THE WAB BY 1NDIa,

4. *Mr. T. V. Seshagiri Ayyar : (¢) With reference to the answer
of the Honourable Sir Reginald Craddock, dated the 7th March 1917, to
question No. 19 asked in the late Indian Legislative Council by the
Honourable Sir Ibrahii: Rahimtools, has the (Government ever published
the information promised ! If not, has the Government any intention of
compiling and publishing such information and if so when ¢

(b) Will the Government, in casc the information is to be published,
obtain from the Home Government and give to the House particulars of
similar contributions made by Australia, Canada, New Zealand and
South Africa 1 -

Mr. E. Burdon : (a) The information has not yet been published.
The question of publication at present forms the subject of correspondence
between the Government of India and the Secretary of State for India.

(b) Complete information regarding the contributions of different
kinds made by the Dominions named towards the prosecution of the (ireat
War is not available in India, and cannot at present readily be obtained.

SaNcTION T0 RAIBING Loaw,

5. *Mr. T. V. Seshagirli Ayyar : (a) Will the Government be good
enough to state why the sanction of Parliament was sought for raising an
Indian loan in England !

(b) Having regard to the speech of the Under Secretary of State for
Indig, will the Government take steps to avoid the necessity for obtaining
similar sanetion in future t

The Honourable Siv Malcolm Hailey : (a) Because, as the law now
stands, the loan could not be raised without such sanction. The Honour-
able Member is doubtless aware that the sanction given was not confined
to the ourrent year’s loan, but will cover loans raised during the next few
Years, up to a total limit of £50 millions,

(b) If the statutory restrietions were abolished, the loans would
awbomgatically cease to be trustee securities under the Trustee Act, and this
would greatly lessen their value from the investop’s point of vigw. In
order to keep them in the category of trustee stocks, we should have tg
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secure legislation in the United Kingdom on the lines of the Colonial Stock
Act of 1900. This Act requires the observance by the borrowing colony
of certain conditions, a copy of which 1 shall be happy to supply to the
Honourable Member, if he so desires. The present time is, 1 think, inop-
portune for asking the Uome Goverument to uutrrt.ake legislation of this
nature. 4

Rnoonuuonlons or Miuitany Rrquiremexts Comsinrres,

. *Mr. T. V. Beshagiri Ayyar: (a) Will the Government be
pleased to state what recommendation, if any, the Military Requirements
Committee in India made to the Sub-Commitiee of the Imperial Defence
at Home 1

(b) Will the Government be pleased to state what action, if any,
has been or is proposed to be taken on the said recommendation ?

Mr. E. Burdon : (¢) The Government regret that -it would not be
in the public interest to give at present the information asked for in the
first part of the guestion.

(b) No final decision has yet been reached .on the recommendations
of the Military Requirainents Committee in India. It is accordingly not
possible at present to make any announeement.

Mr. T. V. Beshagiri Ayyar : llas the Government of India sent
to the Secretary of State its views upon the question ?

Mr. E. Burdon : Yes,

INooNvENIRNCES TO RAILWAY PasSSENGERS.

7. *Baba Ujagar Bingh Bedi: (a¢) Is it a fact that at starting
stations even after trains have arrived at the platform and been occupied
the fans are not in working order, and in reply to inquiries by passengers
they are informed that the fans are allowed to be set in motion only 16
minutes before the starting time 1

(b) f the answer is in the affirmative do the Railway Authorities
proposc to remove this general public inconvenience by issuing an order
that when such trains arrive at the platform and if desired by passengers
the fans may be put in working order ?

The Honourable Mr. C. A. Innes : On most railways the practice is
that electric fans in carriages are available for the use of passengers half
an kour before the departure time of trains from the starting station. On
the North Western Railway the existing orders are that fans should be
switched on 15 minutes before trains are due to start but the Agent has

arranged to bring the orders into conformity with those on other Indll.n
Railways in respect to this matter.

RmsERviNG BEATS ON Rairwavs.

8. *Baba Ujagar 8ingh Bedi: (a) Is it a !act that'it has become
8 practice in railways to reserve seats for passengers on through serviece
trains from any station though the passenger is catching the train at an
intermediate station {

{b) To be more clear, if & passenger desires to reserve a seat from
Gujranwala station can the Station Master of Lahore reserve a sgatufor
him from Gujranwala Station and label it at Lahore from Gujranwala

to such and such station 71 |

w1
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(¢) If the answer is in the affirmative is such Station Master authorised
nunder any provision of the Railway Aect to reserve such seats for
passengers from stations which are not directly under his charge ¢

(d) Are such passengers charged the railway freight from the
stations at which they catch train or from the original station where the
Station Master has ordeled reserved accommodation and has lahelled the
seats ?

The Honourable Mr. O. A. Innes : (a) The practice gencrally on
Railways is to reserve seats from the starting station for passengers entrain-
ing at intermediate stations on sufficient notice being given : but reserved
accommodation at intermediate stations iy not guaranteed.

(b) The reply is in the affirmative provided ‘the train starts from
Lahore.

(¢) Such reservation of seats for passengers is not inconsistént with
the provisions of the Indian Railways Act.

(d) Passengers are charged for reats from the station at which they
entrain on all railways exeept the Qreat Indian Peninsula Railway. The
Great Indian Peninsula Railway undertakes to reserve seats for passengers
at intermediate stations provided fares are paid as from the starting
station and provided also that room is available on the train.

&
Reservivo Seats ProM JunruNour 1o Karxa.

0. * Baba Ujagar 8ingh Bedi : (a) Is it a fact that on B8th May 1922
on Bombay Mail carriage No. 540 through service from Lahore to Kalka
in a 1st Class Coupé two seats were reserved for a Captain from Jullundur
to Kalka and were booked from Lahore by the Lahore Station Authorities
and the label was placed at Lahore from ‘‘ Jullundur to Kalka '’ while
other travellers who desired to secure these seats at Lahore were refused
on the ground that these two berths were reserved ?

(b) If the answer is in the affirmative, was the excess fare from
Lahore to Jullundur charged from the passenger and if not why not ?

The Honourable Mr. C. A. Innes : (¢) The reply to the first part of
the question is in the affirmative, As regards the second part no lst
class passengers desiring to travel from Lahore were refused accommoda- |
tiun as berths in a Coupé were still unbooked and available before the
train in question started.

(b) The reply is in the negative, as in reserving berths for passengers
travelling to foreign lines from intermediate stations on the North Western
Railway the fare is charged from the station at which the berth is occupied

and not from the station from which the train starts.
L ]

Savaries oN Easr Ixpian Ramnwav.

10, *Bhai Man Bingh : (a) Will the Government be pleased to state
the total number of officers getting salaries of Rs. 200, between Rs. 200
and Rs. 500, and over Rs. 500 in the East Indian Railway respectively
and how many of them are Indians ?

() Will the Government be pleased to state the total amount paid
in salary every year to officers of the East Indian Railway getting
Rer 200, between Rs. 200 and Rs, 500, and over Rs. 500 and how mmch of
this amount is paid to Indians ! .
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The Honotirdble Mr. 0. A. Innes : A statemgnt giving the information
asked for is placed om, the table.

Slatement showing the number of Kuropean and Imdian ofcers of the East Indian
Railway on and above Ry, 200 and the amount paid to thom every year,
(9 ¢ o
(sl L -~ )
—— Kumber of Total smount | Amount noluded
Tolal pumber of lndlanu inelud- pnitl in valaries | in those :
employds. od In thn-e evety yaarto | pald $p
. smmployés, . OYETY JOAT,
» Ra. Ba.

On nhry of Ra. 200 e 101 80 2,16,000 88,600

. between 201==500 1,677 140 69,861,833 4,897,280

" » OV R‘- m e 317 2‘ “.O'l.m 2."‘8”

Owing 10 occostant fimoctustions, the figures piven above can only be approximate.
Ratp ar Sueru Kownvo.

11. *Baba Ujagar Singh Bedi: (a) Ts it a fact that a raid was
committed in the village of Sheru Kohud in the district of Dera Ismail
Khan in the first week of May last and a young Hindw girl and a Mahom-
madan girl were kidnapped by the raiders !

(5) If so, what steps have the authorities taken to get them back
and restore them to their parents !

- Mr. Denys Bray : (a) There was a raid on Sheru Kohna (not Sheru
Kohud) on the night of the 8-9th ¢f May in which a Hindu boy and a
Hindu girl were kidnapped.

(d) The Frontier Constabunlary at Draban receiving the alarm
turned out parties to hold the Passen into the hills, but failed to get in
touch with the raiders. As soon as the Deputy Commissioner heard of
the raid on the 9th, he sent out a police officer to investigate. The
Political Agent, Wana, at onee took action to find out the wherecabouts of
the kidnapped children and try to secure their release. Meanwhile the

boy escaped and returned to his home, and on or about the 27th May the
girl also returned. She stated that she had been released without
ransom, but there is reason to believe that her parents had paid 400
Kabuli rupees for her release.

Coxvicrion or Mrusers or UNiEp Provinces Proviworar CoNarass
CouMITTEER.

12. *Rai Bahadur Bishambhar Nath : (¢«) Is the Government aivare
that 55 members of the United Provinces Provineial Congress Committee
were convicted under Criminal Law Amendment Act, by the Distriet
Magistrate of Allahabad, in December last, and sentenced to undergo an
imprisonment of 18 months in some cases simple, in others rigorous, and
with a fine varying from Rs. 500 to Rs. 100 ¢

(b) Is the Government aware that the cases of the said persons,
along with others, convicted under Criminal Law Amendment Act, were
revised by a special officer, appointed for the purpose, hy the Bni‘wd
.Provinges Government«
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'(¢) Is the Government aware that the Umted Provinces Government
has admitted that there was irregularity in the trial of the wsaid 55
persous !

(d) Will the Government, in view of the totality o of circumstances, be
pleased to direct the release of the said persons 1

. The Honourable fr William Vincent : (a) Yes.

(b), (¢) and (d). The cases of these persons were examiried by the
Special Officer appointed by the Locel Government. From the reply
given in the Provincial Legislative Council it appears that the examina-
tion disclosed only a technical irregularity, which could have been cured
in the Appellate Court by an alteration of the section, and the Govern.
ment of India see no reason to interfere, nor has any application been
made to them under section 401, Criminal Procedure Code.

ProvisioN or LAND To Assam Bexgar BRaivway.

13. *Rai G. 0. Nag Bahadur : (¢) Is land for railway purposes pro-
vided by Government free of cost to the Assam Bengal Railway
Company 1

(b) If so, what is the amouns paid tip to 1920-21 from the revenues
of the country !

The Honourable Mr. O. A. Innes : (s) Land supplied to the A. B.
Railway Company falls under two categories as follows :

(¢) Land which the Secretary of State shall consider requisite for
the railways of ‘the undertaking and for stations, station yards, ete.,
necessary or proper for the purposes of the railways and which he
has under the contract to provide free of cost. The cost of such
land does not affect the capital or the revenue account of the
railway.

(¢1t) Land which the Secretary of State may allow the Company
to have possession of for the purposes and conveniences of the under-
taking in respect to the provision of foreshores, wharves, jettles or
quays., The value of such land is treated as capital contributed by
the Secretary of Statr ¢nd ranks pari passu with the rest of the
capital contributed by the Secretary of State and by the Railway
Company in regard to interest and share of surplus profits if any.
(b) The cost of land provided up to end of April 1922 under the two,

categories is Rs. 56,42,654 and nil respectively.
Provision or RaiLway CirmiscEs,

14, *Mr. N. M. Joshi : With reference to the answer given on 27th
February 1922 to my question (No. 221) will Government kindly state
the approximate distribution between 1st, 2nd and 3rd class of the 4,500
coachea included in the provisional programme for the next five years ?

* The Honourable Mr. 0. A. Innes: The distribution of the coaches
included in the quinquennial programmes as revised by railways is as

under :
(in terms of four

wheelers).
First class .. . . . . 454
Becond class .. . . ‘e . 474
Third clnss .. o . . 3,869

- Total " o 4,787

[ ] —
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State Raizway Cobes,

15. "Mr. P. L. Misra : (¢) What was the cost respectively of pre-’
paring and printing the last edition of the State Railway Codes 1

(3) Do all, or a majority of, the rules apply to company-worked
State railways also ? '

(c) I not, what other corresponding codd of Government rules
available to the public are in force, where can they be had, when was the
last edition issued, and what was the cost, respectively, of preparing and
printing their last edition ?

The Honourable Mr. 0. A. Innes : (a¢) The cost of preparing the
last edition of the State Railway Codes is estimated at about Rs. 3,000,
The edition consisted of three separate volumes and 6,000 copies of each
volume were printed. The cost of printing was Rs. 12,000.

(b) The rules in the Code ares based on orders of the Government
of India and the Railway Board, the majority of which are applicable to
Statc lines worked by Companies.

(¢) No separate set of Codes of Government rules has been issued
specifically for the Company-worked State Railways.

MiLzagn or State Rainwavys.

16. *Mr. P. L. Misra : What was the total open mileage on 31st
March 1922 respectively of State railways proper, and company-worked
State railways 1

The Honourable Mr. 0. A, Innes : The total gopen mileage of State
owned railways on 31st March 1922 was 26,698.92. Of this 7,592.36 miles
were worked by the State and 19,106.56 miles by Companies.

CextrAL Provizces Propuorive Rainwavys,

17. *Mr. P. L. Misra : With reference to Appendix 10 to the Railway
‘Administration Report for 1920-21, will Government be pleased to lay
on the table a statement shewing only such lincs in the Central Provinces
as were, as 8 result of the survey or reconnaissance, estimated to give a

« return not less than the rate in forecast at the time for productive
works !

The Honourable Mr. O, A. Innes: None of the projects in the
Central Provinces referred to in Appendix 10 to the Railway Administra-
tion Report for 1920-21 was, as a result of survey or' reconnaissance,
estimated to give & return equal to or more than the rate in force gt the
time for productive works.

IwpiaNIsaTION OF Rainway Servicrs.

18. *Mr. N. M. Joshi : With reference to paragraph 2 of the
Honourable Mr. Innes’ speech printed at page 8110 of the Legislative
‘Assembly Debates, Volume II, No. 46, will Government kindly state the

- present position of the question of the Indianisation of the railway
services, particularly in non-technical departments like the Agency, Stares,
Printing snd Audit f, '
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Thé Honomrable Mr. 0. A. Innes : Ihavlhhdthepointmed
and I think that I can best answer the Honourable Member’s question by
giving certain comparative figures. In 1916 the number of Indians holding
guperior posts in all Departments of Company and State Railways in
India was 85 ; in 1922%t was 212. The increase has taken place chiefly
in the Enginecring and Traffic Departments. In the former the number
has risen in the period mentioned from 39 to 81, and in the latter from
32 to 82, The departments parhcularly mentzoned by the Honourable
Membgr are small departmgnts in which vacancies are not so common.
But the figurcs are as below. In the Audit Department there are now 23
Indiaus against 7 in 1916. In the Stores and Printing Department there
are 7 against none in 1916 and in the Agency Department there are 4
against 3 in 1916.

Mr. N. M. Joshi : Do these appointments include acting posts 1

The Honourable Mr, 0. A. Innes : I am afraid I cannot answerthat
question without notice.

Cosr or Laxp ror Ramwway Purrosms.

19. *Mr. N. M. Joshi : With reference to the undertaking given on
15th March 1922 by the Honourable Sir Malcolm Hailey in his
printed at pages 3131-32, of the Legislative Assembly Debates,
Volume II, will Government kindly state what decision has been arrived
at in connection with the cost of land provided free for railway purposes
being debited to Government capital account instead of to the Rcvonuo
account as at present !

The Honourable 8ir Malcolm Hailey : The point raised by the
Honourable Member has been examined in consultation with the Auditor
General. The payments to which his question refers are payments for
land which is madg over freg of cost to subsidised railways, that is to
say, railways which are both owned and worked by companies and the
receipts and disbursements of which do not appear in the Government
accounts, Govermunent makes what is in effect a free gift of the use of the
land to the companies as an inducement to them to take up enterprises
which are likely to be beneficial to the public. The proprietary rights
remain vested in Government. So far as the companies are concerned,
the cost of the land, if they had to pay for it, would doubtless appear in
the capital section of their accounts. So far as Government is concerned,
the concession is practically a free gift, which must be made from revenue.
In case the land at any time reverted to Government, it would of course
be posaiblg for Government to use it for other purposes ; but even thgn,
unless it were employed for the purposes of a commerecial department, it
wauld not be in accordance with gur system of account to charge the cost
of the land to eapital.

Mr. N. M. Joshi : May I ask a supplé¢mentary question, Sir § If the
Railway Department is a commgreial department, is it not necessary that
the cost of the land should also bear interest.

The Honourable 8ir Maloolm Hailey : In that case, Sir, it would not
be the free gift to the companies which I have described. L
- CaPITAL GRANT 8PENT IN ENGLAND,
20, *Mr. N. M. Joshi : With reference to the’answer given on 16th
March 1922 in the Council of State to question No. ;25, will Governmeny
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kindly state how much of the capital grant spent in Epgland is for loss °
by exchange !

The Honourable Mr. 0. A. Innes : The loss by exchange adjusted in
the accounts to end of December 1921 on the sterling payments in England
is Rs. 3,55,82,000 uand is included in the figure sﬂown against India in
the answer given on 16th March 1922 in the Council of State to question®
No. 125. This loss operates against the eapital grant for expenditure in
India and not against that for expenditure in England.

Caritar OtriaYy oN RalLways,

21. *Mr. N. M: Joshi : Will Government kindly say how much of
the capital outlay of Rs. 558.32 crores referred to in paragraph 5,
Chapter VII of the Railway Administration Report for 1920-1921, was
met out of productive debt, how much of the same outlay represents
capital not bearing interest and whether the figure includes the cost of
‘ protective ’ railways 1

The Honourable Mr, O. A, Innes : (a) The capital outlay on Railways
directly incurred by Government and classed as productive to end of
1920-21 is Rs. 308 crores.

(b) The figure of *‘ capital not bearing interest '’ which relates to
the share-capital and debentures raised by guaranteed Companies docs
not represent direct outlay and is not included in the total outlay of
558 crores.

(¢) The total outlay of Rs. 558 crores represents the whole capital
outlay on Railways including that provided by guaranteed companies and
oost of protective railways.

Cuarces yom MiLiTarYy Trarric.

22, *Mr. N. M. Joshi : With reference to (f) of the answer given
on 14th March 1922 to question No. 298, do Government propose to con-
gider the advisability of showing the cost of these and other concessions
in the Army accounts ?

The Honourable Mr, 0. A. Innes : Government have given this matter
“heir consideration and arc of opinion that nothing will be gained by
altering the existing procedure.

The primary object of the special charges made to the Army is the
simplification of the method of payment, accounting and audit in con-
noction with the carriage of Military traffic by rail.

Caleulation of the difference between the charges made at Military
Traffic rates and at public tariff rates would involve time, labour and
extra cost in clerical establishment incommensurate with the rgsults t§ be
obtained.

Rates ox Steareaic RatLwavs,

23. *Mr. N. M. Joshi : Are the Army Officers, men and goods
carried, on the non-paying strategic railways also, at the concession
rates referred to in Armmy Regulations, India, Volume X, Appendices V
and IX ?

The Honourable Mr. C. A. Innes : The answer is in the affirmatéver
s
* Vide page 1112 of Volumg II, Part 1I of the Council of Btate Debates.

Ll
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24. *Mr. N. M. Joshi : Is it a fact that Government have powers to
compel a railway company to alter its rates and fares within the prescrib-
ed maxima and minima t*mrges, and if so, under what conditions,
if any ?

The Homourable Mr. 0. A. Innes : The question is not free from
difficulty as the Honourable Member will see from paragraphs 144 to 147
of the Acworth Committee’s report. But whatever our powers under the
contracts may be, it is obvious that the proposal to establish a Rates
Tribunal which is now under consideration will necessitate a re-examina-
tion of the whole position,

Canriage or Coal oN RaiLways.

26. *Mr, N. M. Joshi : Is there any difference between the railway
rates charged to the public and those to railway administrations for the
carriage of coal, and if so, on what basis is the distinction made ¢

The Honourable Mr. 0. A. Innes : Yes. The rates charged to
Railway Administrations for the carriage of coal are less than the rates
to the public. The basis of the distinction is that in the circumstances
of India it is unnecessary to allow the same margin of profit in trans-
actions between railways as in the case of public traffic. If this principle
were not applied to coal the effect would be on the one hand a consider-
uble increase in working expenses on the Railways receiving the coal
and an increase in the profit of the Railways delivering the coal. The
principle is of course subject to the further principle that coal even for
other railways should not be carried at a loss. .

CARRIAGE OF RalLwaY StTORBES.

26, *Mr. N. M. Joshi : With reference to the item ‘‘ carriage of
revenue stores '’ appearing in appendix B to the Statement of Demands
for railways will Government kindly state what are the rates charged
for the carriage of the stores, and whether the freight charges are not
added to the cost of the stores, and if not, why not ! :

" The Honourable Mr. 0. A. Innes : The rates for the carriage of reve-
nue materials and stores differ on the different railways, but on most
Railways they are .09 pie per maund per mile.

_ Freight charges are not now added to the cost of the stores except
it the cases of large purchases required for immediate consumption on
works. ,

In 1912, the investigations of the Stores Accounts Committee brought
to light that the distribution of freight charges over a multitude of items
of Revenue stores involved a large amount of labour without a corres-
onding degree of advantage or even of real accuracy. On the recom-
Tendation of the Committee therefore it was decided to charge freight
In & lump sam direct to a separate head in the Revenue Account and the
Procedure was altered accordingly.

kany stores are issued to Capital works or sold, a fixed percentage
charge based on the actuals of past years is added #o the book value of
such stores for freight and ocertain other incidental charges,
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Sara-SanTanAR RaTLwaY.

97. *Mr. N. M. Joehi : With reference to the Sara-Santahar Rail-
way mentioned in paragraph 9, Chapter II of the Railway Administration
Report for 1920-1921, will Government kindly stato what credit, if
any, was received on account of the dismantlefnent, and what items it
represented !

The Honourable Mr. 0. A. Innes : A sum of Rs. 7,65,477 was receiv-
ed and eredited to the Capital Account of the Sara-Santahar Railway on
account of the dismantlement of the metre gauge line. It represented
the cost of permanent way and bridge materials.

Mr. J. Ohaundhuri : May I ask the Honourable Member what has
been done with the metre gauge railway which formerly existed between
Sara and Santahar ¥ What has been done with the railway lines, plant,
carriage and the whole of the stock ?

The Honourable Mr. O. A. Innes : I am afraid I must ask for notice
of that question. :

Durizs or Rainway AupIToms.

28. *Mr. N. M. Joshi : With reference to paragraph 6515, Volume
IIT of the Indian Railway Committee’s Report, will Government kindly
state what steps, if any, are proposed to be taken to place their auditors
in a position to estublish some kind of correlation between the renewal
programme and the financial aceounts ?

The Honourable Mr. O. A, Innes : The collection of necessary preli-
minary information has been undertaken, and this question has also
recently been considered in the Central Advisory Council. Arrange-
ments are now being made to initiate measures to place the renewal
programme on a definite basis which will be dependent on and directly
related to the capital liability shown in the financial accounts.

RaiLway Rzcerers.

29. *Mr, N. M. Joshi : With reference to paragraph 6468, Volume III

of the Indian Railway Committee’s Report, is it a fact that on account of
“the railways not having been able to spend money on renewals, the net
railway receipts were very mueh swollen?

The Honourable Mr, C. A. Innes : Yes, during the war period.

Mr. K. O. Neogy : Is the Honourable Member aware that this has
been characterised as dangerous finance by the Acworth. Committee 1

The Honourable Mr. 0. A. Innes : May I ask which question !
N 2!9: K. C. Neogy : The system to which Mr. Joshi refers in Questior
0. 29.

The Honourable Mr. 0. A. Innes : I am quite aware of what the
Acworth Committee said on the matter. '

Mr. K. 0. Neogy : Is he also aware that the Acworth Committee have
unanimously come to the conclusion that the War is not a sufficient
excusc for this system. -

SaorTacE or Raizway Coacaes.

80. ®*Mr. N. M. Joshi: With referenco to the Answer given on 31st
January 1922 to question No. 234, will Government state why tEE pro-
vision of additional ¢oaches was allowed to fall into arrears to the extent
indicated by the figures furnished in that angwer between 1906 and 1915 1

#

]
L]

- [ . . \ :
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The Honourable Mr. 0. A. Innes : At this distance of time the Gov-
ernment of India do not think that any useful purpose would be served
if they attempted to go into the merits or demerits of the expenditure
programmes of the different railways during a period which ¢nded seven
years ago. ’

pvisorY Locar Couxcrias.

81. *Mr. P. L. Misra: (a) Will the Government be pleased to state
when the Local Advisory (Railwagy) Councils recommended in paragraphs
139-142, of the report of the Railway Committee will be established, also
to state the loocal centres where the local councils are to be established !

(b) Have any rules been framed to regulate the business of the
Central and the Local Advisory Railway Councils ¥ If not do the Gov-
ernment propose to submit them to this Assembly before bringing them
into force !

The Honourable Mr. C. A. Innes : (¢) Government are not in a
position at present to give the information asked for. The necessary
preliminary opinions of those concerned are bheing colleeted.

() No regular rules have been framed for conduet of business in the
Central Advisory Council whose procecdings are for the present governed
by the gencral instructions contained in (Government of India Resolution
No. 1194.F., dated 10th March 1922, under which the Council was consti-
tuted. In respect of local Advisory Councils the Honourable Member's
question is covered by wha! is said in respect to firet part of this question.

Revision or Rairnway Acr.

32, ®* Mr, P. L. Misra: Will the Government bé pleased to state when
they propose to vevise the Indian Railways Acts to embody the recom-
mendations of the Aeworth Committee and other provisions to assimilate
the Indian law with the railway law in England and America 1

The Honourable Mr. C. A, Inmes : The Honourable Member is
referred to the answer® given in the Assembly to Raja Kushalpal Singh
on the 16th January 1922 on the same subject.

There is nothing to add to the answer then given,

Assay Brxear Rarnway,

33, *Mr. P. L. Misra: (a¢) Is it a fact that the Assam Bengal Rail-
way has been working at a loss for the last 25 years § If so, will the Gov-
ernment state the total amount of the losses in interest, etc., incurred by
Government through the operations of that Railway Company {

(b) Is it a fact that the Company working'#hat line has raised only
about 1-8th of the Capital instead of the 3-11t#®" required under its
contragt, if 8o, why have not the terms of the contrast been enforced !

~_ (c) Will the Government state whether any enquiries as to the finan-
cial suceess of this line were made before its construction was authorized ?
If not, why not ¥ Why was the principle that the construction of rail-
ways from borrowed funds be limited to those schemes only which are esti-
mated to yield an annual income equal to the interest on the Capital ex-
rended in their construction laid down by the Secretary of State in 1874
and repeated by the Parliamentary Committee of 1879 departed from in
the qago of the Assam Bengal Railway 1

-* Vide page 1619.of Volumq IV, Part II, Questhn No. 181
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The Honotirable Mr. C. A. Innes : If the Honourable Member will be
good enough to refer to page 1580 of Volume II of the official Report of the
Legislative Assembly Debates, he will find that the same question, in
literally the same words, was asked by Raja Kushalpal Singh on the 16th
January last. It was also answered. R

TrAINING OF INDIANS FOR RAILWAYS,

34, *Mr. P. L. Misra: (a) Will the Government be pleased to state
what action they propose to take upon the recommendations oor}tained in
paragraph 184 of the Report of the Indian Railway Committee with regard
to :

(4) Technical training of Indians in the different provinces of India
both for the superior and the subordinate grades of the Rail-
way Services.

(i) The system of selection and training of the young men appointed
as probationers in the Traffic Department on Indian Railways 1

(b) Do the Government intend to complete the establishment in the
near future of a Railway College in India for the training of young
men for employment in the Agency, Traffic, Audit, and Stores De-
partments of the Indian Railways 1

The Honourable Mr. 0. A. Innes : (a) (i) An officer has been placed
on special duty to go into the whole question of the training of Indians
for both Superior and subordinate grades of all Departments and a definite
scheme is in hand, the proposals in connection with which it is hoped to
publish in due course. ‘

. (#8) A scheme for the selection and training of young men as proba-
tioners in the Traffic Department is also in preparation,

() Government do not at present propose to start a scparate Railway
College but to make use of existing institutions.

InpiaNy Jupaes 1IN Hiam Courrts.

35. *Lala Girdharilal Agarwala : Has the attention of the Govern-
ment been invited to the opinion of the British Indian Association regard-
ing the number of Indian Judges in High Courts and Chief Courts and the
suggestion that one-third of the Judges be recruited from pleaders and that
50 per cent. of the Judges should be Indians (vide Leader, Allahabad,
dated 23rd June 1922, page 5, column 3) ! If so, have the Government
made any move in the matter, if so what ?

The Honourable Bir Williamm Vinoent : Yes. In accordance,with an
assurance given by the Honourable Mr. O’Donnell in the Council of State
on the 22nd February 1922 in' replying on behalf of Government to the
debate on the Honouyrable Mr. S8ethna’s Resolution* recommending an
increase in the number of Indian Judges in the High and Chief Courts, the
Government of India asked Local Governments in March last for their
views. At the same time they also asked for opinions on the question

of the proportion of barrister, and pleader judges of High Courts. Their

replies are awaited. e

® Zido pagy 789 ©f seg. of Volupe XI, Rart I (Oouncil of Btate Debates),




QUESTIONS AND ANSWERS, . 36
(Question No. 36 was withdrawan.) . "
LigweLyn SwmiTa CoMMITTEE'S REPORT,

37. *Bai G. 0. Nag Bahadur : Will Government be pleased to place
in the Members’ Library a copy of the Llewelyn Smith Committge’s Re-
port with the parts dealing with confidential matters eut out ?

The Honourable 8ir Wiﬁinm Vincent : A copy of the curtailed report
has been sent to the Library as suggested.

Cuepirs ron GoverNMENT SuPBRVIBION (RAILWAYS).

38. *Rai G. 0. Nag Bahadur : With reference to the item ‘* credits
for Government supervision '’ appearing in the Railway Budget under
¢ 19.Miscellaneous Railway expenditure in India,’”’ will Government
kindly state what these credits represent, from whom they are obtained,
on what basis and when was.that basis last revised ! .

The Honourable Mr. C. A. Innes : The credits in question represent
the recoveries made by Government from railway Companies on aceouut
of Government supervision, audit and control of the affairs of the Com-
punies. The charge is made at the rate of Hs. 40 per half year per mile
of railway open for traffic except in the case of the Bengal and North
Western and Rohilkund and Kumaon Ruilways where the charge is Rs. 20
per half year per mile. .

The above rate of charge is in terms of the contracts with the railways
concerned and the question of altering it does not consequently arise. The
adequacy or otherwise of the rate will be considered when the exesution
of any new contract is taken up.

ExrorT oF WHEAT,

39. *Baba Ujagar Bingh Bedi : (¢) Is it a fact that the restrictions
stated in the Communiqué of the Government of India, Department of
Revenue and Agriculture, dated Delhi, March 15th, 1922, on the expert
of wheat (including wheat-flour) and other food-grains and pulses are
still in force?

(b) If the auswer to (a) above be in the affirmative, -

(¢) Is Government aware that since the restrictions were imposed,
the prices of food-stuffs such as wheat, eto, have fallen en-
ormously, t.e, by more than half, and still show a tendency, .
to fall further? I

(%) Is Govgrnment aleo aware that at the time of sowing Rabs
crops the prices ruled very high and the Zamindars had %o
sow their lauds with sceds costing “more than double the

0 1 present fra:tnles? ] i

¢) in view of the conditions given above, will Government be
pleased td declare if and when they contemplate taki i ‘
the removal of the restrictions? Y P taking auy sstion fow

Mr. J. Hullah : (a) Yes, the restrictions on the
(lucluding wheat flour) and other food-grains except rieeg:rlzqgilloifn 'tbreeh'eaf

. (0) Itis a fact that since the last harvesty there has been a big fall in
bricgs, and that the prices of wheat and other rabs cereals and- pulses are
now much lqwer than they were at the time of last year’s s0wings.
of _(c)_];, is hopad that the Assembly will shortly have an ‘opportunity,
subi the question of removing these restrictions, which forms the
ubjeet of a Resolution of which notice has been received.

. . ¢

« b
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Parer-Boox Dueartuxnr or Carcuvira Hiem Counr.

.40, *Mr. K. 0. Neogy: (a) lHas the attention of Government
been-drawn to a statement made by His Excellenecy the Governor of
Bengal in the Bengal Legislative Council on the 3rd July 1922, to the
offect that the Government of India had instricted him to restore the
vote for the Paper-book Department of the Calcutta High Court which
had been rejected by ‘the Council last Session, and that he was not
entirely his own master in that matter ?

(b) Has the attemtion of Government also been drawn to a state-
ment made by the Secretary to the Government of Bengal, Judicial
Department, in an explanatory memorandum accompanying a supple-
mentary demand for a grant for the same Paper-book Department in
the Bengal Legislative Council in its July Sessions of 1922, to the effect
that on a previous occasion a sum of Rs, 43,800 was, under the orders
of the Government of India, restored by the Governor of Bengal for
that Department after the demand was refused by the Counecil in
March 1921 1t

(¢) Will Government be pleased to state under what specific pro-
visions of law the Government of Indin arc authorised to give any
such ‘‘ orders ’’ or ‘‘ instructions ’’ to the Governor of a Province in
regard to the exercise of his powers, under section 72-D. of the Govern-
ment of India Act, for the restoration of a grant rejected by the Local
Legislative Council ?

i The Honourable 8ir William Vincent : (¢) and (b). Yos.

(¢) The extent to which Governors may be required to give effect to
the instructions of the Governor General in Counecil in regard to matters
under his control when they are exercising their statutory powers js under
examination.

Mr. J. Chaudhuri : The power of control referred to is given by
section 8 of the Letters Patent with regard to the appointment of minis-
terial officers, etc. Is it convenient for the Government of India whieh is
now located at Simla and Delhi to exercise that control 7

The Honourable Bir William Vincent : 1f the llonourable Member
thinks that he is going to draw me into a discussion of a delicate point like
this in answer to a question he makes a very great mistake indeed.

Mr. J. Ohaudhauri: Does the section give any power to the
Government of India to direct the Government of Bengal to pay any
money ! It only gives power for sanctioning appointments.

The Honourable 8ir William Vincent : I thought I had explained to
the Honourable Member but I will do it again, that I°decline to be drawn
into any legal diseussion in reply to a question of this character.

Rzrorts o7 INDIAN JaiLs CoMMITTEE.

41, *Mr, N. M. Joshi : With reference to the reply given by the
Honourable Sir William Vincent on the 15th September 1921, to
Mr, Eamat’s question re : the report of the Indian Jails Committee, will
Government be pleased to state :

(a) whether they propose to introduce in the Simla Sessionedgisla-

tion to ?\-e c¢ffect to their decision of abolishing the punish-
ment of transportation recommended by the Indian Jailg
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Committee ¥ If the reply to the above is in ‘the negative,
will they be pleased to give the approximate time by which
they would be able to introduce the promised legislation,
and,

(b) whether they haye arrived at any definite decision in the
matter of the cfeation of the Children’s Courts recommended
in paragraph 369 of the said Committee’s report ¥ If so, will
they be pleased to announce their decision ¢

The Honourable Bir William Vinoent : (a) It is proposed to introduce
a Bill this Session.

() No definite decision has as yet been arrived at but the views of
all Loeal Governments have now been received and are under examination.
The question is largely whether we should introduee central legislation or
leave provinces to frame their own legislation in accordance with local
conditions, Bengal and Madras already have their own Children’s Aets.
Bombay have informed us they are doming up with a Bill and in other
provinces too, e.g., the United Provinces and Burma practical steps have
been taken to deal appropriately with child offenders.

Wage Cexsts or Mrxers.

42, *Mr, N. M. Joshi : With reference to the reply given by
Mr. A. C. Chatterjee on the 15th September 1921, to my question No. 162,
re : mines and miners, will Government he pleased to state :

(a) whether they have taken the wage census and also prepared the
Cost of Living Tndex Numbers : and if 8o, will they be pleased
to give now the information asked for in (a) and (b) of my
said question ¥ And, .

(b} whether they have decided to revise the Indian Mines Aet 1901 1
If so, when ! If not, why not !

Mr. A. O. Chatterjee : (a) Owing to the necessity for retrench-
ment, the Government of India have been compelled to abandon the
proposal to apnoint a special staff for the wages census for which pro-
vision was made in this vear's hudget. In the absence of any spacial
staff, it will not be possible to undertake any comprehensive inguiries,
but an endeavour is being made to colleet figures in some of the impor-
tant and organised industries.

As regards the preparation of index-numbers, I would refer the
Honourahle Member to the Government of India Resolution No. L.-919 of
1st May 1922 which was published in the Gazette of India of 20th May
1922 and a copy of which will be placed in the Library.

(b) Government have decided to revise the Indian Mines Aeot, VIII
of 1901, and it is hoped that an amending bill will be introduced in the
Asgembly during this Session.

WonmeN Docrors aNp INerroTons tN FACTORIES.

43. *Mr. N. M. Joshi : With reference to the reply given by the
Honourahle Mr. C. A. Tnnes on the 22nd February 1921, to my question
No. 292 r¢ : women doctors for factorics, will Government be pleased to
state whether the I.ocal Governments have taken steps to appoint women
inspe®rs of factories and women doctors for looking after the health of
women working in factories ¢ If so, will they be further plessed to give

-
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the numbers 'of such women inspectors and women doctors in each
provinee ¢

Mr. A.O. Ohatterjoe The attention of Toeal Governments was
drawn to this matter. In Bengal and Bombay qualified medical women
were appointed to conduct investigations intog the econditions of women’s
work before and after child-birth, and to assist employers who desired to
institute matornity schemes. The Government of the Central Provinces
intend to appoint an Inspectress of Factories with medical qualifications
at an early date.

Parsix TrwNeL BRTWEEN TuaNa axp Karnvaw.

44, *Mr. N. M. Joshi : Will Government be pleased to give the follow-
ing information :

(6) When was the Parsik tunnel between Thana and Kalyan on
the Great Indian Peninsula Railway first opened for traffie
and since when it ir closad for traffic ¢

(b) What works are going on inside the tunnel, when are they
expected to be finished and when it is likely to be re-opened
for traffic ¢

(¢) What was the cost of the tunnel when it was opened for traffic ¢
Who were the contractors ¥ Did the contractors complete the
work as per agreement that was made with them ¢ Will the
agréemént be laid on the table ¢

(d) What is the estimated cost of the repairs and other works under-
taken since the closing of the tunnel for traffic ¥ Are they
being done by the Government Department, by piece work or
by contract ! If the latter, who are the contractors ¥ And is
there any time-agreement with them ? If so, what is the time
limit ¢

The Honourable Mr. O. A Innes : (a) The Parsik tunnel was first
opencd for traffic on the 31st March 1917, and closed on. the 1st April 1919,

(d) No works are at present going on inside the tunnel which has heen
ready since July 1921. It, however, cannot be brought into use until the
erection of new girders at Thana bridge is completed.

This work is praetically ready for opening.

(¢) The cost of the tunnel when it was originally opened for traffle
amounted to Rs. 22,42,000.

The contractors were Messrs. Pauling and Company, Limited, and they
ocompleted the work according to the agreement but certain matters in
dispute were settled hy arhitration.

The agreement in question is bhetween the Great Tndian Peninsula
‘Railway Company and the Contractors, and cannot he laid on the table,

(d) No repairs were undertaken but the cost of the additional lining
necensitated by falls of rock amounts to Rs. 5,74,590.

This work was carried out departmentally by the Railway.

Work axp Cosr or ComMirrams.

456, ®Lieutenant-Colonel H. A. J. Gidney : (a) Will the Government
be pleased to say hew many Committees as resolved on by either Chamber
of the Indian Legislature, have sat sinoe the formation of the Cemacil of
State and the Legislative Amembly, the trtles of the Committees and their
individual oot}

-
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(b) Will the Government also be pleased to state how many of the
reports submitted by these Committees have been forwarded to His
Majesty’s Secretary of State for India, and on how many action has been
taken by him and by the Government of India ?

The Honourabl? Bir William Vincent : The information asked for
by the Honourable Mgmber is contained in the two statements now laid
on the table, It will interest the Assembly to know that the cost of the
Committecs appointed by the Government of India as the result of Resolu-
tions in the Legislative Assembly or Council of State is R.. 1,67,952. The
cost of Standing Committees or Select or Joint Committees is Rs. 14,503,

I, Statemont showing the number and names of Committees appointed by the Govern-
ment of India since 1931 as a result of Resolutions moved in the Legislotive
As y or the Couneil of State,

.y -
i Whether the Committee|  Whether action
- has presemied it has been taken
Names of . and if 0o, by the Government
a Committess, Cost, whether it has been *of Indis and the Bexazxs.
w mhmitted to the 1 Beerelary of Btate
Becrotary of Btate on the Report of the
3 or not. Committos,
1| commistorotPublie] "N ™| The present.| The
3 ("] . Committes 1 report waa publish.
Petitions, od itsa report tut §t | od In the Gasetie of
was not sul-mitied to | Indis, snd the Govern-
the Bocrotary of Btate. | ment of India left the
fz:kﬂb“ u'tlnn to be
en on the report to
the mambers of Lhe
Iudisn lcgl-Inture,
P| Stall  Selostion NiL - N Tho Commitlos has
Board Committeo, satmitted ite preli-
b
%] Arms Bules Com- 18,000:0-0 | The Commitice has not *This & only the
mittee. wul mitted ite report s outimated aont.
yet, Erant mn‘ oan-
not be obtained st
pwescnt,
4] The Tress Laws 18,817-00 | You .. | AN the recommenda.

Commlittos, tima made by the

Commitiee have Leon |
5| The Bepressivo | 114,08800 | Yes et of the. oo ¥Ihis t doss
] ] P TRCOIImen- amoun!

Laws (‘ommittee. dations have bLeen| not include the
earried out. Othersl ecost of prhll.inﬁ
sre under considers-| the "ﬁn whio!
tlon. is not known.

€}| The Recinl Distine-| 35,6210 | You «. | The report is under dis-
tions Committes. ousmivn botween  thef
Government of India
— ;:adt the Bcoretary of|
a.
71 Prontder Tnquiry 140,780-00 | No - w. | No e w. | 1The Government
Commlittee. > of Indis havo besn
askad to sanotion
. a forther o
L ture of Ra.
Thelr
expected thortly.
4 Plece  Worken' 2,011-13-3 | The Committes has sab.| The is under thef
Ocomimnittes, mitted its report but it | considerstion of the
willnot be nocessary | Government of India.
::omry‘ollm the
1 . .
©| Ballway Industries Nil No.
Committes,:
10{| Seamen's Beornit- | 7,983-18)1 | The Committee has | The re is under the
ment Committes.| vubmitted v report | coms ion of the
which has not yet | Government of Indja,
. hesn mubmitted o ' ’
_Boorwtary of State, ]
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Berial No.

11

»

Whot‘bar the Commbtter 'hclhor aotion
has prosented ita Lias beec taken
report and il o, by the Government i
Names of Cuut. whother it has Leon of India and the REManEs,
Committees. submitted to the Bocretary of Hiate
’ Becrotary of Blate on the I of tho
or not, omrhittoe.
Rl
Ra. a.r,
Mk Be- 6,5500-0°| Yeu - v | The ander I.he *Excluding the sost
Mtw um& of of mﬁa whioh
mittes. Rocretary of Ehh. s mot known,
The Committee R : t t 4The motion taken
to son- Government on
Kaber - 4 report  waa
Committee's ml w
rt
Tepe bly o the 16th
Becuri 11,00000 | T Not yet submii- | G t ot yet Janmary 1082,
Govarnmeni ! o, mbmb- | Government are n
lk': Commitiess udwthﬂdmd in & posithon to m
{one in Stata. what setion they w
and ome In take on the Report,
Ral % Finance 48500 | Ten - .| Yeu.
c X approximate
Rallwny Hisk-note 3,320-0-0 | No -
Committes.
1,07,963-4-10

II. Statement showing the czpenditure imcurred on Stamdiny Commitises and Select
or Joint Committees.

Berial No.

Name of Committee.

1 | The Bianding Emigration Com-

mittes

§ | Joint Commities on Code of Crimi-
nal Procedure (Amendment) Bill.

# | Manding Finaooe c«m_lun

Statute Law Revision Committes...

Dates of sitting of Commiticss, .I:" “'“ Bawanys.
Cuﬂtut. ';
Re, &, w,
10th to 23rd June 1022 5,140 12 0
15th December 1821 Prosident
mmmﬂm ship- ®so0
ping people on 3 other days.)
lthtotlh.ul.htalf 1%L, 30th | 39m 8 0
Sk ond 90th Jame 10,
and Ist to &h and 00 0 0
Olh.lml.‘ ¢
Total 14508 T 0

Rapio ComMuxioaTioNs WITH INDIa,

46. *Mr. Jamnadas Dwarkadas : (a) What is ‘the present situa-
tion as regards Radio Communications between India and other farts
of the British Fmpire, especially the United Kingdom 1
(b) Have Government expressed any views to the Imperial Govern-
ment as regards the method by which the Government will co-operate
in the Imperial Wireless Scheme ! .
(e¢) Is it a fact that the proposed Imperial Wireless SBcheme con-
templates that trattic between India and the United Kingdom shall pass
through .the General Post Office station at Cairo !
(d) Will this not cause delay which is avoidable and reducethe
Indian share of the revenue derived from such traffic ¢
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(e) Is it not possible to erect stations which provide direct com-
munications in normal times and at the same time can work vig Cairo
when conditions so require and also handle such Egyptian traffic as is
offered 1

(f) What objectign is there to providing direct Radio Communi-
cations between India and the United Kingdom by means of a com-
mercial company operating under license from or contract with
Government of India 1

(g) Is it not possible to lay down in the form of a license or
contract such terms as will ensure an adequate service in every way in
accordance with the requircments of Imperial Radic Communication
being maintained whether in normal times or times of war or emergency 1

(k) Has any private firm applied for a license to erect and maintain
the neccssary service to provide the Indian link of the Imperial Scheme
If so, with what result ¢ .

(¢) What is the Indian share of the estimated capital eost and
recurring expenditure of the Imperial Wircless Scheme as proposed by
the Imperial Government ¢ '

(j) What would be the estimated cost to India if the Indian link
of the Scheme was carried out by private enterprise under the license or
contract from Government 1

Oolonel Bir 8ydney Orookshank : (a«) The manner in which the
Government of India should co-operate in the Imperial Wireless Schem
is under consideration, .

(b) Yes.

(¢) The latest proposal put forward by the British Government does
not contemplate this method of trapsmission.

(d) This question does not therefore arise.

(¢) Yes,

(f) The question is not so much one of objcctions as of the balance
of advantages. The llonourable Member will no doubt appreciate the
value of retaining direet wireless communication with the United Kingdom
in the hands of the State.

(y) The experience of the method of control suggested by the
Honourable Member, availablé in India and abroad, is not yet sufficient
to enable the Government of India to answer this question with confidence.

(k) Yes. The matter is under consideration. ;

(¢) The Imperial Government propose to advance the whole capital
cost, 8o far estimated as £185,000 of the Indian Station, the recurring cost
of which has been placed at £42,000 per annum, and

(7) As so much depends upon the terms of the contraet it is not possi-
ble at this preliminary stage to statc cxactly what the estimgted cost to
India would amount to. '

Mr. Jamnadas Dwarkadas : With regard to the estimated cost will
tlmt H;nmurablc Member state if it has any relation to the Norman esti«
mate .

Oolonel Bir Sydney Orookshank : So far as our information goes it
has relation to the estimate prepared by the Norman Commission.

_ Jr. Jamnadas Dwarkadas : Is the Honourable Member aware that
the size of the station proposed to be created iz dpuble the size for which
the Norman estimate has been made o

. ’ »
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Colonel 8ir Bydney Orookshank : The question of technical detail
and of estimated cost has been considered by the Government of Indlg and
is now beiug gone into.

Craraes AGAINST Di. KarTar SiNau, Ders BMarn Knuaw,

47. *Rai Bahadur Bakhshi 8ohan Lal: (¢) llas the attention of
the Government been drawn to the order of Lieut.-Col. T. W. Irwine,
the Chief Medical Officer, North-West Frontier Province, dated 24th
August 1912, against Dr. Kartar Singh, Senior Sub-Assistant Surgeon
No. 457 of the Punjab Provincial Service, who was then serving at
Kulachi District Dera Ismail Khan in the North-West Frontier Province
in consequence of the six charges framed against the said Dr. Kartar
Singh by Mr. Mohamad Azim, the then officiating Civil Surgeon, Dera
Ismail Khan. :

" (b) Were these charges in connection with some persons wounded
by Mahsuds and brought in by the said Dr. Kartar Singh on 14th April
1917, on receiving a telegram to the effect from the Officer Commanding
Frontier Coast Constabulary 1

(¢) Is it a fact that he had to truvel some miles in the Trans-border
territory on the night of the 13th April 1917, and had to undergo a lot
of trouble in bringing these men to Kulachi hospital 1

(d) What escort was actually provided for him 1

Puxisaxext or Dr. Kawtar Sinvem.

48, *Rai Bahadur Bakhshi Sohan Lal: (¢) Is it & fact that for
Dr. Kartar Singh was awarded one major and 8 minor punishments,
the former being the degradation of Dr. Kartar Bingh from his sepior
grade to 1st class 1 '

(b) Is it a fact that under the Departmental rules sanction of the
local Government of the North-West Fronticr Province was necessary to
award the said major punishment ?

(¢) In this connection will the Qovernment be pleased to lay onm
the table a copy of the Punjab Medical Manual, paragraph No. 228, and
the Government of India, fome Department, No, 5-256-269, dated the
22nd June 1885 1 - :

(d) 1f the answer to (b) is in the affirmative, will the Government be
pleased to lay the said order of sanction by the local Uovernment of
North-West Frontier Province on the table ! . '

(e) If no such order was passed, what action has been taken against
the Chief Medical Officer for his passing an unsauthorised order and what

steps have been taken in the matter ? |

Cuaraes against Dr. Kantar Sivam.

49. *Ral Bahadur Bakhshi Sohan Lal: (¢) Is it a fact that the
patients in whose ¢connection charges were framed against Dr. Kartar Singh
were private individuals and not officials 1

(b) Isit also a fact that they as private individuals were not entitled
to &n(v free attendunce by the said Dr. Kartar Singh 1

c

) Is it also a fact that they were given free attendance by the
sdid Dr. Kartar Singh 1 -

© (d) In this connecfion will the Government be pleased to lay on
the table copies of Punjab Medical Manual, paragtaph No. 409 and the
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Government of India, Ifome Department, No. 12—334—835, dated the 15tk
August 1884 1

WiTnessks cALLED BY Du. Kantar SiNeH.

50. *Rai Bahadur Bakhshi Bohan Lal: (a) Is it a fact that
during the enquiry of,the charges against the said Dr. Kartar Singh he
asked for about 27 defence witnesses to be examined, a good many of whom
were men of high position including Mr. Mohamad Azim as chief
witneas 1

(3) Is it also a fact that the said request of Dr. Kartar Singh

about these witnesses was refused *?
(¢) Do not the Departmental rules require the examination of

defence witnesses in such cases !

(d) In this connection will the Government be pleased to lay on
the table copies of Punjab Medical Manual, paragraph No. 147, the
Government of India, Home Department, No. 37-1387-1404, dated the
20th July 1879 and the Punjab Government Circular No. 1-27, dated
the 4th January 1884 ¢

Aorion BY MRr. Monmamap Azim aearwst Dr. Kartar Sinen.

51. *Rai Bahadur Bakhshi Sohan Lal: (a) Is it a fact that
Mr. Mohamad Azim had made certain alterations in an indent to prove
# Departmental charge, ete. (Charge No. 4 in the original list), against
Dr. Kartar Singh ?

(b) Will the Government be pleased to lay on the table copies of
the charge note in the list and of the indent in the office of the Civil
Surgeon, Dera Ismail Khan, and of the copies of the indent submitted
to the Chief Medical Officer in respect of which the charge was framed !

Rerort or CoMmissioNn oN Dr. Kanrar SiNen.

52, *Rai Bahadur Bakhshi Sohan Lal : Is it a fact that Dr. Kartar
Singh was refused the copies of the report by the commission of inquiry
into his case and of other necessary papers regarding the case ?

Resienamion ofF Mr. Mouamap Azim,

_ 63. *Rai Bahadur Bakhshi Sohan Lal : Is it a fact that Mr. Mohamad
Azim has resigned (Government service on account of Nou-co-operation ?

Rrconsiverarion o Dr. Kanrar Siven's Cass,

b4, *Rai Bahadur Bakhshi Sohan Lal : Do the Government propose
10 order Dr. Kartar Singh’s case being recounsidered if it finds that some
injustice has been done to him ¥

Mr. Denys Bray : Information is being collected and will be supplied
to the Honourable Member in dué course.

DisasiLirins oF INpians 1IN CoLonizs,

56. *Rai Bahadur Bakhshi Sohan Lal: (2) Has the attention of
the Government been drawn to the public mecting held at Bombay on
19th July 1922 under the Presidentship of Sir Dinshaw Maneckji Petil
(Baronet) and to the speeches made and Resolutions passed in the
meettng with regard to the disabilities of Indians in the Colonies 1

. | ]
|
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(8) If so, will th;a Government be pleased to state what steps it
proposes to take in order to safeguurd the Indians’ status of equal
citizenship with European Colonists in the British Empire ?

Mr. J. Hullah : () Yes.

(b) The attention of the Honourable Member is drawn to the speech
of His Excellency the Viceroy at the openinge of the Session. The
Government of India are closely following the course of events and are
taking such measures as scem suitable to secure the removal of any
disabilities upon Indians as such that are now in existence, and to prevent
any fresh discrimination against them.

State rs. CoMPANY MANAGEMENT O¥ RalLwavys.

56. *Mr. K. O, Neogy : (a) Has the attention of Government been
drawn to a leaflet, issued in the month of July from the Central Bureau
of Information and re-published in certain newspapers, dealing with the
question of State vs. Company management of the Indian Railways 1

(b) If so, at whose instance and under whose instructions was the
said leaflet prepared ?

(¢) Is it a fact that the object of the said leaflet is to influence public
opinion in favour of the system of Company management as recommended
by certain members of the Acworth Committee, and to condemn State
management !

(d) Do the views expressed in the said leaflet represent the considered
opinion of Government 1

The Honourable Mr. 0. A, Innes: (¢) The Government of India
have seen the leaflet referred to. :

(b) The leaflet was prepared by the Publicity Bureau on material
supplied by the Railway Board.

(¢} No, the object was not as stated by the Honourable Member. The
question of the best form of management for Indian Railways is a matter
of vital importance to the welfare of India, and it is therefore necessary
that the pros and cons of State rs. Compuny Management should be care-
fully considered by those with wnom the decision may finally rest. Most
of the references to this matter in the public press had advocated State
Management as though there was nothing to urge in favour of Company
Management. The Railway Board, therefore, on the principle of ““ Audi
Alteram partem ’’ thought it advisable that the arguments in favour of
Company Management should be set out to euable those who have to
decide this important question to have all the arguments pro and con
before them before coming to a decision.

(d) Government have not yet formulated their considered opinion
and will not do so until the final views of the Central Advisory Counecil
are known to them.

Rao Bahadur T. Rangachariar : I hope the Government will also take

the views of this Assembly into cousideration before they come to a final
conclusion.

The Honourable Mr. O. A. Innes : Of course they will,

RESOLETIONS PABSKD IN ASSEMBLY.

57. *Rao Babadur 0. 8. Subrahmana ! Will the Governmgp
pleased to state the E_mm!_n;r of Resulutionsy?:ssed by the A::e‘;nbly u:ngqe
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its inauguration in 1921 and the number acecepted in wholo or in part or
with madifications by the Government and the number of thone not

accepted ?

The Honourable D?. T. B. Bapru : The attention of the Honourable
Member is drawn to the three statements furnished in reply to questions
by Mr. Agnihotri, M. K. Reddi Garu and Rai Sahib Lakshmi Narayan
Lal and printed at pages 160508, 1830-31 and 2906 of the Legislative
Assembly Debates, Volume II.

A further statement in regard to the Resolutions adopted during the
last Delhi Sesasion 'is laid on the table. This statement together with
the three statements referred to contain all the information, up to date,
asked for by the Honourable Member.

Statement showing Rezolutions adopted by the Legislative Assombly during the Delki
Sesrion 1928 and action qf Government faken i&m

,r
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Maxncracrrex of Staur Parr aNv STaurs,

58. *Rno Bahadur C. 8. SBubrahmanayam : Will the Government be
pleased to state whether they are taking any steps to arrange for the
manufacture of stamp-papers and postage-stamps in India t

The Honourable Mr. C. A. Innes : The question of printing stamps
and stamped papers in thiy country is under the consideration of the
{invernment of India and inquiries are being made with the object of
ascertaining whether such arrangements are possible,

Dr. H. 8, Gour : Is it a fact that the Government of India through
one of their aceredited agents have published their views to persons
interested in the prmtmg of stamps in this eountry that any future con-
tract for the printing of stamps in tlm country would be given only for
one year and no more {

‘Bhe Honourable Mr. 0. A. Innes : Not so far as I know.

Dr. H. 8. Gour : Will the Honourable Member assure the House that
if the printing of postage stamps in India is undertaken, a contract for



48 LEAISLATIVE ASSEMBLY. [6rm Sxer. 1922,

a reasonable term of years would be given to enable the contractors to
instal the expensive machinery nccessary for that purpose ?

The Honourable Mr. C. A. Innes : I will have inquiries made on that
point. .

PrinTING PRysszs,

59. *Rao Bahadur O. 8. S8ubrahmanayam : Will the Government be
pleased to state whether the work turned out by all the Government of
India Printing Presses has been valued at market rate to find out whether
the expenditure incurred on account of the printing preeses is economi-
cally justifiable ?

Mr. A. O. Ohatterjee : The whole question was examined by a
committee in 1902, This committee, on which the managing proprietor
of one of the most important private presses in India served, arrived
at the conclusion that it had established the fact that Government
printing does not cost more, but rather considerably lean, than the
private presses would charge. Since then the question has not heen
taken up as a general question. But attention has been paid to coats
in Government presses and a comparative valuation has been made from
time to time of the cost'of particular pieces of printing work executed
in the Government press and the cost which would have been incurred
had the same work been executed in private presses. The results of
such enquiries have invariably been in favour of the Government presses.
I must remind the IHon’ble Member that the cuse for Government
printing presses does not rest solely on the question of cost,

Dr. H. 8. Gour : Is the Honourable Member aware that it is the ex-
pert opinion that many Government presses are obsolete and old and

cannot be worked with the same degree of economy as the latest printing
presses installed by private companies ?

Mr. A. O, Chatterjee : I am not aware of that fact.

Dr. H. B. Gour: Will the Honourable Member make inquries to
make himself aware of that fact !

Mr. A. 0. Chatterjee : Inquiries are being constantly made.

Rao Bahadur 0. 8 Subrahmanayam : Is it not a fact that since the
last inquiry the number of printing presses have increased in number

and have also materially improved their machinery ¥ Will it not be
useful now to ascertain how the matter stands ?

Mr. A. 0. Ohatterjee : Is the Honourable Member referring to
private printing presses, Sir ! ' ¢

Rao Bahadur O. B. Subrahmanayam : Yes.
Mr. A. O, Chatterjee : The matter will be taken into ecnsideration,

Dr. H. B. Gour : How soon may T ask ¢
GovERNMENT rs, PrivaTE PRINTING.

. 60. *Rao Bahadur O. 8. Bubrahmanayam : Will the Governmaent be
pleased to state whether a large portion of printing work turned out by
the Government presses may not be got done by private printing preases 1
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Mr. A. O. Ohatterjee : I refer the Honourable Member to the answer
to his previous question. It is impossible in an answer to a question
to give full details, but I may say that the Government are satisfied
that their own printing presses must be retained. Among other reasons,
they are required for urgent and confidential work. For instance,
we must have our own,presses to print the debates of this Assembly,
budget papers and the like. Such work comes in seasonal rushes. The
presses have to be maintained at a certain standard in order to enable
them to deal with these rushes, and as the staff has in any case to be
retained for this work, it is only economical to keep it occupied with
other Government work during the slack seasons.

8o far as printing in bulk is concerned such as the printing of
forms, a great deal of the work is actually done already through private
agencies. I may mention in this connection that this system has not
proved entirely satisfactory. A virtual monopoly was established of
the Government contracts. Steps are now being tuken to secure
competition in these contracts and it is hoped that the new arrange-
ments, when completed will secure efficiency as well as economy.

ProvizioNx oF FaNg aT JaNvOlLA,

61. *Rai Bahadur Bishambhar Nath : (¢«) Will the Government be
pleased to state if it is a fact that electric fans have been supplied to
European British officers living in tents in Jandola (Waziristan Field
Force) and that the tents of Indian 1. M. S. officers of the place have
not been fitted with electric fans 7

(b) What is this distinction due to ?

(¢) Does the Government propose to remove this distinction 1 If
80, when 1

(d) At what other military stations, has the Government distine-
tions, such as the above, in the supply of amenities of life to Indian and
Europeun officers of 1lis Majesty ! :

Mr. E. Burdon : («) The tents of most of the British officers serving
at Jandola are equipped with electrie fans ; those occupied by Indian
officers of the indian Medieal Nervice are not so equipped, but, since the
berinning of the hot weather, have been furnished with punkahs.

(b) The distribution of fans, the supply of which was limited, was
made in accordanee with the recommendations of a local Committee who,
it is presumed, guve preference to those officers whose health was most
likely to be endangered by the heat.

(¢) and (d). At ordinary Indian stations fans and punkahs are
provided under private arrangements, but where they are provided by
Government, no distinetions are made between British and Indian officers
holding His Majerty's commission.

Discoxponrs oN AssaM-BeNeal Rairwary.

62. *Rai G. 0. Nag Bahadur : With reference to the answer given
‘to question No. 307 asked by me on 27th March 1922, calling the attention
of the Government to ascertain discomforts of passengers on Kulaura-
Bylhet Branch Line, Assam-Bengal Railway, has any reply been received
from the Agent ¥ If so, what is it 1 .
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The Honourable Mr. 0. A. Innes : A reply has been received from the
Agent, Assam-Bengal Railway, and the substance of it will be communi-
cated to the Honourable Member.

Cost or DemosiLisaTioN.

63. *M. K. Reddi Garu : (a) Will the Goyernment be pleased to
state the totai cost that the country will have to bear on account of
demobilising the surplus officers of the Army and offering facilities to
them to settle in various parts of the Empire 1

(b) Is the Government in a position to state the additional expem-
dolglﬂz;e imposed on India in the matter of discharging the surplus British

rs 1

Mr. E. Burdon : (a) and (b). It is estimated that the total cost of
the gratuities anid passages which will be granted to the surplus officers of
the Indian Army who are now being discharged will be in the neighbour-
hood of 730 lakhs of rupees. The expenditure will be spread over a period
of 4 years. Certain of these surplus officers were permitted to draw
travelling allowanee for journeys undertaken in India to interview re-
presentatives of the Dominion (overuments regarding land settlement
echemes. But apart from this, no expenditure is being incurred on pro-
viding facilitics to enable the officers in question to settle in various parts
of the Empire. The Government of India have claimed that the eost of
gratuities and paxsages should be distributed between His Majesty 's Gov-
ernment and Indma revenues ; but the ratio of incidence has not yet been
settled.

8ir Montagu de Pomeroy Webb : May I ask if that figure includes
gratuities to Indian Defence Foree Officers ?

Mr. B, Burdon : Indian Defence Foree officers are not being
demobilized under the Burplus Officers scheme.

Starr or Carcurra Hicu -Courr.

64 *Prince Afsar-ul-Mulk Mirza Md. Akram Hussain Bahadur :
Will the Government be pleased to state :

() how many Officials and Ministerial officers there are in the lligh
Court of Calcutta on the Original and Appellate Side gotting
8 monthly salary of Rupees 500 per month and upwards
and how many amongst them are Mubammadans if there be
any 1 )

() how many liaw officers or Lawyers amongst the Barristors,
Vakils, Attorneys and Pleaders are acting for both thg
Government of Bengal and the (Government of India thgre
and clsewhere in Caleutta in that capacity or otherwise, on
the above scale or on daily fees and amongst them how many,
are Muhammadans $

The Honourable 8ir William Vincent : (¢) The number of offieials
on a pay of Rs. 500 A month and upwards employed on the Original and
Appellate sides of the Calcutta Iligh Court is 10 and 5, respectively.
None of- them is a Muhammadan.

' (b) I assume that the Honourable Member dexires to know how many
Law Officers in Calcutta plead and act for both the Government of India
and the Government of Bengal, and of these how many are Muhammadans.
‘The number of such officers is 3, and none of them is a Muhammadan,
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Juptcuary or Carcurra Hiam Court.
65. *Prince Afsar-ul-Mulk Mirza Md. Akram Hussain Bahadur:
Is it a fact that there are now sixteen Judges in the Calcutta High Court
and amongest them there is only one Muhammadan Judge 1

The Honourable 8irWilllam Vincent : Yes. \

S8eparATION oF JupIician axp Exrourrve Fuxcriows.

66. *Baj Bahadur Lachmi Prasad Sinha : (a) Will the Government
be pleased to state what progress the scheme for the separation of Judicial
and Executive funections has made in the various Provinees in India f

(b) Is the Government aware that although the general scheme is
ripe for introduction in the province of Bihar and Orissa, the introdue-
tion on a wholesale seale has been delaved on acecount of alleged want of
buildings 1

(¢) Has the Government taken any steps to facilitate the introduetion
of the aforesaid reform ¥

If so, will it be pleased to state them in detail ?
The Honourable 8ir William Vincent : (z) and (b). The Govern-

ment of India have no information on the subject.

(¢) Tinvite a reference hy the Honourable Member to the Resolution
of the Government of India dated the Tth December 1921, on the subject.
The Resolution was published in the Supplement to the Gazette of India
and copies were supplied to Local Governments. A eopy will be supplied
1o the Honourable Member if e applies to the Iome Departmens.

ABOLITION OF D1visioNAL COMMISSIONERSHIPS,
67. *Rai Bahadur Lachmi Prasad 8inha : (a) Is the Government
aware that there is a widespread feeling and opinion in favour of the
abolition of the posts of Divisional Commissioners ¢

(b) Will the Government he pleased to inform the Assembly if any
communications have been made to it by the Provineial Governments on
the subjeet t If so, will the Government be pleased to lay on the table
cgpies of the communications and of the replies given by the Government
of India ?

(¢) s the Government aware that there is a widespread belief that
the abolition of the above posts is being thwarted on account of the opposi-
tion of the Civil Service as curtailing the number of high appointments ¢

(d) Will the Government be pleased to inform the Assembly as to
the time that will be taken in the final disposal of this question ?

THe Honournble Bir William Vincent : (a) Government are aware
that this opinion is beld in some quarters.

(b) The Government of India have asked Local Governments to
examine the question. Their replies have not vet heen received. It is
understood that some T.ocal Governments have appointed Committees to
consider and report on the subject.

(e) No.

_(d) Tt is not possible at present to indicate when this question the
decision on which rests with the Sceretary of State isdikely to be settled.

6



L] LEGISLATIVE ASSRMBLY, [6rm Serr. 1022,

Poriticat. OFreNDERS,

68. *Rai Bahadur Lachmi Prasad Binha : (a) Will the Government
be pleased to lay on the table a statement showing the steps taken to revise
and review the sentences passed against political offenders and will it be
pleased to indicate the results of such enquiry and serutiny in each
provinee ?

(b) Will the Government be pleased to state whether any steps were
taken by the various Provincial Governments in ascertaining the opinions
of District Officers relating to the release of the political prisoners by
means of communieation or otherwise 1

(e) If so, will the Government be pleased to give the Assembly the
gist of the replies received from the various District Officers, particularly
of Bihar and Orissa, to the said cireular or communiqué ¢

(d) Is it a fact that some District Officers did not even care to reply
to such communiqué end if so, will the Government be pleased to state
their names ?

The Honourable Bir William Vinoent : (a) In December last the
Goveroment of Tndia asked Local Governments to have the sentences
passed under the Criminal Law Amendment Act, 1908, and the Seditious
Meetings Act examined for the purpose of securing uniformity and of
ensuring that where the sentences passed were unduly severe, they were
reduced. They helieve that in many cases sentences have been reduced
(or mitigated by the extension of special treatment) by ILocal Govern-
ments, but they have no detailed information as regards the action taken
by Local @overuments in cases under these Acts, or in cases relating to
other offences connected with political offences.

(b) The Government of India have no information.
OccupatioN or WaiTiNa Rooxs, East INpian Rammway.

69. *Rai Bahadur Lachmi Prasad 8inha : (a¢) Is the Government
aware that troops were allowed to ocecupy the waiting rooms, both
gentlemen’s and ladies’, on all the important Railway Stations on the
East Indian Railway line during the time of the last strikes to the great
inconvenience and annoyance of the travelling public ?

(d) If so, will the Government be pleased to state why this was done
whether on account of the want of sufficient supply of tents or any other
reason !

The Honourable Mr. C. A. Innes : (a) It is not true that troops were
permitted to oceupy the waiting rooms at all the important stations on
the East Indian Railway during the last strike. .

A portion of the waiting room accommodation was I'mﬂd for‘ this
purpose at Allahchad and C‘awnpore stations only, and any inconvenience
or annoyanee cansed to the travelling public at these places would probably *
have been much greater if the troops had not been present to deal with
certain features of the strike. . _

(b) Wherever possible, accommodation for troops was provided mt.h-
out utilizing the waiting rooms, in some cases in railway carriages, in

* others in Railway quarters. Tt would not have been advisable on grglmds
of heglth for British troops to stay under canvas,
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Pusa AGRICULTURAL INsTITUTE.

70. *Rai Bahadur Lachmi Prasad 8inha :- (a¢) Will the Government
be pleased to state the pecriod for which the Pusa Agricultural and
Research Institute hag been in existence 7

(b) Will the Government be pleased to inform the Assembly of the
practical results so far achieved by the aforesuid institution in the develep-
ment and improvement of agriculture in the country 1

(¢) Will the Government be pleased o state the total expenditure
both recurring and non-recurring hitherto spent over the said institution
since its foundation ¢

(d) Will the Government be pleased to state if any graduates or
diploma holders have been turned out of the said college 1

(e) If so, will Government please state the number of each and also
indicate how they have been employed and what practical work they
have been doing in the field of agriculture 1

Mr. J. Hullah : The information asked for is being collected and will
be furnished to the 1lonourable Member as soon as pousible.

InTERMEDIATE Crass, Easr INDIAN Rairway.

71. *Rai Bahadur Lachmi Prasad 8inha: (¢) Is the Government
aware that several of the main line trains including 27 up and 28 down
on the East Indian Railway do not contain cushions in the inter-class
compariments 1

(b) 1f so, will the Government be pleased to state the reasons for
adopting this economy while the fares luwe been increased from time to
time ? "

The Honourable Mr. 0. A, Innes : (u} The reply is in the afirmative.

(b) The omirsion of cushions from intermediate cldss carriages was
a4 war measure, due to suitable material not being procurable, but the
deficiencies are being gradually replacet.

1t is perhaps worth adding that for the last two years and at the
present time, the Railway Administration has to contend with deliberate
dgltmctiqn of the cushions by passengers. It is a daily occurrence for a
train to arrive gt Howrah with the cushions in the intermediate class
carriages badly cut with knives, and the destruction of these cushions has
been 8o great of late that the question of replacing American cloth with
canvas is under the consideration of the Railway Administration.

GraNT oF Bowus arTerR Stiike oN East Inpian Rarnway.

72. *Rai Bahadur Lachini Prasad 8inha : (¢) Is the Government
aware that after the settlement of the last strike on the East Indian Rail-
way, some bonus was allowed to those railway employees who worked
during the time of strike ?

1f s0, will the Government be pleased to lay on the table the lists of
employees who were allowed the bonus, as also of those who were not
allowed this benefit ?

(b) Will the Government be pleased to state the reasons for the
giving or withholding of the bonus 1

{¢) Will the Government be further pleased to state if the railway
employees at Jamalpur, Sahebganj and Kiul were allowed the beneﬁt of
this bonus ¥  If not, why not 1
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(@) Will the Government be further pleased to state whether the
bonus was granted on some principle or otherwise t

The Honourable Mr. 0. A. Innes : (a) (b) (¢) and (d). Certain
rewards were granted by the East Indian Railway administration after
the close of the last strike. The gencral prinéiple laid down in respect
of these rewards was that Heads of Departments in selecting the staff
for rewards should be guided by the circunstances of each case so that
nil members of the permanent subovdinate staff who had extra duties or
responsibilities thrown on them by the strike and who worked satisfac-
torily under conditions of grave discomfort or intimidation might receive
the rewards. The Government of India are not prepared to ask the Agent
of the East Indian Railway to furnish nominal lists of employees who
received these rewards and of those who did not reccive these rewards,
The cases of the employees at Jamalpur, Sahebgunj and Kiul were decided
on the above principle,

Bawnristens aND Rieur or PrE-AUDIENCE.

78. *Mr, K. Ahmed : (a) Are the Government aware that there is
a rumour afloat in the High Court of Calcutta, as well as throughout
Bengal, that in the Appellate Side of the High Court, the Barristers are
going to be deprived of their right of pre-audience and that both the
Vakils and Counsel will appear according to the seniority of their stand-
ing in the profession and irrespective of any distinction as members
of different branches of the profession 1

(b) Is it.a fact that a vakil instructing a Barrister, if senior in
standing to the latter, will have the right of audience in preference to
ihe latter 1 1f the suswer be in the affirmative do the Government
propose to take such steps as may Dbe deemed necessary to conform
the practice in these Courts with that which is followed in the High
Courts of Allahabad, Patna, Punjab and other places, viz., authorising
Barristers to take instructions. direct from clients and to file Motions,
Appeals, ctc., on their behalf without the intervention of pleaders !

The Honourable 8ir William Vincent: (¢) and (b). The Govern-
ment have no information as regards the alleged rumour. It will be
possible for this Assembly to cousider the points raised in conunection with
a Bill of which an Honourable Mewber has given notice of his intention to
move for leave to introduce.

Mr. K. Ahmed : Is not the High Court of Caleutta under the Governa
ment of India, 8ir, in the matter of control of these subjects ?

The Honourable 8ir William Vincent ; Will the llonourable Member
kindly repeat the question ?

Mr. K. Ahmed : Is not the High Court of Caleutta under the dovern-
ment of Indis with regard to the control of the subjects set forth in parts
(e) and (b) of the question ?

The Honourable Bir William Vincent : The Calcutta ngh Court is
for certain purposes under the control of the Governwment of India.

Mr. K. Ahmed : Are not theso subjects, (a) and (b) in the question
No. 73 also under the control of the Government of India ¥
. The Homourable Bir William Vincent: I believe the Caleusta
High Court have fhbeir right to preseribe their own rules for the
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appearance of Barristers and Vakiis on the different Sides of the Court,
and I am not aware that they are under the control of the Government of
India in that respect, save legislative control, but I will examine the ques-
tion further.

Mr. K. Ahmed : Hdw can a Vakil have u right of pre-audience.....

The Honourable Bir William Vincent : I really cannot hear one word
the Honourable Member says.

Mr. K. Ahmed : How can a Vakil have a right of pre-audience and
at the same time deal with the client when a Barrister is engaged (by
the client) to be instructed by him (the Vukil) ?

BRao Babadur T. Rangachariar : May I ask, Bir, my Honourable
friend, Mr. Kabeer-ud-Din Ahmed, whether Barristers. ...

Mr. K. Ahmed : I do object, Sir.

Mr. President : Order, order. Mr. Rangachariar.

Rao Babadur T. Rangachariar : Is it not a fact that Barristers do
take instruetions from eclients in mofussil cases !

Mr. K. Ahmed: Is my lionourable friend speaking from the
Government benches ¥

(A

InpianNs anD INpiaN Civin Service ExaMiNatiown,

74. *Mr. K. Ahmed : (¢) Will the Government be pleased to state
the total number of applications from different provinees from candidates
who applied to appear in the last Indian Civil Service Examination held
in India, the number of candidates permitted to appear from different
provinees, giving full particulars with regard to the test of their selection
and the reason why the full number of candidates as prescribed by the
rules, were not allowed to appear and the number of candidates who
actually appeared in that examination ?

() Do Government propose to preseribe the popular rule followed
hitherto in England for the said examination, and make it a rule that
it should be an open competitive examination without any restriction
whatsoever, and hold the examinations by rotation in provincial centres
such as Caleutta, Madras, Bombay, Allahabad and other places ¥ 1f not,
why not 1 Will Government state the alternative suggestions if there be
any Y \

The Honourable 8ir William Vinoent : (a) A statement is laid on
the table giving the figures asked for. The adoption of the guota system
did not result in any reduction of the number of candidates who might
have dppeared for the examination. Only 178 candidates applied in all,
and in no province did the number of candidates permitted to appear
come up to the prescribed quota. The applicants not permitted to
appear were incligible under the rules framed by the Secretary of State
in Codneil under section 97 (1) of the Government of India Aet.

(b) The answer is in the negative. The guofa system was adopted
after full discussion between the Sceretary of State, the Government of
India and the Civil Service Commissioners, & representative of whom
visited “India for the purpose. The Civil Service Commissioners held ag
the result of wide experience of examinationg.that the success of ag

i P
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examination of University Honours standard depends on the limitation
of numbers to sueh a total as would make it possible for one examiner
to read and study the exercises of all the candidates on any 'one paper,
and to value their work not by any mechanical rule of thumb, but by the
individual appraisement of the qualitics or defects of each. KExperience
in England of examination of the lndian Civil Service and University
Honours standard has shown that the number with which one examiner
can deal is about 200—and in fact in England the number of candidates
for the open competition is now generally lesy than or has rarely exceeded
200. Larger numbers may be examined in a more mechanical way but
for so important a trial as the 1. C. 8. 200 was decided to be the limit.
Under any rules that could be drafted many thousands of candidates
could be eligible to appear, whether they actually competed or not, and
the alternative of holding a qualifying examination was rejected as
unsuitable as being exposed to the defects mentioned above and on
account of the practical difficulty of examining perhaps several
thousands of candidates. Accordingly after careful consideration the
Government of India agreed that the necessary preliminary selection
should be carried out on a provincial basis, and a provincial quota was
fixed for each province. As regurds holding the examination by
rotation at provincial centres, the Government of India do not at present
contemplate this step. Allahabad was selected as being most convenient
for all concerned owing to its central situation.

Mr. K. Ahmed : Is not the Central Provinces centrally gituated,
Nagpur for instance §

Statement showing the number of aupplications received for the Indian Civil Service open
competition Aeld at Allahabad 1a 1988, the number of candidates permitied to appear
und the numbor which actually appeared.

Provisee. T e Pplismtious.  |candidates purmitiod] esndiibom wbo

received, to apr tually appeared
Madras e 85 16 15
Bombsy . . 15 9 0
ase ™ - 46 23 22
U‘im Provinces e e 21 18 11
Pﬂﬂ. e are . 33 0 b
Bm wes s - 4 1 l
Bihar and Orissa vor 23 (i ]
Central Provinces . 8 i 1
Assam . 8 4 4
ToraL - 178 78 . 16

ReruxncaMENT CoMMITTEE.

75. *Mr. K. Ahmed : (¢) Are the Government awarsy that there are
no Muhammadans in the Retrenchment Committee appointed by the
Government of India, and that the personnel of the Committee and its
seope have not given satisfaction to the people 1

() Do Government propose taking in some non-official Muham.
.madans in the said Committee, or in the alternative reconstitate it by

. appointing non-offigials representing different classes or get the personnel
of it elected by the people 1 ,

-
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The Honourable 8ir Malcolm Hailey : (a) Government are aware
that there are no Muhammadans on the Committece. They are not aware
that the personnel and scope of the Committee have not given satisfac-
tion, this however must be a matter of opinion.

() No, The members of the Committee have bheen selected as
being the persons best qualified to eonsider a question of this kind, and
Government are unable to see any advantage in constituting the Com-
mittee on class lines. -

Dr. H. 8. Gour : Is the Honourable Member aware that on this
Committee there is not a single representative of this Assembly {

The Honourable 8ir Malcolm Hailey : The Committec was selected
on lines which we believed would give the very best authority on re-
trenchment, and we took no regard of any other consideration whatever,

Dr. H. B. Gour : Does the Honourable Member imply that the mem-
bers of this House will discharge their responsibilities in viearious
fashion, by aecepting the recommendations of the Retrenchment Com-
mittee on which they are not represented ? :

The Honourable Bir Malcolm Hailey : I do not know why the
Honourable Member should think that I implied anything of the kind.
If considerations of that kind are present in his mind, they are not in my
mind, for it is differently constituted.

Mr. K. Ahmed : Are none of the members of this Assembly in any
way superior to or equal in status to any of the gentlemen on the
Retrenchment Committee ¢

The Honourable 8ir Malcolm Hailey : The Ilonourable Member
must form his own conclusions as to the capacity of the members of this
Assembly : just as the members of this Assembly will no doubt form
their own concluriony as to the capacity of the Honourahle Member.,

Jans CouMmiTrer’s RECOMMENDATIONS,

76. *Mr. K. Abmed : (a) With reference to the observations made
in paragraphs 474 and 475 of the Report of the Indian Jails Committee,
1919-1920, regarding the segregation of the undertrial prisoners from the
!inrdeltnd criminals, and the prolonged detention of the untried prisoners
in Jail, will the Government be pleased to state what steps they have taken
to give effact to the reccommendations of the Committee !

{b) Will the Government be pleased to state what steps they have
taken to give effect to the recommendations made by the said Committee
In paragraph 477 for allowing half of the period spent as. undertrial
prisoners to be counted as part of the sentence, and also othar. recom-
:nezg_?t,iona regarding the undertrial prisoners, made in paragraphs 478

0

(¢) Do Government propose to consider the desirability of giving
effect to all these recommendations without any delay ¢

The Honourable 8ir William Vincent : The action taken on the recom-
mendations referred to is described in paragraph 19 of the Iome Depart.-
ment letter No. 104, dated 4th April 1921, a copy of which was laid on
the table with the reply I gave to question No. 160 asked by Mr. Kamat on
the 15th September 1921. .

Since then Government have received and considered the opinions
of Local Hovernments on the proposal that half the period of detention

i

. -
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before and during detention should he eounted as part of the substantive
sentence. In view of. the many objections taken the Government of
India have decided not to nttempt to alter the law. They believe that in
practice the period of detention under trial is taken into aceount by the
Courts when passing sentence, but they have passed on to Local Govern-
ments for consideration a suggestion that High 'Courts might be moved
tg issue instructions to this effeet to all Courts subordinate to
them,

Ra1uway SERVANTS AND MEMBRRS OF LRGISLATURES,

77. *Mr. K. Ahmed : (a) Has the attention of the Government
been drawn to a paragraph of the Englishman of the 26th July 1922
about a notification alleged to have been issued by the Railway Board
forbidding the railway servants from approaching the members of the
Legislatures for the redress of their individual grievances {

(b) Will the Government be pleased to lay on the table a copy of
the above notification ?

(¢) Are the Government aware that the above notification has
caused great dissatisfaction among the railway servants, and also has
been adversely commented upon by the Press t

(d) Do Government propose to withdraw the above notification ¢

If the answer be in the negative, will the Government be pleased to
state in full the reasons for cireulating such notice t

Colonel W. D. Waghorn : (a) Yes,

(b) A copy of the letter to the Railway Officials will be sent to the
Honourable Member. :

(¢} The Government have no information regarding any dissatisfae-
tion amongst railway servants but they are aware that there have been
some comments in the Press, .

(d) Only those comumunications to members of the Indian
Legislature which involves an infringement of the Government Servants’
Conduct Rule 17 are prohinited. In the circumstanees, the Government
do not intend to withdrays the order.

Mr. K. Ahmed : Do T understand that the Government Servants’
Conduct Rules are such that they interfere with the liberty and freedom

of Government servants as voters, and that a member of this Assembly
has no voice in ameliorating that condition ¢

The Honourable Bir William Vincent : Government servants are
bound by Government Servants’ Conduet Rules,

Rao Bahadur T. Rangachariar : May T ask whether it in a faet that
gimilar cirenlars have been issued to all Departments of the Govern-
ment of India ?

The Honourable Bir Wiliam Vincent : Yes, Sir, T believe so.
Rao Bahadnr T. Rangachariar : Was there any oceasion for issuing
the Cireular ?

The Honourable 8ir William Vincent : The Government of India
had reason to suspect that information which came to the knowlgdge of
officers of Government throngh official sources was heing communicated
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to the publi¢, and for that reason they thought it neeessary to Nlnm!
(Government servants of their obligations under the Government Servants

Rules.

Rao Bahadur T. Rangacharisr : ‘Would that apply to communicas
tions to members of the House of Commons J

The Honourable Bir William Vinoent : I am not aware whether it
does or does not apply, but it is the rule in this country that no official is
permitted to disclose information which comes to his knowledge in the
course of his official duties to anyone outside his office.

Rao Bahadur T. Rargachariar : Ie the Honmourable Member aware
that the Home Department Circulaf issued last May in conmection with
the Indianization of services was available to members of the House of

Commons !

The Honourable fir William Vinoent : I am not aware of that £act,
Mr. N. M. Bamarth ;: Is the }Honourable Member aware that it was
published in a Calcutta newspaper !

The Honourable Bir William Vincent : Yes, I am aware of it. It

was improperly published.
RrsorutioN re ELECTED Staxpixe (OMMITTERS

78. *Rai #ahib Lakshmi Narayan Lal : (s) Have the Government
accepted the Rewolution passed by the Assembly regarding elected stand.
ing committees with thie Government of India ? .

(b) Have the Government done anything as yet or lo they propose
to do anything in the matter ?

The Honourable Sir William Vinoént: The attention of the
Honourable Member is invited to the Rules published in the Ilome
Department Notifleation of the 22nd August 1922 on the subject.

RusonutioN re IxpreeNous Sysrex or Mepicins.

79. *Rai Sahib Lakshmi Narayan Lal : (¢) Have the Government
accepted the Resolution, regarding the appointmeént of a committee to
recommend practical steps under the Indigenous system of medieine for
the prevention and cure of the epidemics, passed by this Assembly
in January last ?

(b) Have the Government done anything as yet or de they propose
to do anything in the matter !

Mr. M. B. D. Butler : The Resolution roferred to related in the main
to a provincial (trensferred) subjeet, und the Gowvgynment of India, as
promised in the course of the debate, have sent to all Liocal Governmenta
copies of the speeches made in the Assembly in this matter. The only
direct action open to the Government of India lay, as explained at the
time, in the field of research. The arrangements for a centrdl research
institute under the control of the Government of India have not yet been
completed, so no action in this respect hds as yet been possible, .

Sanxprose Kamar aNxp Mamws: Ratnwax Svarioxs.
80. * Rai Babhadur Lachmi Presad Sinba : (a) Is the Government
aware that there are no wells within the Railwly conipound of the
7
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Sahebpore Kamel and Mansi Railway stations on the Bengal and North-
Western Railway 1

(b) Is the Government also aware that the station hydranta open just
a few minutes before and a few minutes after each train time, during
which short time it becomes impossible for all the station staff to get
sufficient water for their use !

(¢) Is tho Government aware that on account of the inadequate
arrangement of water supply as mentioned above the passengers who
have to wait at the junction stations are put to great inconvenience !

(d) Is the Government aware that inspite of the above facts having
been brought to the notice of the Traffic Manager on behalf of the publie
as well as by the Station staff concerned no steps have been taken ?

(e) Is it a fcet that the Government Examiner of Railways inspected
the Bengal and North-Western Railway line recently 1 If so, will the
Government be pleased to lay on the table a copy of his report and
specially the portion relating to water arrangement ?

(f) Will the Government be pleased to state what steps, if any, they
propose to take in the matter 1

Oolonel W, D. Waghorn : (a) (b) (¢) (d) and (f). The Railway
Administration is issuing orders that the station hydrants should be kept
open continuously.

(e¢) The Senior Government Inspector of Railways, Cirele No. 3,
has ecarried out a special inspection on the Beugal and North-Western
Railway. The question of publishing his report will be considered.

INcoNvENIENOE O PasseNeErs AT THE SAHEBPORE Kauar, Mans:r awp
Kuagania Rarnway Sratioxs.

§1. *Rai Bahadur Lachmi Prasad Sinha: (¢) Is the Government
aware that the Sahebpore Kamal, Mansi and Khagaria Railway stations
on the Bengal and North-Western Railway line are Junction stations
where numbers of passengers collect ?

(b) Is the Goverpment also aware that these junction stations are
not provided with ‘‘ Mosafirkhana '’ (passengers’ shed) to the great
inconvenience of the passengers ?

“{¢) Is the Government further aware that the small space, just
sufficient enoush to give shelter to few passengers, on the verandah is
even used for storing grain bags resulting in great inconvenience to
passengers 1

(d) Will the Government be pleased to state what steps if any, they
propose to take in the matter ?

Colonel W. D. Waghorn : Provision has been made in the quinguen-
nial forecast for passenger sheds at Sahebpore Kamal and Mansi., The
Government of India are advised that the need for a shed at Khagaria
is less urgent.

Acciomyr ar Tausi. Dewrniva ox THE Bexear aNp NorTa-Westenx
RaiLway.

82, *Rai Babadur Lachmi Prassd Sinha : (o) Is it & fact that there
was an accident between two passenger trains at or near about Tahsil
Dewriya on the Bengal and North-Western Railway line resulting in loss

of several. J:vea and pronmﬁon snd eonvnetmn of Btation Haster
Niranjen Das $ ‘
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(b) Ta it also a fact that the said Station Master has been allowed to
jom his post and the Traffic Manager has ordered that he jmay not be put
in charge of auny important station {

(¢) Is it also a fact that after being kept for five months on rehevmg
duty he has again been, contrary to the orders of the Trafic Manager,
posted to Ekman Railway Station on the main line t 1f so, why !

(d) Is it olso a fact that the brother of Niranjan Das is a contractor
in the Railway and that Niranjan Das has been a].lowed to be reposted on
his brother’s recommendation ?

Colonel W. D, Waghorn : The facts are as stated in part (a) of the
question.

Asg regards parts (L), (¢) and (d), the matter is one entirely within
the competence of the Agent. The Government of India however have
ascertained that the Agent taking into consideration the fact that the
Station Master had been heavily fined decided not to dismiss him but to
repost him to a smaller atation. He was posted to Ekma on the recom-
mendation of the Distriet Traffic Superintendent. It is not known either
by the Agent or the Government whether the brother of the Station
Master is a contractor on the Railway.

UNSTARRED QUESTIONS AND ANSWERS,

ArPOINTMENT OF Provixciar, Civin Sknvice Orricers To FoREIGN aND
Poritioar DeranTMENT,

1. Lieutenant-Oolonel H. A. J. Gidney : (s) Will Government be
pleased to state whether any Provineial Civil Service officers have been
appointed to the Foreign and Political Department ¥

(b) If so, will Government be pleased to state separately the number
of Indians and members of the Domiciled Community so appointed ?

(¢) If none of the latter have been appointed, will Government be
pleased to state why they have been excluded ! And

{d) If the answer to (c) is in the negative, will Government be
pleased to bring it to the notice of the Provincial Governments {

Mr. Denys Bray : (a) Yes.

(b) Five Indians. The recent appointments do not include any
member of the Domiciled Community.

(e¢) The appointments in question were made in pursuance of the
policy adopted by the Government of India, with the approval of the
Secretary of State for India, of admitting a substantial proportion of
Indians to the Political Department. The question of admitting members
of the Provineial Civil Service who belong to the Domiciled Community
has not been considered,

(d) The Government of India hardly think it necessary to take any

special steps to bring the above facts to the notice of Provincial Govern-
ments, .
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" Brawisvies ov Rainway Wonxiva.

2. Mr. N. M. Joshi : Will Government kindly lay on the table 8
comparative stgtement shewing :
(¥) The amounts paid as eompenutwn for goods lest or
damaged ;
(ii) the cost of superior supervising staffl of the trafic depart-
ments ;
(#¢) the grous eurnings from goods trafic—of the different Budget
railways for tho last 5 years for which accounts have been
made up 1
Colonel W. D. Waghorn : A statement showing () the amounts paid
as compensation for goods lost or damaged, (ii) the cost of superior super-
vising staff of the Traffic Department and (iif) the goods earnings of the
different Budget railways for the years 1916-17 to 1920-21 is being sent to
the Houourable Member.

The information for 1921-22 has not been given in the statement
as complete returng have not been received from all railways.
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3. Mr. N. M. Joshi : Will Government lay on the tahle a list
shewing audit officers at present working in executive or administra.
tive capacity and the period for which they have been so employed 1

The Honourable Sir Maloolm Hailey : A statement is laid on the

table.
Poriod (approximate)
Name of Officer, Aduministrative post at present held, o e
held up to 1-9-22.
Officers holding administrative
posis inside the Awdit Department. | Years, | Months
1. Mr. W, Aldnr. L BE,, I.C.8,| Aunditor Generl . 9 ]
2. , H.B Acconntant (lencral, Pun;nb 0 9
3 , CW.LC (nrwn. 0. B F " . United I"rommu 8 9
4. ,, H. Miuson, I.CB » " Central Provinees 1 0
5. . D. R Matheson, LOS. " w  Bibar and Orissa 2 ?
6. . U. L Mazumdar “ »  Centwm] Revenuex 10 6
7. ., J.C.¥Mitra - " - Borgsl - 6 10
8. , M. K.Ghatak . " - Rurma, - 5 4
8 , W.D. Wwlam . " " Madras - 2 4
10. ,, J.8. Milne - " Bombey 8 7
1. ,, .W.V, do]'lhe P}ullpe " " Railways - 8 S
12, J C. Kixon, 1C8. .., " " Posts uni Tele- 1 8
_ graphs,
13. ., B.G. Jacgh o | Comptroller -Mllm 4 9
14. ,, C.C. Fink ws | Chisf Anditor Homl 0 10
Railway.
16. ,, J M. Hartley " " «+  North Western 1 5
Railway,
106, " P- P- B- “’ml e " ” O“-dll Il‘\d R‘hil' 1 1
khard Railway,
f)fficers holding administrative and
eacculive posts owtside the Awdit
Department, .
17. . K.V.Iyer +«v | Jeint Becretary, Railway Board ] 0
18. ,, 8 C. Tomkins «+ | Becretary, Rai \uy Board 5 0
10, ,, Btanley ... | Assistant Secretary, Railway Board... 15 4
0. 8. D. Gupta . | Controller of War Accounts 0] 9
21, ., (ommn er A. W. | Deputy Financial Adviser, Mdlt:u-y 2 8
Financo, .
2. , B NREH:tu, C.LE, | Financial Adviser, Military Finance n '8
2. , P.R. Ran we | Under Becretary, Finance Depart- 1 5
: ment. ’
., P N, Dutt v | Additional Deputy Seeretary, Finance 0 4
su’m.n'umx.secp;anapnm 9
:b. The Honourable r. E. retary, Arm ent ‘6
Burden, C.I E,, l' C.8. 4 ad
0. , Honounblu Mr. E.M. | Secretary, Finance Department 7 7
Cook, C.I.E,, I C 8. i )
87, Mr. A. A. L, Par:om,I .8, Depﬁ:.y E:dmﬂc of the Currency, ] 8]
¥y
2., A V.V. Aiysr, CIE. Dcp(t}nhv C:::'tmller of the Currency, 8
89, ,, CrA. @, Rivaz Deputy Controller of Northern India. 2 7
.
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, Rartway S8tarTisTios.
4 Mr. N. M. Joshi : Will Government kindly lay on the table a
statement shewing for the year 1920-21 :
(1) Total capital outlay to end of 1920.1921 ;
(#) Gross earnings for 1920-1921 ;
(#3) Net earnings for 1820-1921 ;
* (v) Interest for 1920-1921 on capital outlay ;
(v) Difference between (iii) plus (iv) , and (4i), in eonnection with
the following railways :
Ahmadpur-Katwa,
Arakan Light,
Bankura-Damodar River,
Cawunpore-Banda,
Dasghara-Jamalpurganj,
Thazi-Aungban,
Trans-Indus !

Colonel W. D. Waghorn : With reference to items (i), (i) and (4is)
of his question the Honourable Member is referred to the History of rail-

ways constructed and in progress, corrected up to 31st March 1921, copies
of which are available in the library of the Legislative Assembly.

The information regarding item (sv), viz., interest on capital outlay
for 1920-21, is contained in the History for certain of the railways only.
A statement giving information in regard to all the railways is appended.
Statement shewing the total interest charges on the ocapital outlay of the Ahmadpur-

Katwa, Arakan Light, Bankura-Damodar River, Cgwnporc-Banda, Dasghara-

Jamalpurganj, Thaci-Aungham-Heho and Trana-Indur railways for the financial
year 1920-21 :

Rs.
Abmadpur Katwa .. . . o 72,518
Arakan Light . .. . . 1,79,925
Bankura Damodar River o “ - 1,27,113
Cawnpore Banda .. . ‘e .. 2,74,564
Dashghara Jamalpurganj .. .. e 10,406
Thazi Aungbhan Heho (Bouthern Rhan Btates) . 5,51,114
Trans-Indus (Kalabagh Bonnu) .. . .. 6,88,276

Raiwway CoacHine Srock.

b. Mr. N. M. Joshi: Will Government state the total earrying
capacity of coaching stock available on Indian railways for each of the
three classes, viz., 1st, 2nd and 3rd, and the percentage of freight carried,
on the total carrying ecpacity available for the year 1920.1921 ¢

Colonel W. D. Waghorn : The total carrying capacity of coaching
stock on Indian Railways for each of the three classes, viz., I, IIeand TII
and the percentage of freight carried on the total earrying capacity are not
readily available and the information cannot be compiled without
reference to the several railway administrations. The Government do
not propose to undertake this work as the value of the result does not
appear to warrant the expenditure of time and labour involved.

The Honourable Member will find the percentage of freight on capa-
city hauled separately for each year and for each railway in the Appendix
eontaining the Analysis of Working in Volume II of the Administration
Report for 1919-20.and for previous years, .
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Ramuway Euerovzas Livixe ox Pauiszs,

6. Mr. N. M. Joshi : Will Government name the classes of rail-
way employees on whom il is incumbent to live on railway premises 1

Oolonel W, D. Waghorn : It is incumbent on all railway servants, for
whom quarters on railway premises are provided, i to live in those
quarters. Those of the staff whose duties involve their being suddenly
called out at any hour of the day or night are, as far as possible, provided
with quarters rent-free. A list of such staff is given in paragraph 541 of
State Railway Open Line Code, Volume I.

(Question No. 7 was withdrawn.)
Ramway Sivgine Fuwps.

8. Mr. N. M. Joshi : Is it a fact that there are two classes of sinking
funds in connection with the Kast Indian, the Eastern Bengal and the
Scinde Punjab Delhi Railways, viz, one sinking fund, proper, and the
other in the form of annuity payment in purchase of the railways 1t If
so, what is the difference between the functions of the two classes ?

The Honourable Bir Malcolm Hailey : When certain Railways were
taken over by the State, payment of their value was made in the shape,
not of a lump sum payment, but of annuities fixed for a period of years.
These are the annuities to which the Honourable Member’s question refers.
In certain cases, sharcholders of the railways were ‘permitted to e.l:ehang‘e
their annuities for India Stock, while other India Stock was issued later in
exchange for debentures of the original companies which Government had
taken over at the time of purchase. It was in order to redeem the India
Stock isued for these two purchases that the sinking funds to which
the Honourable Member refers were created.

Raizway Stamsrics.

9. Mr. N. M. Joshi: With reference to :
the Kalgbagh-Bannu,
the Nowshera-Durgai,
the Lalamusa-Kundian,
and the Sind-Sagar
Ruilways mentioned at pages 756 and 3299 of Volume II respectively
of the Council of State und of the Legislative Assembly as remunerative
railways, will Government kindly give the following figures for the
latest year for which accounts have been made up :
Total oapltal outlay,
Gross earnings,
Working expenses,
o Net earnings,
Interest charges,
. Lioss or gain by exchange,
Net loss or gain to the State 1

Colonel W. D. Waghorn : A statement shewing the total capital out-
lay, gross earnings, working expenses, ete., on the Sind-Sagar, Kala-
bagh-Bannu and Nowshera-Durgai sections of the North Western
Railway for the year 1920-21 is appended.

The ‘Lalamusa-Kundian section forms part of the Sind-Sagar sec-
tion. Separate figures for the formor are not availdble.
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Statement shewing the total vapited outiwy o ond of 1090-21 und grons carnings, working
expenses, net carnings, Intorest charges, loss or gain by exchange and net gain or
loss to the State during 1930-31 on the Sind-Sayur, Kalabagh-Bannu and Nowekera-
Diwyai Reailwdys.

il ik " il e " & Pt .

T
Total Grom | Wolking | Net Interoat | w8 or | Net guin or '
Eallway, (;:ﬂ:;l car ) airuligy. | chargss. gain h)'.' In:..:'u:;t.ha Hexangs,
B Ba. Rs. Ba. Ra. Ha Re. M.
Sh‘il;!qu and | 6,00,00,600 | 74,44,307 [ 0L 32,014 | 13,15,008 | 30,37 487 - 7,034,074
21'““ L‘:.Iu-
‘h {
mus Kundian
l-l-bm!-'nu 1,84,45,768 | 12,25,404 | 24,36,002 | =13,00,33 | 8,16,00) 17,168,004
on, ! - s Vi1 —iiy ,
ommereial “
Nowshers-Durgsl | 000798 | 3,24310 | 44050 | =117 10030] . | -smpee

* Lasn by exchange s inolnded in Agnres for ** working exponses.’’

Raiway ANNUITIES AND BiNk.NG Fuwnps,

10. MY, N. M. Joshi: Will Government kindly lay on the table a
eopy of the correspondence with the Secretary of State ending with his
instructions about charging payments on account of annuities and sinking
funds to the Railway Revenue Account referred to at page 4 of the Rail-
Wway Administration Report for 1916-17 1 '

The Honourable Bir Malcelm Hailoey : The correspondence referred
to by the Honourable Member is placed on the table.

No. 441, dated Caleuttn, the 13th Decomber 1904,

From—The Government of India,
To—His Majosty's Sectotary of Btate for India, Johu Morley, O.M.

We have for some time past had under our consideration the question of the
propriety of charging the Railway BRevenuo Account with tho whole amount of tho
annuity payments made as }Pm't of the arrangeméiits ander which certain lines (the
Fast Indian Railway, the FEastern Bengal Railway, the North Wostern Railway and
the Great Indign Peninsula Rusilway) were bought by tho Btato.

2, The main poiuts for determination are whether thut portion of thesc aunnuitics
which Wtﬂ purchase money is correctly shown in tho Ruilway Reveuue Account,
and wl " this Aceount, on the other hand, should not show the intcrest on the
purchase momey of the lines for wll time. '

8. The guestion is not & new ome. It was discussed at comsiderable length at
the time of the purchase of the East Indian Reilway iu' 1870-80 ; and was agmin
broached in 1899. On the former occasion tho isswe new nnder somsideration was
to some extent obscured by other controversial matter. Tho Govormment of India
were at the time strongly averse to the purchase of the Rallwuy by the method of
terminable unnuities ; and their proposals for distinguisiing the capitul portion
from the interest portion of the anuuities wore rejectod by the Beecretary of Btate
as complicated and difficult to understand. In this Despateh No. 458, dnted tho 20th
Now r 1870, he agreed ‘¢ that all expendifure on the comstruction of productive
public works should be treated as borrowed money, so that if, instead of borrowing
to the full extent of such expenditure, a xﬂ of tho surplus revence of the year can
be devoted to tins purelmze the gemeral debt of India be treated as relieved, and the
productive public works ebt o inerossod fo_ such oxtent ’’; but he directed that,
under the head of ‘‘ Working Expenses, Intorest and - Annuities,’’ the Railway
Bevenue Aceount should show the whold ammnity paymewts: Ths Government of India
in their Despatch No. 52 of 4th February 1880 urted .the . disadv, of this
instruction m-uﬂp&d&&@h logth. Theit urgaments, however, ware mainly directed
ageinst the adoptiosl of the métiiod ¢f payment by riewns of deritimable snnuitiey
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at all, and their recommendations were that a loan should be. raised for the purpose
and that the interest thereon should remain as a charge upon the tax-payers of suc-
ceeding generations. The Becrotary of Btate in replying to this representation in
nis. Desputch No. 209, dated the 24th Juno 1880, decided that it was ‘ an eesential
part of tho arrangement which has been made, that the whole of the annuity shall
form a charge on the revenuos of the railway, and be deducted therefrom before the
surplus profits are declured.’’

4. The quostion was revived at the time of the purchase of the Great Indian
Peninsuln Railway, when the proper classification of the annuity payments was again
discussed. TLord Curzon’s Goverument in their Despatch No. 54, dated the 8rd August
1899, urged that to repeat the system which had been laid down for the East Indian
Railway in 1880 would be to burden the Railway Revenue Account with ‘‘ a heavy
charge for the repayment of capital included in the annuities, which would obscure
the true working of our railways.’’ Thay strongly recommended ¢ that the
annuities should be charged upon our general revenues, and that the charge upon
the railway should be limited to a sumn representing the probable rate of interest
on the purchase money, had that been raised by loan, to continue not only for the
term of the annuities bmty." Lord George Hamilton in his Despatch
No. 238, dated the 7th 1899, opposed the proposal, remarking that, if it
wero accepted, the debit of intereat to the Railway Bevenue Account would only be
some hypothetical sum ; and that even if it were possible to fix the true annual
charge for interest on the cost of the railway, the removal of part of the annuity
payments to another head of account would obscure the result of purchasing the
lines. He stated, however, that he had no objection to showing as a footmote in
the Financo and Revenue Account (No. 8) the part of the annuity payments which
were equivalent to repaymont of capital. This footnote is still printed ; though it
hus recently been decided to adopt certain modifications in tho method of calculating
the figurcs shown therein.

5. Thoeorotically, the case is o simplo one. When the State buys a railway under
tho annuity system, it docs not rgise a loan for the purpose and does not therefore
increase its public debt. It buys on credit and pays by equated instalments ; each
instalment being made up of (a) part payment in discharge of liability ; and
(b) interest for the credit given. As time goes on and the lability is reduced, the
portion of the payments representing interest diminishes and the portion representing
discharge of liability increases until the account is cleared. The latter ingredient
in & true capital charge, being consideration given for incrcasing the assets of the
State. The former ingredient is truly interost on debt, although no debt has been
raised in the sense of taking a cush loun. J'rom the point of view of the general
accounts, therefore, the interest portion of the annuities should be met from revenue,
and the portion which represents a discharge of liability should be treated as outlay
on the railway not chaurged to revenue. From the point of view of the railways,
the position is the same, though looked at from another aspect. In the purely railway
accounts, the main object is to show whether, after paying working expenses, the
net roceipts of the line are snfficient to meet the interest, at such rate as Government
may fix, on the capital cost of the lino, and to lenve any surplus as profit to the
owner. Btrictly speaking, therefore, these accounts ought to be debited with the
foll amount of interest on the growing capital outlay on the line, irrespoctive of
the manner in which the money is found. It would be incorrect to debit them with
any part of the original cost of the line or with the repayment of any part of tho
debt incurred in buying or building it. No such debit would be admissible in the
cuse of a private lino ; for it would not be conceivablo that tho profits of a company’s
tailway akould be dovoted to buying out the shareholders.

6. We recognize that it is impraeticable to adopt the theoretically correest classi
fieation of our snnuity payments, inasmuch as the law requires the annuities to be
paid out of tho ‘¢ revennos of India.’’ It is, therefore, impossible to take any part
of the charges otherwiso than to revenue ; but it must not be forgotten that repay-
ment of capital or debt—whether railway debt or not—is not made from railwa
earnings, The repayment is necessarily made from our general revenues, of whic
the railway earnings are only ono item. These considerations therefore seem to point
sonclusively to the following modifications in the present form of our accounts :—

(4) The full amount of the annuity paymenmts should be taken, in the first
‘ instance, as a charge against the general revepues. This might be
offected by opening & new head ‘¢ Annuities in°purchase.of railways

8
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eapital portion applied to repuyment of Habilities),’’ which togethur
with the 1 ¢¢ Sinking Funds,’’ referred to in your Despateh No. 17
(Piuoncial), dated 9th Febroary 1006, would be placod under a new
group hend *' Redemption of Railway Liabilities charged to Goneral
Revenues. ”’ - .

(ii) The interest portion of the annuities, being u varying (decrensing)
amount each year, should be tranaferred from this head, by n deduct

. entry, to the Rallway Revenue Aecount.

(ié) The eapital portion, being a varying (incremsing) amount cach year, should
be shown in the Railway Capital Account under the head of cxpenditure
on construction charged oguinat revenue. A new column might be
opened for this purpose in Financo and Revenue Aceount No. 75, before
the present column 15, uud headed *‘ eapital cost of purchases effected
by meens of aunuities.’’ ’

(i) Tho capital portion of all past annuity payments should be recorded in a
similar manner in Finance and Revenus Account No. 75, and im all
subsidiary and departmneninl capital accounts by a single eutry made,
with an explanatory note, in the aecounts for 1908-07. Interost on
the amount so recorded will thus bo chargeable to the railways concerned,
in their ordinary revenue secounts in perpetunity ; amd an amount
equivalent to the sum so recorded will be tranaferred from Ordinary
to Productive debt in Finance and Bevenue Account No. 83.

(v) It will' be novessary, however, to have regurd to the whole anunuity puy-
ment, without diserimination between tho capital share and the interest
sharo, in making up the accounts of profits for thoso railways where
s defined surplus has to be divided between the Government and tho
working Company, as is the case under the East Indian Bailway Company’s
agreoment.

7. The main argumont that has been advanced against any change in the ppat
has been that the debit of the full annuity payvments to railway revonue, before tho
surplus profits are declared, was an essential part of tha understanding on which
the lines woro purchased. In the ngreement with the East Indian Railway Company,
for instance, the annuity charge bas to ho deducted from the net working profite
hefore determining the surplus divisible between Government and the working
Company. Wo cannot think, however, ihat our proposed presontation of tho figures
can in any way projudice this arrungemont. The payment of the annuitios from tho
raflway revonues is merely a matter of accounts as between Government and tho

Company, and need nowise affect the classification of the charge jn the Government
books nnd returns.

8. Wo may rofer briefly to the other arguments against change, though themo
do not nppews to us to havo uny great force. There is nothing, for iustance, in tho
view that the proposed treatment of the nunuities would obscure the result of purchasing
tho lincs : for the portion of the nanuity which représents tho cost of purchase would
be & definito item in the statement of cupital cxpenditure charged to revemue. A
similar objeefion was raised some yours ago when it wns argued that tho purchase
by annuities is part of the condition on which the money wus found for the cumstrue-
tion of tho milway ; and that, thercforo, no renson oxists for relieving tho Railway
Bevonuo Account of one part of the cnst of the purchase. It wns ndded that the
railwuys are lightly treated iu huviag no payments to moet for the Bocretariat in
England, training of officers, furlough pay and pension. We eannot attach much
weight to this argument. One defeet in tho systom is no reason why anothor should
be thrown in to counterbulance it ; and the fact thut the annuities were n °condition

of the purchase is not decisive as to the munmer in which thoy should be preseutod
in the aceounts,

0. We therofore recommend for your favourable conrideration the pro sals
summarized in paragraph 6 above, In particular we consider it desirablo Ito lt}soﬂect
n transfor from Ordinary to Productive dobt in respect of tho capital portion of
the nnnuities which has been in the pust, and may be in the future, repuid from
genernl revonues. This appenrs to be clearly the correct course und, if our propospls
are sccepted, it would present no difficultion. Morcover, it will be

_ 4 seen from parg-
graph 14 of his Despateh No. 458, dated the 20th of Novemsber 1870, thu% the

Becrotua of Btate contemplated that a trausfer of this nature should oventuall
made. e are of opinfon that it i g oventually beo
sanultios before this 18 done, 14 unneceysary tor await the cewsation of the
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No, 48-(Pinancial), dnted Indin Offleo, London, the 12th April 19807,
From—His Majosty's Secretary of State for India, John Morley, O.M,,
To—TIis Excelleney the Vieceroy and Governor-Gonoral of India, in Counecil.

I have eonnidered in Conneil your letter of 13th December 1008, No. 441, relating
to the method of rceording in the Accounts the payments annually’ made in respeet
of terminablo annuitios created for the purchase of railways. At present the wholo
payments are tronted as a charge against the Railway Revenue Account. In your
letter you make cortain proposals of which the effect may be summarised as follows,
vig, 1—

(1) To chargo against the Railway Revenuo Aesonnt, undor the head
¢ Annuitics,”’ only that portion of the Annuity payments which is
netuarially ealenlated to represent interest on unredecmed eapital

(2) To charge the remainder of the annulty payments, together with sinking
fund payments, aguinst a new head in the Finanee and Revenue Accounts
outside the Railway Revonue Aecount.

(3) To deduct from tho total of ordinary dcbt in each year’s accounts and
to add to the total of Rallway debt, the amount ‘of the eapital repaid
to the end of the yonr by means of annuities. This involves (1) the
reduction of the eharges now recorded as interest on ordinary debt by
on amount cqual to interest, at whatever conventional rate may bo
adopted, on the capital discharged by annuity payments, and (2) tho
addition of the same amount to the interest now recorded as chargeablo
to railways.

2, I rogret that I.cannot accept theso proposals.

Taken as & whole they appear to me to be open to objection both bocause they
are cxcoedingly compleatod and because they necessitate tho use in the genmeral
accounts of figures ropresenting, not actual payments, but tho result of an actuarial
analysis of actunl payments ; such figures should, in my opinion, be used only in
subsidiary aceounts and explanatory statements. It is not necessary for me to dwell
on theso points becauso I attach greater importance to the special objections to
particular portions of your proposals. )

8. To transfor from tho Railway Revenue Account a considerable portion of
the nnouity payments would, in my opinion, result in conveying o less correct
impression of the nature of tho transnctions which they represent than ecan be
gathered from the accounts ns they now stand. The. annuity payments are made
in consoquence of .tho decision to forego a portion of the lmmediate inecreaso in
net railway revenue that would have been realised if the purchase price of the lines
affected had been paid in one sum out of borrowed money. It was thought better
to liquidute the liability by annual payments from rovenue, each consisting of a
[nyment towards tho discharge of the original liability plus interest on the portion
of the linbility still outstanding. This declsion having been taken, and the annuity
payments being mado in accordanco with it, it would not, in my opinion, be ecorrcct
to show tho net receipts from railways as though tho poliey of accepting the
temporary additional burden involved in purchase by annuity had not been adopted.
Nor would such a method of account kecping accord with the general practico of
the British Government or of public bodies in this country, which is to show payments
from rovenue in dischargo of liabilities (such as sinking fund payments) as o charge
against the undortakings in reapect of which they are made.

4. Thy further proposal to show (in tho classification of the debt in Account
83) the amount of the ordinary dobt as reduced, and the railway debt as imecreased,
by tho amount of the capital payments included in railway annuities is, in my
opinion, equally open to objection ns obscuring the roal facts. The total of tho
debt there shown is a known quantity (consisting of the amounts of India Stock
Rupeo paper, aud the othor funded obligations of the Government of India), eln.uiﬂeci
on cortain principles under threo heoads ¢f Ordinary Debt,’’ ‘¢ Railway Debt,”’
‘¢ Irrigation Debt.’’ No sum represonting cither annuities, or the Habilities which
annuities nre intended to dischargo, has over been included in this total. Tho proposal
to alter the eclassifieation of the totnl whenever an annuity payment is made from
rovenuo appears therofore to be prima facic inadmissible ; for while the annuity
paymonts by ineronsing the value of your nssets render moro favourable the comparison
betwoen your assets and your Habilitles, they do not nffect the labilities of which
Aogount is takon in the Pobt statement. I presumo that your proposal is prompted
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the fact that 1t is your practice, when applying rovemue surpluses for capital
:rrpudihn, to treat the Ordinary debt as reduced, and the Public Works debt as
inoreased, by the amount mo applied. This practice can be justified becauss in such
cases it would be possible to nse the revenue surpluses for paying of Ordinary debt
and to raise simultaneously a eorrcsponding amount of moncy by the issue of Public
Works debt ; and the direct mpplication of the surplus to capital expenditure is
merely a leas cumbrous way of earrying out the combined transaction. But this
justification does not exist in tho ease of annuity payments which are neeessurily made
from revenue. In this connection T would draw your attention to the latter part
of paragraph 6 of my Despateh of 27th July 1008, No. 87 (Finaneial), in which
I expressed doubt as to the correctness of the practico of making a transfer from
Ordinary debt to Public Works debt (and a corresponding transfer of intereat charges)
in respect of oxpenditure charged to revenue on Protective Rallways and Irrigation
Works.

5. While I am unable to comcur in your proposals rogarding changes in theo
Railway Revenue Account and in the Debt Classification, I fully realise the importance
of including in the Finance and Revenue Accounts, information regarding tho cffect
of the Annuity and BSinking Fund payments on the financial position of Indinn
railways. The effect of the payments of each separate year is shown in the footnote
appended to Account 3 of the Finance and Revenue Accounts. The information thoro
given is always reproduced in tho Explanatory Memorandum annually presented to
Parliament, and the faect that the railway surplus of each year is arrived at after
providing for large payments for redemption of capital included in the annuities (as
well as for separate sinking funds) is frequently mentioned in Parllammtary dis-
cussion. Thero is no resson why the cumulative effect of the Annuity and Binking
Fund payments should not be made as clear as the annual efféét. For this purposc
I suggest that you should inelude in Bection N of the Finanes and Revenue Accounta
of ench year a statement showing the total liabilities redecmed up to the end of the
year by Annuities and Binking Fund payments. - If you desire to mct on this suges-
tion, I will instruct the Acecuntant-General at this Office to tranamit to you annuully
the mecossary Jnformation.

No. 811, dated Bimla, the 22nd Angust 1907,

From—The Government of India,
To—Hin Majesty's Ble_rctm'y of Btate for India, John Morley, O.M.

We have the honour to refer to the correspondemce ending with your Despatch
No. 48-(Financial), dated the 12th April 1807, on the subject of the treatment in
the mccounts of the annuities created for the purchase of certain railways,

2. We accopt the suggestion in paragraph 5 of that Despateh, and proposc to
introduce, after Account No. 76-H. in Beetion N of our Finance and Rovenue Accounta,
an nadditionnl account in the form of the atatement annexed, showing, with details
for each railway, the total liabilities in comnection with the purchass of ratlwave
redeemed up to the end of the year by annuities and sinking fund payments, as well
as the unredeemed balanee of such linbilities outstanding at the end of the year.
Suitable footnotes will also be added to Accounts Nos. 76-B to H, giving similar
information in respect of each individual railway.

3. We roquest that arrangements may bo made to transmit to us the necessnry

jnformation annually, commencing with the figures for 1906-07, so ch
aot later than the first week in Decombeor. & e to.mn "
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No. 156-(Finaneial), dated 1st November 1907.
From—His Majesty’s Becrotary of Btate for India, John Morley, O.M.,

To—Tho Government of India.

With your lotter in the Finance Department, No. 811 of 22nd August 1907,
you forward a specimen form of a statement which you propose to include in your
Finanece and Revenue Accounts, so as to carry out the suggestion conveyed to you
in my Finaneinl Despatch No. 48 of 12th April last, that those accounts should show
the cumulative as well as the annual effect of the redemption of railway liabilitics
by means of annuities and sinking fund payments.

2. Tho statement forwarded by you contains, however, particulars, the inclusion
of which was not conmtemplated in my Despatech of 12th April, and which are not,
I think, required. It will be sufficient to give the details of those payments only
which are included in the Railway Revenuo Accounts under tho sub-heads ‘¢ Annuities *’
nnd ‘‘ Binking Funds.’’ I append a form of account propared on theso lines, and
glving tho neccssary particulars up to the end of the year 1906-07, for insertion in
your Finance and Revenue Aceounts for that year. Bimilar particnlars will bo for-
warded in future years so as to reach you not later than the first week of December.
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PovriTioar. OrFENDERS,

11. Lala Girdharilal Agarwala : (¢) What is the total number of
persons arrested in India during the Royal Visit for politieal or quasi-
political reasons and how many of them were convicted 1

(b) How many persons were arrested after the Royal Visit and how
many of them have been convicted 1

The Honourable 8ir William Vinoent : (¢) and (b). The precise
information asked for by the Honourable Member ix not available, but

I place on the table a statement which gives as nearly as possible the
information required.

Stutement,
'J Prosoqutions | Number of polltl-
for offences oal prisoncrs n
Teriod. J donnected with | Comvictions, Jail on the 15tk Damanxs,
political Augnwst
| movements, I ez,
| )
November and December 1921 ; 9,136 f €018 2,804 ‘The United Pro-
Juounry to March 1922 ... | 10,832 | 8,424 viuces figures
April to Juue 1928 s ) 3,78 | 2,782 for July 1022
July 1922 e .. | 470% areincluded in
[ the figgres fur
| April to June
[ i 1922,

XN. B.—The figures for couvictions, ete., during the Malabar rebellion are not included in the

abvve statomont,
PoriTical Prisonkrs.

12, Lala Girdharilal Agarwala: (¢) How are Political prisoners
classed and what is the differencc in the treatment of cach class §

(b) How many of each class were in jail on the date of Royal de-
parture from India and how many are now in jail ¢

The Honourable Bir William Vincent : (a) Local Governments have
power under section 60 of the Prison Aect, 1894, to make rules for the
classification and treatment of political prisoners. The Government- of
India have recently addressed all Local Governments on the subject of the
treatment of persons convieted of offences in commection with political
movements and have indicated the principles which they desire to see
followed in the matter,

(b) The Honourable Member is referred to the reply given to his
question No. 47, which gives all the information available.

Tae Hoxourasie Six WiLLie3 VINCENT.

18. Lala Girdharilal Agarwala ;: (¢) Have the Government recom-
mended or do they propose to recommend to the British Parliament to
abolish the post of the Honourable Sir William Vincent, Member of
the Executive Council in future after the retirement of the lHonourable
Member from that post, and redistribute the work ?

. (b) In any case, do the Government proposc to keep the post vacant
till the finding of the Retrenchment Clommittee 7

_ The Honourable Bir William Vincent : The answer is in the negative.
Tl}ls_ statement, however, should not be understood as in any way com-
mitting the Government in regard to the action to b taken on auy recom-
mendation which the Retrenchment Comumittee may make, "

L]
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WorkING oy BraNcH RaAILways.

14. Bai @. . Nag Bahadur : With reference to (c) of the answer
given on 17th March 1922 to my question No. 305,* are any steps being
taken to transfer the working of the Ahmadpur-Katara, the Arakan Light,
the Bankura Damodar River, the Burdwan-Katwa, and the Dasghara-
Jamalpurganj Railway mentioned in the statement laid on the table in
reply to my question No. 231 on 31st January, 1922 1t If not, why not ?

Colonel W. D. Waghorn : No steps have been taken to transfer the
working of any of the lines in question to some other agency, as none of
the conditions laid down in paragraph 3 (viti) (¢) of Branch Line Terms
(See Appendix B to Railway Administration Report for 1920-21, Vol. I),
has been fulfilled. The question of improving the finaneial prospects of
the Arakan Light Railway is, however, under consideration.

FiNaRciaL AssisraNckE 10 Rarnways.

15. Rai G. C. Nag Bahadur : With reference to (d) of the answer
given on the 17th March, 1922, to my question No, 305} will Government
kindly give an instance where the guarantee form of financial assistance
was extended to a line shewing promise of a return less than the guaranteed
interest, and indicate the special reasons for which it was so extended 1

Oplonel W. D. Waghorn : The only instance in which the estimated
traffic receipts were not shown to be at least equal to the guaranteed rate
of interest is the Arracan Light Railway. This railway wag originally
promoted as a tramway with a 4 per cent. District Cess guarantee. After
considerable expenditure had been incurred, it was found impossible to
obtain the necessary funds to complete the construction without a Govern-
ment guarantee, which wuas eventually given at 3} per cent, in order to
prevent the railway, which was then almost completed, being abandoned.

Pers1aN Trarric.

16. Rai @&, C. Nag Bahadur: Will Government kindly say what
railway concessions, if any, are given to traffic coming from Persia 1

Oolonel W, D. Waghorn : The Honourable Member is referred to the
following publications of the North-Western Railway in which be will find
an answer to his question and further information on the same subject :

(1) Page 366 of GGoods Tariff, Pamphlet I, in force from 1st April
: 1922,
\ (2) Pages 260 and 569 of Goods Tariff, Pamphlet II, in force from
1st April 1922,
(3) Page 90 of Coaching Tariff, Part I, in force from 1st July 1922,
(Question No. 17 was withdrawn.)
Posran aND RaiLway CoNcEssioxs.

18. Rai @. 0. Nag Bahadur : With reference to the answer given

on 20th March 1922 to my question No. 326,§ will Government kindly state
what are the orders now in force ?

Colonel Bir SBydney Orookshank : A copy of the different extant

orders, as consolidated in an Appendix to the Post Office Manual, will be
supplied to the Honourable Member direct. '

* Page 3221, Volume II, Part III.

1 Page 2060, Volume II, Part IL

{ Page 8221, Volume II, Part ILL e
§ Page 3399, Yolumg II, Part JIL
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PropueTive WORKS.

19. Rai @. 0. Nag Bahadur : With reference to paragraph 2 of the
¢ Guide Book ' for investors in Government of Tndia securities, will Gov-
ernment kindly rtate : _
(1) What constitutes a productive work chargeable to Productive
Debt ¢

(2) Whether interest on eapital before completion of work capitaliz-
ed value of land revenue and of leave allowances, pensions,
ete., are.ineluded in the eapital acecount of such works ; if not,
why not ¢

The Honpurable Bir Malcolm Hailey : (1) A productive work is a
work of a remunerative character of which the first cosf in met from bor-
rowed money. No work is classified ‘as productive unless there is good
reason to helieve that the revenue derived from it will within a few years
after its completion give such return every year on the eapital invested as
is fixed by the Sceretary of State in Counecil from time to time with
reference to the prevailing market rate.

(2) The eapital account of a productive work includes any excess of
total interest over total net revenue as well as the capitalised value of land
revenue and leave allowances and pensions,

. Fiest Crass Rawway Passes,

20. Rai G. 0. Nag Bahadur : Will Government kindly lay on the
table a statement shewing the particulars of the First Class railway passes,
casual or periodical, issned by Government during the half year ending
31st March 1922 ¢ ' : SRR

Colonel W. D. Waghorn : A statement giving the particulars required
is being sent to the IIonourable Member. .

Twp1ax RepreseNTATIVE AT GeNoa CONFERENCE.
21. Khan Bahadur Sarfaraz Hussain Khan: Was the representa-

tive of Tndia to the Genoa Conferenece nominated by the Government of
India or selected hy the Secretary of State direct !

The Honourable Bir William Vincent : The ordinary practice on
these oceasions is that nomination is made after consultation between
the SBecretary of State and the QGovernment of India. Tn this case the
telegram conveying the proposal of the Government of India was crossed
by a telegram from the Secretary of State intimating that as it was
neeessary to come to an immediate decision he had decided to appoint
the same person.

PositioN oF INCIANS IN THE EMPIRs.

22. Khan Bahadur Sarfaraz Hussain Khan : Will the Government
be pleased to state or lay on the table 1the Resolution of the last Imperial
Conference on the position of Indians in the Empiret

Mr. J. Hullah : A copy of the Resolution is laid on the table. It
was published in the Resolution of the Government ofeIndia, Department
of Revenue and Agriculture, No. 126-R.A., dated the 5th October 1921.

]
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Resolution of the last Imperial Conference on tha position of Indiana in the Empire.

The Conferemee, while reafirming the Resolution of the Tmperial War Conference
of 1918, that each eommunity of the Dritish Commonwealth should enjoy complete
control of the composition of its own population by means of restriction on immigra-
tion from any of the other communities, reeognines that there is an incongruity
between the position of India ns an equal membor of the British Empire and the
existence of dimabilities upon British Indians lawfully domleiled in some other parts
of the Empire. The Conforeneo accordingly is of the opinion that in the intorests
of the solidarity of the British Commonwoealth, it is desirable that the rights of
such Indians to ritizenship should be recognized.

The representatives of Bouth Africa regret their inability to'necept this Resolution
in view of the excoptional circumstances of the greater part of the Unlen,

The representatives of ITndia, while expressing their appreciation of the accoptance
of the Resolution reeorded above feel bound to plaeo on record their profound concern
at tho pesition of Indians in South Afrien, nnd their hope that hy negotintion between
the Governwents of Tndia and of Bouth Africa, some way can he found, as soon as
may be, to reach a maro satisfactory position.

OrpErs ON Rattway WorksHOPS,

28. Babu Ambica Prasad SBinha: (a) Wil the Government be
pleased to state the amount of orders executed by the different workshops
of the Railways in India for the publie!

(5) On what basis are the charges fixed for such supplies? Is the
same rate charged as for their own requirements?

(¢) Is it a fact that the. Government has in the past paid advances
to manufacturers and contractors of railway rolling stock and other
requirements to enable them to complete sush orders?

(d) If so, will the Government be pleased to give the figures for each
year gince 19121

COolonel W. D. Waghorn : (a) The following represent the amounts
of orders executed for the public in the workshops of the prineipal
railways in India, during 1921-22,

State Railways.

Ras.
North Western Railway .. .. .. .. 0,585
Eastern Bengal Rallway .. .. .. . 8,000
Oudh and Rohilkhand Railway . ve . ae 1,600

Company Bailwoys.

Ra.
Assam Bengul Railway .. . . . 7,311
Bengal Nagpur Railway .. . . .. 4BjB82
Bengal nnd North-Western Railway .. .. . 313
Bombay, Barodn and Central India Railway .. .. 401,245
Burma Railwayw . .. .. . s 454
East Indian Railway .. . . .o 21,274
QGreat Indian Peninsula Railwey 24,600

His Exalted Highness the Nizam’s Guaranteed State 083

Railways.
Madraa and Southern Mahratty Railway v . 8,866
Rolilkund and Kumaon Railway .. .. . 2,023

Bouth Indian Raflway .. .. 10,028
(b) On Btate Railways, a percentage is charged on the cost of
Supervision, Interest on Buildings and Plant, Depreciation of Plant,
and Maintenance of Buildings and Plant. .
.A percentage i8 added to the book value of stores, and a pereent-
age is further added <o the total cost of the work as profit. Practically
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all the Company-worked Railways follow the same system, and in all
cases, the public are charged higher rates than those charged against
work done for the Railway.

(¢) The reply is in the affirmative. _

(d) The information is not immediately avuilable and to collect
it would involve labour incommensurate with any object which could
be served.

Lasourkrs 1N Mines, erc,

24. Mr. N. M. Joshi: With reference to the reply given by
Mr. A. C. Chatterjee on the 15th September 1921, to my supplementary
question® that arose out of my question No. 166 re : labourers, will
(Government be pleased to publish or make availabl¢ to the Members
of the Indian Legislature the information regarding the conditions of,
the labourers working on mines and on tea, coffee and indigo plamth-'
tions in India, collected by the Labour Bureau in the Department of
Industries of the Government of India 1 .'

Mr. A. C. Chatterjoe : (¢) As regaurds labour in mines, the most
recent information available is contained in a report submitted bg-two
Officers who examined conditions in the Raniganj and Jharia coalfields in
deptember last. As much of the information was supplied on the under-
standing that it would not be published, this report cannot be made publie.
If the llonourable Member desires information on any particular point,
it may be possible to supply it.

(b) As regards labour in plantations, the most recent investigations
ure those conducted by the Comumittee appointed to examine conditions in
the Assam tca Gardens ; their report has not yet rcached the Government
of India.

Rerear. or Wonkurx’s Breacn or Contract Avr anp Inpiax Pexar Cope

25. Mr. N. M. Joshi : (¢) Will Government be plcased to lay on
the table the opinitns of the Local Governments and other public bodies
regarding the desirability or otherwise of the repeal of the Workmen's
Breach of Contract Act, No. 13 of 1859, and of Sections 490 and 492 of the
Indian Penal Code, which the Government of India may have received
in response to their request for such opinions after the Resolution asking

the repeal of the said Act and the said Sections was discussed in the
Legislative Assembly at the last Simla Session f

(b) Will they be further pleased to state whether they have decided
to repeal the said Act and the said Sections of the Indian Penal Code t
and if so, when ¢

The Honourable Bir William Vincent : The replies of Local Govern-
ments to the reference made to them in October lust arc not yet
complete. Government arc not prepared to place copies of replies
received on the table and they have arrived at no decision in the
natter.

Morran Repernion.
26. Mr. Kovalappara Muppil Nayar : Is it not a fact that the Moplah

rebellion in Malabar was chiefly confined to the Moplah taluks of Ernad,

and to the Moplah tracts in portions of Walluyanad, Calicut and
Ponnani taluks ¢

J Pago 283, Volume II, Part L,
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The Honourable Bir William Vinoent: Yes, the rebellion was
chiefly confined to the areas mentioned in the Honourable Member’s
question.

“ MILITARY AUTOCRACY.”

27. Lala Q@irdharilal Agarwala : («) Has the attention of the
Government been drawn to an article in the Leader, dated July 22nd,
1922, page 1, headed ‘* Military Autocracy "’ 1

(b) Is it a fact that India was saddled with additional military
expenditure on account of British troops in thie ecountry to the extent
of about 9} crores by the War Office without any formal consultation
with the India Office or the authorities in India ¥ If so, why !

Mr. E. Burdon: (¢) Yes.

(b) It is & fact that the cost of British troops in India has increased
sinee pre-war days by approximately the amount stated. The inocrease
i8 due, in part, to increased rates of pay, and, partly, to the general
increase in the prices of commoditics., In the case of British officers
the higher rates of pay were fixed with reference to increases of pay
given in the United Kingdom, but after consultation with, and on the
recommendation of, the Government of India. In the case of the
British soldier, the higher rates of pay are merely those sanctioned by
His Majesty’'s Government for the British Army generally after the
war, converted at 1s. 4d. to the rupee : this being in accordance with
long established practice. The Government of India were not consulted
before the increase was sanctioned, and it is believed that the India
Office were not consulted either. It is understood, however, that
steps have been taken to ensure that in future the Government of
India and the Secretary of State shall’ invariably be consulted before
any alteration in the rates of pay, ete., of British troops, which involves
& consequential liability on Indian revenues, is sanctioned by His
Majesty’s Government. It will be apparent that British troops belong-
ing’ to the Britidh Army cannot be obtained for service in this
country on a lower rate of remuneration than that which is fixed for
service in the United Kingdom : and T may mention that in the case
of British troops employed in Mesopotamia, a eolonial allowance is
given in addition to the universal sterling rates of pay converted at
the current rate of exchange. .

“CoLp Wearaen Moves.”

28. Lala Girdharilal Agarwala : Ilas the attention of the Govern-
ment been drawn to a note in the Pioncer, dated 7th July 1922, regarding
“ Cold Weather Moves 't If so:

(s) Is the information given therein accurate ¢

(#) What will be the total cost of the proposed moves 1

(414) What are the respective distances to be covered in each case 1

(w) Is it not possible in the interests of economy to substitute short

distance moves if at all necessary for those already
advertised 1

Mr. E. Burdon : Yes. _
(i) The information, subject to certain minor alterations which
‘have been made since the publication of the article, is correct.
: ($) The total cost churgeablc to Indian revenues is approximately
Rs. 3,30,000. °
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(i) The distances to be covered in each case can be ascertained by
a reference to an all-India railway time-table.

(iv) The moves have been planned with due regard to economy,
but the scope for reduction or avoidance of expenditure on moving
units is limited by the necessity of restricting the stay of units in localities
with climates specially deleterious to health, and the necessity of
distributing equally amongst all units the liability of fromtier service.
As a result of these factors, long journeys are in certain cases inevitable.

BrasmaN Poritical, PRISONER IN THE ANDAMANS.

29. 8ir D. P. Sarvadhikary : (a) Has the attention of the Govern-
ment been called to reports circulated in various newspapers about the
sacred thread of a Brahmin political prisoner in the Andaman Islands
having been tuken away during the period of his imprisonment, in epn-
sequence of which he refused to take food for many days and died of
starvation ? S

(b) Will the Government be pleased to lay on the table a detailed
statement of the facts and circumstances of the case and state what
action has been taken by it in the matter

The Honourable Bir William Vincent : The lonourable Member’s
attention is invited to the comwunigqué issued by the Government of
India on the 4th July 1922, explaining that the reports appeared to be
a pure fabrication, that there was no record of any such incident, and
that in fact the prisoner in question died of disease.

Iron Onkes,

30. 8ir D. P. Sarvadhikary : (a) Will the Government be pleased
to lay on the table a staiement showing, us a result of recent surveys and
inguiries, in what parts of India iron-ores are believed to be in oxistence
and to what extent ?

(6) Will the Goverument also please lay on the tablé a statement in
detail, as far as possible, of the concessions made and prospecting leases
given to firms and individuals in respeet of arcas in which iron-ores are
believed to be in existence and the terms and conditions upon which such
concessions and leases have been granted ?

Mr. A. 0. Chatterjee : (¢) A statement is laid on the table : this
statement deals with areas in British India. The Honourable Member is
also referred to pages 271 to 281 of Volume LIII, Part 3 of the Records of
the Geological Survey of India, which eontains a detailed account of the
iron-ore deposits in Bibar and Orissa, the most important province in
India as a source of irom-ore. Copies of the Publication are on sale at
the office of the Geological Survey of India, Calcutta.

(b) The Central Government is not in possession of the information
necessary for answering the question. .

The development of mineral resources which are Government pro-
perty, is a provinecial subjeet under the rules issued under section 45-A
of the Government of India Act and Local Governments have full powers
to grant prospecting licenses and mining leases without reference to the
Government of India, provided that they are in accordance with the
Mining Rules prescribed by the Government of India. '

]
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With the exception of the great alluvial plains of the Indus, Ganges,
DBrabmaputra and lrrawaddy, nearly every distriet in India and Burma
contains iron-ores of high c¢nough grade und in large enough quantities
to meet the demands of the primitive smelter, From the point of view
of modern smelting processes however, ores of sufficient purity and in
the large quantitics required, occur in & comparatively small number of
places.

In British India the best kuown examples of ores suitable for modern
smelting are :

() The deposits of Singhbhum.

(b) The deposits of the Chanda, Drug and other districts of the
Central Previnees,

(c) The deposits of the Kadur district of Mysore.

(d) The deposits of Ratnagiri.

Bihar and Orissa.—'T'he ore from the Kolhan Estate of Hinghl:hum 18
an extremely high-grade hematite containing over 60 per cent. of iron,
with a very smell amount of phosphorus. Comparatively little pros-
pecting work has been done on these deposits, but surface observations

indicate that the quantities of ore available are considerable, It seems
probable that the hard surface ore will be found to pass into a soft rich
micaceous hematite in depth.

CENTRAL PROVINCES,

Chuanda District—Ten separate deposits have been located, some of
which are of large size. The ore here is uwsually a high-grade hematite
containing some 69 per cent. of iron, and 0.005 per cent. of phosphorus,

Drug District,—Prospecting operations on the Rajhars Hills proved
the existence of 2§ million tons of good quality hematite, and an adjoining
deposit is assumed to contain 73 million tons, making a total of 10 million
tons, containing 67 per cent. of iron and 0.06 per cent. of phosphorus.

Ratnagiri—There are some outcrops of hard ore composed mainly
of limonite and hematite which are probtably available in large quantities,
The hard ore at a depth of about fifty fect below the surface passes into
a soft micaceous hematite. The hard ore contuins nearly 60 per cent.
of iron and 0.056 per cent. of phosphorus.

The principal deposits of lesser importance are :—Bengal, Bihar and
Orissa.  Iron ures of the Ironstone shale group occur in large quantity
in the Raniganj coalficld. These however contain a large proportion of
phosphorus, and only about 43 per cent. of iron. They were originally
used by the Barakar Iron Works Company, but the present Bengal Iron
Company, Limited, obtain their supplies of ore from Singhbhum.

Bombay.—Lateritic ores are widely distributed, but Ilttle 'inform-
ation is available ax to their quality or abundance.

Burma.—Deposits g{ iron ore occur in the neighbourhood of Singaung
and Twinnge on the Shan Plateau in the Mandalay distriet. In 1920
there was probably 200,000 tons available ; this ore contains 56.3 to 60.1
per cent of iron.

Central Provinces.—Iron ores are widely distributed ; of these the
ores of the Chanda and Drug districts have been described above,
Luteritic ores arc most abundant near Katni in Jubbulpore distriet,
and are also found ih Drug, Saugor, Yeotmal and other districts,
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Deposits of soft micaceons hematite with a oapping of laterite
occur in the neizhhourhood of Sihora in the Jubbulpore district. One
deposit iz estimated at 14 million tons, but only about 750,000 tons of
this iy said to be fit for blast furnaces under present conditions,

Madras.—Large quantities of magnetic iron ore and quartz-magne-
tite-schist ocenr. The latter occurs in the Salem district and is said to
he practically inexhaustible. Tt contains 38 per cent of iron, and would
probably have to he eoncentrated by magnetic separators.

United Provinees.—Iron orves oceur in the Kumaon division, but
precise information is not available.

TupErIAL Scwoor, oF MInng AND (Grorocy

81. 8ir D. P. Barvadhikary : (a) Would the Government please
rtate what progress has heen made for the establishment of the Imperial
Schoonl of mining and zeology, Budget grants for which were made in
March last?

() Would the Government also please state when work i expected
to be commenced and when classes are expected to be opened

(¢) Is it not a fact that the Selection Board which recently inter-
viewed candidates for appointment to the Geological Survey Department
of the Government of Tndia was not able to make any recommendation
for appointment of Indians as there were no suitable candidates, with
sufficient praciical training 1

Mr. A. O Chatterjee : (a) A sum of Rs. 1 lakh was voted by the
Assembly last March for the School of Mining and Geology. This sum is
intended to be spent mainly on the collection of bricks for the building of
the School, for which tenders have already been ealled. The plans and
estimates of the School have heen referred hack to the Governing Body
for vevikion on more economical lines. Tt is hoped that the bricks will be
collected this vear, to enable building operations {0 commence in 1923 jf
funds ean he provided.

(d) Tt is expected that the first year class will be opened in the autumn
of 1924 if sufficient funds are allotted in the next year’s budget for build-
ing a portion of the Sechool.

(¢) Yes.

Forest Riskarow INsrrrore, Denra Duw.

42. Bir D. P. Sarmdhihry': Would the Government please state
what progress har heen made since the last sessions of the Assembly
regarding the work of the Forest Research Institute at Dehra Dun and
the edugational institutions there in conncetion with it ¢

Mr. J. Hullah : A statement. is being sent to the Honourable Member.

Cnemrosr. Services CoMmMission.
33. 8ir D. P. Sarvadhikary : Would the Government please state
what action has heen taken onm the recommendation of the Chemical
Services Comnission ¥

Mr, A. 0. Chat‘erjee : The Honourable Member is referred to the
answer given on the 23rd March 1922, to a question op the same subject
put by Mr, J, N. Mukherjec. The question of the constitution of an



8¢ LEGISLATIVE ASSEMBLY. [érm Seer. 1022,

all-Tndia “Chemical Service was disenssed at the fourth Conference of
Departments of Industries held in April last. Thoe Ministers atfending
the Conferente were opposed to the constitution of such a service. As,.
however, these Conferences are of an informal character, it is proposed,
as soon as the full praceedings of the Conference have been published, to
consnlt the loeal Qovernments offieially in the matter,

With regard to the cstablishment of a Central Chemieal Relearell
Tnstitute, the Government of Tndia have nothing to add to the reply given
to Mr. J. N. Mukherjee in March last.

Taxxeey Reseanch,

84. 8ir D, P, Sarvadhikary : (a) Is it not a fact that some time ago
a scheme for an Imperial Research Institute in Tannery had been sanc-
tioned and funds had been provided for its work 1

(d) Wonld Government be pleased to state what progress has been
made with the scheme and what has been done with its funds !

Mr. A. O. Chatterjee : (a) No such scheme was ever finally sanc-
tioned. Funds wcre voted for expenditure in 1921.22 on a scheme for
the establishment of an Imperial Tanning Research Institute.

(B) The Honourable Member is referred to the answer given on the
24th “January 1922 to part (b) of a question on the same subject put by
him. Tt has heen decided that owing to the finaneial position the scheme
for an Imperial Tanning Tnstitute should be abandoned for the present,

TecHNTcAL SOHOLARSHITS.

. 85, 8ir D. P. 8arvadhikary : Would the Government be plensad to.
state what steps have been taken for establishment of technieal scholar-
ships abroad as recommended by the Assembly on Mr. Samarth’s motion
during the last session of the Assembly 1

Mr. A. O. Chatterjee : The Honourable Member will recall that in the
course of the debate on the Resolution to which he refers, the Honourable
Mr. Innes foreshadowed certain diffienlties arising out of the fact that it
in not permissible under the constitution to provide from Central revenues
for expenditure on any subjeets which are classified as provineial, Tt was
necessary in the first place to examine in consultation with the Auditor
Gencral the question whether expenditure from Central revenues on State
technical scholarships was permissible in conneetion with any of the sub-
jects of study mentioned in the Resolution, and if a0, on which and under
what conditions. This prelimimary question has been gettled. Tt was
then necessary to examine in consultation with the several Departments
eoncerned the question whether the grant of State scholarships was_desir-
able or feasible in connection with any, and if so, which of the subjects
classed as Central by the Auditor General ; whether there were facilities
for Indian students to study such subjects abroad, and whether openings
existed in India for returned students who had specially qualified them.
sclves by such study. As a result of this examination cerfain provisional
conclnsions have been reached, but the Government of India are not yet
in a position to make definite recommendations regarding budget pro-
vigion for such scholarships.

The question was also brought before the Ministers in charge of the
development of industries in the provinces at-the Conference of Depart-
ments of Industries held in April last, and information is being ecollected

.
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regarding the extent to which provineial Governments have instituted,
and propose to institute, State teehnical scholarships.

Stonks Purouasr CoMMITTEE,
86. 8ir D. P. Sarvadhikary : Would the Government be pleased to
state what orders have heen passed on the recommendations of the Stores
Purchase Committee and when final orders are intended to be passed ?

Mr. A. C. Chatterjee : The Honourable Member is aware that orders
have been passed on the main recommendation made by the Stores Pur-
chase Committee, namely, that an Indian Stores Department should be
constituted. The Indian Stores Department, the nucleus of which has
been created on a temporary basis, hus been in operation gsince the 1st
January, 1922. In accordance with another recommendation made by the
Stores Purchase (‘ommittee, the Metallurgical Inspectorate and the
Government Test House have been placed under the Chief Controller of
Stores with effect from the 1st July. The recommendations made by the
Committee cover a wide field, and certain of them involve highly important
questions of policy,  Some of these are now under consideration. The re-
vision of the Stores Purchase Rules hak heen subjected to examination by a
Committee of the Legislature whose report it-is hoped shortly to lay before
the Assembly. Tt is not possible to say by what date orders will have been
passed on all the recommendations made by the Stores Purchase Committee,
and progress will to a large extent depend on the Assembly itself,

_BaNprURST CADETERIDS,

37. 8ir D. P. S8arvoedhikery : (a) Would the Government be pleased
to lay on the table a statement of the number and qualifications of candi-
dates for cadetships at Sandhurst during this year and the last two years
and the result of their applications ! :

(d) Is it not a fact that a sufficient number of suitable candidates
have not been coming forward during these years from the different
provinces#t

(¢) Would the Government be pleased to bring the scheme more
largely to public notice and take steps for securing a larger number of
suitable eandidates ? ’

Mr. E. Burdon : (#) A statement is laid upon the table,

(b) The answer is in the afirmative.

(¢) The Government of India, ax my Hononrable friend is aware,
have recently established a college at Dehra Dun to train from an early
age Indian boys who desire to enter the Indian Army through Sandhurst.
There are already 37 cadets in residence, and the accommodation is
being increased to enable a larger number to be taken. The report
of the®first term’s work of the college, which is in the hands of
Honourable Members, is satisfactory. There in every reason to hope
that this college should make good the deficiency which has hitherto
existed, and as soon as an adequate flow of candidates for Sandhurst
18 obtained from the Dehra Dun College, it is proposed to abandon the
existing system of recruitment which admittedly has not been wholly
satisfuctory. The policy of the Government in granting to suitable
Indian eandidates opportunities to qualify for the King’s commission
in the Indian Army should be widely known. Under the present
arrangements, Local Governments arc addressed orf the subject twiae
& year. The regulations governing the matter are on sale to the publie,
and this has been advertised in the press. The first report on the Dehra

10
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Pun College is also being widely distributed through Loeal Govern-
ments. At the same time, the Government of India, as a result of the
consideration which they have recently given to the matier, are
impressed with the necessity of probing more deeply the caures of the
deficiency to which the Honourable Member has drawn attention, more
icularly as some time may elapse before the supply of cadets from
ehra Dun is fully established. They propose therefore to have the
matter thoroughly investigated by liocal Governments, and to ask
Local Governments to suggest any further means that can be adopted
to ensure greater publicity and to stimulute the reeruitment of sunitable
sandidates.
“tatemend showing the number of Indian candidates for admisaiun to the Royal Military
College, SamdAurat, whose names were snbwmitted by Focal Governments and
Adwinistrations, giving reasons for rejrection in the coxe of camdidates who were

unswocesyful.
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Coar ConsmrvarioN CoMMITTEE.

88, Bir D. P. Barvadhilary : Would the Government be pleased to
state what action hae been taken on the recommendations of the Coal
(Conservation Committee 1

Mr. A. O. Ohatterjee : The provisional conclusions of the Government
of India on the recommendations of the Committee were communicated
1o the local Govornments and the Mining Associations concerned in May
1921.  The replies aud criticisms received tend to show that it will be
difficult to establish a case for a system of State regulation of the methods
of coal mining in general unless it can be proved that there are inadequate
veserves in the country of high grade coal suitable for its probakle require-
ments for metallurgical and transport purposes. It is necessary :herefore
to make further geological investigations of the known coalfields before a
decision can be arrived at. Research is also necessary on the point
whether by any scientific processes the low grade coal of the country can
be rendered suitable for metallurgical industries. Steps are being taken
in these directions.

The recommendations of the Connuitiee on the subject of sand-stowing
and the amendment of the Land Aequisition (Mines) Aet of 1885 are
being examined in the light of the criticisms received. The  difficulties
regarding transport that were pointed out by the Committee are, as the
Hon 'ble Member is aware, receiving attention in the Railway Department.

RaiLway Waaows,

30. 8ir D. P. Barvadhikary : (a) Would the Government be pleased
to state what steps have been taken since the last sessions of the Assembly
for removing difficulties of the public about getting the requisite number
of railway wagons in time, particularly for coal traffic ?

(b) What further steps are proposed to be taken and when, for

relieving the situation 7

Oolonel W. D. Waghorn : (¢) The lioncurable Member's question
embraces a wide field, Govermment regret it is not possible to deal with
a subject of such magnitude within the limits of a reply to a question in
Council, but I shall be happy to explain to the Honourable Member what
has been done and what is proposed if he will call at my office.

(b) The proposal of the Railway Finance Committee, that the
(Government should undertake capital outlay of 150 crores of rupees on
railways in the current and next four years which the Assembly approved
of recently, will, when carried into effect, it is hoped, do much to relieve
the sifuation.

E. B, Ramway Tracx UNFENGED.

40. Bir D, P. Barvadhikary : (a¢) Has the attention of the Govern-
ment been drawn to the fact that a considerable section of the Railway
track on the E. B. 8. Railway (Canning scetion) is unfenced and that in
consequence a large number of cattle arc killed every year 1

() Is it not a fact that many public representations have been
received on the subject by the Railway authorities ? '

(¢) If o, what action has been taken thereon 1

(d) When is it proposed to fence this portion of the track 1
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(¢) Is it not o fact that under the law it is obligatory to fence
the track and has not this view of the case becn pressed on the Govern-
ment ? If so, with what cffect ?

(f) Will the Goverument be pleased to lay. on the table a state-
ment showing the number of cattle killed and injured on this section of
the Railway during the last five years and their value 1

Colonel W. D. Waghorn : (a) and (b). Yes, but inquiries have
been made and it has been ascertained that the number of cattle killed or

injured has been grossly exaggerated. The number reported averages
between 2 and 3 per annum.

(¢) and (d). No uction ix possible until funds can be spared.
(¢) No.
(f) A statement is placed on the table.

Statement showing the number of cattle killed or injured on the Camning Braach,
Eastern Bengal Railway, during the lust 5 years with their value.

VaLUE
Ra.
5 cows killed .. 2ah
2 calves killed .. 10
2 bullocks killed 120
3 buffaloes killed 240
12 595

September 1022,

Cosr or Couuitrees aND CoMMISSIONS,

41. Rai G. 0. Nag Bahadur : Will the Government kindly furnish

a statement of the cost of the Committees and Commissions appointed
during the last 5 years 1 '

The Honourable 8ir William Vincent : The Honourable Member is
referred to the reply given to-day to Lieutenant-Colonel Gidney’s starred
question No. 40 which gives the cost of Committees appointed by Govern-
ment sinee the introduction of the Reforms. The collection of statisties
for a period of five yeuars would entail an amount of extra labour which
Government do not consider would be justified.

Cost or Porick.

42. Rai @. C. Nag Bahadur : Is it true that the whole cost of the
police inclading that of the Railway police is thrown on the Provinoes,
but the contribution which railway companies make towards their
maintenance is appropriated by the Central QGovernment ! If so, do
the Government propose to make over to Local Governments the con-
tributions which the Railway companies at present niake towards the
cost of the police supplied for service on the Railways 1

The Honourable Bir William Vincent : The answer to the first part of
the wuestion is in the negative. The Government of India have already
deeided to distribute to Local Governmentts the amount of the contribu-
tions which are paid by Railway Companies under the terms of their
existing contracts, The priuciple on which the amount should be
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apportioned between the Local Governments is, however, a matter of con-
siderable difficulty and the details of this apportionment are still under
consideration, ,

Waxr or Femark INTeR ('Lass COMPARTMENTS.

43. Rai G. 0. Nug Bahadur : Is the Government aware that there
is no provision of a female inter class compartment on the Kulaura-
Sylhet Branch Line, and ladies holding inter class tickets are compelled
to travel third class, when the only inter class compartment provided in
the train is fully occupied by male passengers ¥ Will the Government
see 10 the removal of this inconvenience !

Oolonel W, D. Waghorn : Instructions have been issued by the
Aussam Bengal Railway authorities that two Inter (lass compartments
shall be provided on each of the two trains running daily each way on
the Kulnura Sylhet Branch, one of whieh will be reserved for females
holding Tuter (lass tickets,

AccomMopaTION AT KurLavaa Raunway Station,

44. Rai G. C. Nag Bahadur : as the attention of the Government
been drawn te the fact that the waiting room for 1st and 2nd class
passengers, Indion style, in the Kulaura railway station is not sufficiently
epacious, ill-ventilated, and is inadequately furnished, there not being even
u sleeping cot therein, and the situation of the lavatory in the middle of
the room is very inconvenient # Do the (Jovernment propose to ask the
Railway authorities to remedy the defects, and make this waiting room as
well furnished and comfortable as the waiting room provided by its side
for the same elass of paswengers of European style 1

Oolonel W. D. Waghorn : (Jovernment have no information on the
subject but the matter will be taken up with the Agent,

Mortan Tusin Teacepy,

45. Rao Bahadur T. Rangachariar : (¢) Have the Government of
India received the Report of the (fovernment of Madras ¢n the Moplah
Train Trageédy as well as the Report of the Knapp Committee ?

(b) If so, will the (lovernment be pleased to lay the same on the
table ? : »

(¢) If the answer to part (b) is in the negative, will the Government
be pleased to state the reason why they decline !

(d) What action has beoen taken by the Government against the
officers responsible for the arrangements as to transport of prisoners 1

The Homourable Bir Willam Vincent: I invite the Honourable
Memberés attention to the Resolution on the subject published on the
30th August. S

Exeuprion ¥row ARMS AcT.

46. Beohar Raghubir Binha : (¢) With reference to the reply by
Mr. 8. P. O’Donnell to part (¢) of my question No. 335 put at the
Aﬂsqmbly meeting held om the 1st March, 1921. have the Government
recelved hy this time, the formal proceedings of 1Ae Resolution carried in
the United Provinces LegislativeeConneil on the 15th Februdry, 1921,
and are they now prepared to make a statement on the.same ?

.* Page 426 of Part I, Volume I
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(b) Will they submit the points raised in the above mentioned
question parts (¢) and (b) for the consideration of the Arms Rules
Committee 1

The Honourable Bir William Vinoent : (¢«) Government have seen
the proceedings in the United Provinces Legislative Council on the Reso-
lution mentioned by the Honourable Member.

(b) The question whether the present list of exemptions should be
maintained, extended, or curtailed is already before the Arms Rules Com-
mittee. (Government see no need to place before the Committee the yues-
tion of the position under the Rules of the successors of hereditary title-
holders because, as the Honourable Member was informed in reply to his
&revit:::ls questions, Government do not share his doubt as to the effect of

e Rules.

CoxMiTTEEs AND CoOMMISSIONS,

47. Beohar Raghubir Binha : Will the Government be pleased to
stato :

(a¢) What are the ways and methods, rules and regulations or is
there any fixed procedure, for the selection of members of
Committees and Commissions appoiuted by the Legislature
or Government and the witnesses to be examined by them !

(b) Had the members of the New Arms Rules Committee been
elected by the Assembly ¢ If not, how was the selection

. made ¥

(¢) Was any number of witnesses to be examined, fixed as a whole
or for each province separately !

(d) Have different associations and political parties and press
representatives been asked to submit their views or send their
representatives to give evidence ! If not, why not 1.

The Honourable 8ir William Vincent : (¢) The constitution and
procedure of Committees appointed by the Legislature is regulated by
the Indian Legislative Rules and the Standing Orders of the two Cham-
bers. The econstitution and procedure of Committees and Commissions
appointed by the Government are not regulated by fixed rules.

(b) No. The Committee was & Committee appointed by tho
@overnor General in Council and the members were sclected by him.

(¢) No. Loeal Governments were invited to nominate a suitable
number of officials and non-officials, and invitatious were also issued to
a number of gentlemen nominated by members of the Coummittee,

(d) A general notice was published in the Press inviting all who
were interested to send in memoranda for the consideration of the Com-
mittee. A large number of memoranda were received in response to this
invitation, both from associations and from individual members of the
public.

Anvap

48, Beohar Raghubir BSinha : (a) Are the Government aware that
an additional due called Abvad is realized from Malguzars in Central
Provinces over and above the Liand Revenue assessed on them

(b) Are any such dues fixed in other Provinces !

(¢) Will the Government please stgte the object for which such addi-
tional dues are levied 1

(@) Whether ‘he whole or a part of such amount is spent for the
purpose, it is meant t ' ‘
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Mr. J. Hulluh : (a) and (0). Yes.

(¢) Usually for certain local purposes such as roads, schools, dis-
pensaries and the like, which fall within the purview of local boards.

(d) The expenditure is in the hands of the local bodies, and the
Government of India believe that the proeeeds are duly spent on the pur-
poses for which the cesses are collected.

Laxp Revenue SysteMs.

49. Beohar Raghubir 8inha : Will the Government please furnish a
statement on the tollowing lines :
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Mr. J. Hullah : The information is being collected and will be sup-
plied to the Honourable Member.

LaNp RevENUR.
50. Beohar Raghubir Sinha : Will the Government please state the
percentage of land Revenue assessment in different Provinces !

Mr. J. Hullah : If the Honourable Member will state what he means
by the pereentage of land revenue awsessment, an endeavour will be

made to supply him with the information that he requires.

PuBric DownaTtioNs,

51. Beohar Raghubir 8inha : (a) Will the Government be pleased
to state [or the last 10 years for each Provinee, the total contributions or
donations received by Government for public purposes from Land-holders
or Zamindars and other citizens ?

(b) What amount of above is paid by Europeans and Anglo-Indians ¢

The Honourable Bir William Vincent : The Government of India
have no information on the subjeet and do not propose to endeavour to
collect such information.

FxeuprioN ¥roM CiviL CouRTe
52. Beohar Raghubir Sinha : (a) Will the Government please lay

on the table a list for each Province of persons, exempted from personal

appearance in Civil Courts ? . ) )
(b) What are the qualifications for admission to mch_ h_st.s H
(¢) Are there any exemptions from attendance it Criminal Courts ?

If not, why not ¢
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The Honourable 8ir William Vinocent : (@) Section 132 of the Code
of Civil Procedure, 1908, exempts from personal appeavance in Civil
Courts women who, according to the customs and manners of the country,
ought not to be compelled to appear in publiec. The Government of India
have no information as to the lists of persons exempted by the Local
Governments in exercise of the power vested in them by sub-section (1)
of section 132 of the Code.

(b) The criterion of eligibility for exemption under section 133 of
the Code in ** rank '’ as is definitely stated in the section.

(¢) There are no general provisions for exemption from attendence
in Criminal Courts, but the Code of Criminal Proeedure, 1898, empowers
courts in particular cases to dispense with the pernonal attendance of
accused person or persons against whom proceedings are taken, and to
permit them to appear by their pleaders, e.g., sections 116, 205, 353, 366
and 488(6).

RxseaveD AcooMMoDaTION OX RalLways.

59. Beohar Raghubir 8inha : (a) In view of the assurance given by
Colonel W. D). Waghorn in connection with the Resolution moved by
Mr. W. M. Hussanally asking for the abolition of the reservation of com-
partments on Railways for Europeans and Anglo-Indians, will the Govern.
ment please state, what action have the different Railway Companies taken
in the matter and how far they have acceded to the recommendation
underlying the Resolution ?

(b) Is it a fact that so far only the Great Indian Peninsula Railway
has taken action in the matter on the representation made by the Railway
Board 1

(¢) Do the Government propose to correspond with the Railway
Companies who have not yet taken action in order that prompt action is
taken by them ?

Oolonel W. D. Waghorn : (a) and (b). In- April last the Railway
Board issued instructions to Railways to the effect that the weservation
of an Inter or 3rd Class compartment for Europeans and Anglo-Indians
should be restricted to through mail and fast passenger trains only, the
accommodation in such cases being limited to one compartment designed
to seat about 10 passengers only. Reports received from the principal
Railways show that the instructions have been carried out generally.
In order to suit local conditions a few railways still retain a reserved 3rd
class compartment for Europeans and Anglo-Indians on certain slow"
passenger trains,

(¢) In the cireumstances mentioned above Government do not pro-
pose to take further action in the matter at present.

Exuiririon 10 Be HELD IN EXaLaND.

54. Bir D. P. Sarvadhikary : Would the (Government be pleased
to state what steps have been taken in the Central and the Provineial
Governments as well as in England for pushing on arrangements in eon-
nection with the forthcoming I xhibition in England ?

Mr. A. 0. Ohatterjee : As regards the Central Government, a Com-
missioner for India has been appointed and is now in London consulting
with the High Commissioner, the Indian Trade Commissioner and the
Exhibition authorities regarding the design and lay-out of the buildings
and other detail+. 3n the short time at his disposal before leaving India
he was able, after consultation with the Government of India, to viait
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Maudras and Bombay and to give advice to and receive information from
those proviuces regarding their participution. On his way to England he
visited the French Colonial Exhibition at Murseilles where, it was thought,
he would be able to gain useful experience. 'T'he Migh Commissioner has,
with the approval of the Government of India, sppointed an Advisory
Committee for India in London which includes in its personnel representa-
tives of commercial and industrial interests comneected with India. As
regurds the organization and collection of actual exhibits, . preliminary
arrangements are being made for the exhibition of a seetion relating to
tropieal diseases, sanitation and hygiene and a forests section, both of
which will be shown oun an all-India basis. 8ir Havelock Charles, Medioal
Adviser to the Secretary of State, has been appointed as the representative
of India in connection with the first-named seclion, and the Commissioner
for India is consulting with Messrs. Howard DBrothers, the Indian Govern-
ment Timber Agents in London, regarding the second., No definite action
has yet been taken in the matter of other specific classes of exhibits pend-
ing the receipt of further detailed information from London and also
from the provinces, who have been informed of the provinsional scheme
approved by the Central Government for classifying the exhibits,

As regards the provinees, the UJovernment of Burma have, with the
approval of the Government of India, decided to hold a separate exhibition
of which they will meet the cost. Burma timbers will, however, be ineluded
in the all-India forestry exhibit in addition to their appearauce in the
provincial exhibition. The Governments of Madras, Bowmbay and the
Punjab have uskod for space to be allotted to them for provineial * eourts ’
in addition to space for exhibits in the Central portion. DBengal, the
United Provinces and Bihar and Orissa all propuse to participate with the
concurrence of their Legislative Councils, and further support is expeeted
from other provinees and some of the Indian States. In Madras, in parti-
cular, the proposal to participate has been adopted with enthusiasm and
it is understood that preparations arewctively being made for the organiza-
tion of a preliminary provineial exhibition in India. As regards Indian
States, the Baroda, Travaucore, Cochin and Tonk Darbars have so far
expressed a desire to participate in the exhibition.

Postcaxps ANP PosTaek Srayes.

55. 8ir D. P. S8arvadhikary : Would the Government please place
on the table a statement showing the results of the rise in the price of
pusteards and postage stamps since the rise came into force f

Oolonel 8ir Bydney Orookshank : It has not been possible to keep
special statistics to show accurately the financial results of the increase
in the price of postcards and the postage on letters. There has been a
slight decrease in the gross sale of ordinary stamps for postal, telegraph
and revenue purposes during April, May and June 1922 compared with
the corresponding months of the year 1921, as will appear from the
following figures :

1921. 1088.
- Ba. Re.
ﬂ’“‘ . . .. 64,238,000 49,18,000
y . 65,23,000 64,29,000
June 55,831,000 56,31,000

1,84,7¢,000 »  1,69,75,000
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The separate figures for July 1922 are not yet available, but the total
sales of stamps, including service stamps, in that month were Ra. 65,52,000
against Rs. 60,80,000 for July 1921.

“ The above figures comprise the value of stamps sold for revenue,
postal and telegraph purposes and do not give an accurate idea as to
the financial effect of the increase in postage rates upon postal revenue,
The Act came into force only from April 24th last, and the decrease
in April must be largely due to other causes such as trade depression. It
may be mentioned also that the figures for 1922-23 would be increased by
about 2 lakhs a month were it not for the use of (‘ash Registér imachines
in ‘the Central Telegraph offices at Calcutta and Bombay, 'as these
machines dispense with the usc of stamps on telegrams, _ -

An estimate prepared on a 3 days' count in August 1922 shows that,
on posteards and letters alone, in spite of a reduction of about 26 per
eent. in number, the post office is now earning an additional revenue
amounting to about 14 lakhs weekly as compared with the revenue earned
from letters and posteards during August 1921,

RaiLway Fanes,

56. 8ir D. P. Barvadhikary : Would the (overnment please place
on the table a statement showing the results of the recently introduced
rise in railway fares class by class and railway by railway 1

Colonel W. D. Waghorn : The information has heen collected and a
detailed statement will he sent to the Honourable Member.,

As the enhanced fares were introduced by individual Railway
Administrations on different dates, the results as shown in the statement
capnot be summarised, but speaking broadly, a comparison with the
figures for the corresponding periods last year discloses a considerable
réduction in the number of 1st and 2nd class passengers with a small
increase in earnings ; the number of Intermediate class passengers and
the earnings therefrom have increased largely, though these increases
have been confined almost entirely to the Bombay, Baroda and ('!entrl[
India Railway. The number of third class passengers has shown a
decrease, and the earnings therefrom a marked increase,

The effect of the enhanced fures is being watched carefully, but it
is too early yet to form an opinion.

Currknt Drricit.

57. Bir Montagu de Pomercy Webb : Will Government be pleased to
say what arrangements have been made to meet the anticipated deficit of
Rs. 9,16,28,000 on the current year’s Budget Estimate 1

The Honourable Bir Malcolm Hailey : Any excess of expenditure

over revenue in the current year will have to be met from. the proceeds
of Government’s horrowings.

TrraTMENT OF INDIANS IN SouTH ArRica.

58. Rai Bahadur Bakhshi Bohan Lal : (a) Has the attention of the
Government been drawn to an article in the Tribune of Lahore, dated 4th
August 1922, under the heading ** Indians in South Africa—Threg Indians
eonvicted for protesting against Racial Segregation ”’ V :

(b) If so havc the Iydian Government received any appeal of the
Indian community of Durban in South Africa to make representations to
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W
the Unio: overnment for the removal of racial restrictions and for the
restoration to Mr. Rustomji of his snered shirt and cord taken away by the
Prison Authoritics ; and what steps if any have the Indian Government
taken or do they intend to take in the matter 1

Mr. J. Hollah : (a) Yes.

(b) The Government of India have received an unsigned telegram
from Durban stating that a meeting of the Indian community appeal to
the Indian Government {0 make representations to the Union Govern-
ment for the restoration of the sacred shirt and cord to Mr. Rustomji
and for the removal of racial restrictions at the departure of boats for
India.

As regards the removal of the sacred shirt and cord the Government
of India have addressed the Natal Administration.

The Government of India are unaware of the nature of the racial
restrictions complained of at the time of the departure of Indian boats
and do not propose to take any action at present. It is a matter on
which in the first instunce the Indian Community should address the
Provincial or Union Uovernment,

Avvances 10 Minitawy Orrioens.

. B9 Munshi Iswar S8aran : Will the Government be pleased to lay on
the table a statement : '
(a) showing the total amount of advances, without interest paid to

officers of the Indian and British (military) services includ-
ing staff officers for the purchase of motor cars and chargers
in the years 1914, 1918 and 1921 and also the number of
instalments in which the advances were paid back by the
officers in the case of motor cars and of chargers ?

(b) Showing the amounts paid to officers of the Indian and British
(military) services ineluding staff officers for syce and for-
age allowance or for the upkeep of motor cars in lieu thereof
in the years 1914, 1918 and 1921 ¢

Mr. E. Burdon : («) In order to give the information required by
the Honourable Member il would be necessary to have a special compila-
tion of figures made in the office of every Controller of Military Accounts
in India. This would involve an expenditure of time, labour and money
which, in the opinion of Government, could not be justified by the results
obtainable, and they regret, therefore, that they are unable to comply
with the Honourable Member’s request. I may, however, mention for
the Honourable Member's information that the budget provision made in
the Cash Requirements estimates for the grant of motor car advances
to milifary officers in the current year amounts to Rs. 3,00,000.

(b) The payment of syce and forage allowance was not in force
during the ycars 1914 and 1918. The Government regret that they are
unable to supply the remaining figures for which the Honourable Member
has asked—the reason being that stated in the first part of my answer.

s

TransrorT Crances Pamp 10 Minitary OFPPICERS.

60. Munshi Iswar Baran @ Will Government be pleased to lay on
the table a statement ghowing the transport charges including railway fares
from their stations and back of (a) British (military) officers and () their
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families and dependents who were sent out of India on medical certificate
in the years 1914, 1918 and 1921 ¢

In how many of these cases were the disabilities due to fleld service
and what portion, if any, of these charges were met by the Home Govern-
ment in such cases !

Mr. B, Burdon: In order to ohtain the statistien desired by the
Honourable Member, it would be necessary to nndertake hoth here and
in the United Kingdom, a special eompilation of figures, This wounld
involve an expendituro of time, lahour and money which eould not be
justified by the results to be obtained. The Government regret, there.
fore, that they cannot comply with the Honourable Member's request.

MiLizaRY SKRVICES CHARGED T0 INDIAN Revenves,

81. Munshi Iswar Saran: Will Government be plcased to lay on
the table a statement :

(a) showing the amount of charges incurred by the Indian revenues
towards the recruiting, equipment, training, transport
(inland and overseas), bonus and housing of the second and
third lines of fichting units and towards the same of non-
combatant units which were raised during the War “or
augmented in strength, with a view to feed the expedi-
tinnary forces which were sent out to all the theatres of
War ¢ :

(b) Showing the total amount of invalid and family pensions and
gratuities ‘incurred by the Indian revenues for casualties
and deaths of the expeditionary forces and their feeders
referred to in clause («) of this question ?

(¢} Will dovernment lay on the table a statement showing the
portions, if any, of the charges referred to which have heen
cortributed by the Home Government {

Mr. E. Burdon : (a) No expenditure of the kind stated was borne
by Indian revenues. o
~ (b) A statement furnishing the information desired by the
Honourable Member is laid on the table.

_ (e¢) As pointed out in reply to part (a) of the question, all the
expenditure referred to in that part was borne by His Majesty'’s
Government. )

Htatement showing the amount of expenditure, inourred by Indian revenuds, in the graont
of invalld and family pensions and gratuities, in respeci of ocasualtier and deaths
ooourring amongst the expeditionary foroes sent out from India. .

The figures are as follows : -

101415 .. .. .. .. . 18,491
191516 .. .. . . . 4,48,264
1916-17 .. . . . .. 18,25,630
1017-18 .. . . .. .. 81,89,256
191819 .. ) ve . . . 46,80,888
101920 .. .. .. . .. B7,71882
1920-21 .. i .. . Lo 11,20178

. ' m LL] e ;m,? 2,53‘

— ———
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In addition, cortain payments were made on this areount in Fagland. The follow-
ing are the approximnte figures :
Ponsions and gratuities to the
widows and families of
officers killed in action
during the war.

2 Ra.
1914-15 .. i, . 15,020 2,25,300
191518 .. .. . 51,188 7,67,820
1916-17 .. .. - 65,5 8,32,500
1917-18 . . . 57,917 -8,68,755
1918-19 .. . .. 55,710 8,35,650
1919-20 .. ., .. 89,574 13,43,610
1020-21 . .. .. 1,183,783 ' 11,87,830

These payments are being made by India as forming part of the further contribution
promised by her towurds the cost of the war.

InpraX AnMy Resgrve or Orricers.

62. Munshi Iswar Baran: (a) Will Government . kindly state the
number of Indian Army Reserve of Officers on the strength of the Army
in the years 1914, 1918 and 1921 ¢

(b) Will Government please lay on the table a statement showing
the total amount of gratuities, bonuses and transport charges incurred
by the Indian revenues in respect of the demébilisation charges of such
officers »

(¢} Wil Government lay on the table a statement showing the
portions, if any, of the charges referred to which have been contributed by
the Home Government ? '

Mr. E. Burdon : (a) The following are the numbers shown on the
rolls on the 1st ‘September of each year :

1914 . " e (X +8 44
’ 1918 . . o . .o 4,538
1921 . . .. 5,870

During 1921, only 473 were actually serving.

(b) The charges referred to were borne by His Majesty's Govern-
ment, except those arising in the years subsequent to the Great War in
respect of Indian Army Rescrve officers employed in the Afghanistan
and North-West Frontier campaigns. No separate record has been
maintained of the charges debitable to Indian revenues ; and as the
labour entailed in making a special compilation of the figures required
by the Honourable Member would be out of all proportion to the result,
the Government regret that they are unable to furnish the detailed
*information asked for.

(¢) No separate record has been maintained of the charges in ques-
tion, and, for the reason stated in reply to part (b) of the Honourable
Member’s question, the Government of India regref that they cannot
undertake a special compilation now,
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Bririsy AnrMy STATIBTICS.

63. Munshi Iswar Baran : Will Government please state the number
of units of different arms, t.e., cavalry, artillery and infantry of the.
British Army in India in the years 1914, 1918 and 1921 ¢

Mr. E. Burdon: The information required by the Honourable
Member in respect of the years 1914 and 1921 is obtainable from the
Army Lists of those years. Details of the strength of the army in India
in the year 1918, as for the other years of the Great War, were not
published for reasons of public policy, and it is not considered desirable
that the figures should be furnished now.

Statistics oF WankaNT OFFICERR, BTC,

64. Munshi Iswar Baran : Will Government please lay on the table
a statement showing the strength, i.e.,, the number of officers, Warrant
officers and other ranks of the Army Education Corps, Staff Clerks Corps,
Armoured Car Unit, Military Farm Department, Educational schools and
colleges and Indian Supply and Transport Corps in the years 1914, 1918
and 1921 ¢

Mr. E. Burdon : The.information desired by the Honourable Member
in respect of the years 1914 and 1921 can be obtained from the budgets
for those years. The figures for 1918 cannot be given for the reason
stated in reply to question No. 63.

Cost or Miarany Move ro Hiurs.

65. Munshi Iswar Baran : Will Government kindly lay on the table
a statement showing the cost of the transport and other charges incurred
in connection with the movement of British troops to hills in the years
1914, 1918 and 1921 ¢

Mr. E. Burdon : No separate record is maintained of the charges
in question, and for the reason given in reply to questions of the same _
character recently asked by the ITonourable Member, the Government of
India regret they cannot undertake a special compilation,

StaTIsTicS OoF REGIMENTS.

66. Munshi Iswar Saran: Will Government lay on the table a
statement showing the authorised establishment, 4., the number of
British officers, Indian officers and other ranks in a regiment of cavalry
and infantry and the numbers actually present in the years 1914, 1918
and 1521 ¢

Mr. E. Burdon: The authorised establishment of British officers,
Indian officers, and other ranks in the years 1914 and 1921 is given in the
budget estimates for those years,

A statement is laid upon the table, showing the actual mumbers
present on the 1st April in each, of those years. The Honourable®
Member will understand that the statement does not pretend to absolute
gecuracy. During the war, figures of the strength of the army in India
were, for reasons of public policy, not published. Accordingly, the
figures desired for the year 1918 cannot be given,
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Statement showing « me:omate!y number of Britivh Qfficers, Inlian Qfficers and Indian

other ranks astually presont at duty on Ist April 1914, and. 1921,
Be | g | o
1914
39 Indinn Cavalry Reygiments : . 566 663 23,263
138 Indian Inflntry battalions (inc.ud- 1,850 _ 2,208 115,208
ing Pioneers and Qurkha'),
1921
83 Indian Cavalry Regiments 616 616 17,622
144 Tudian Infuntry battalions (omludm 2,037 2,774 118,504

units on Imperial service but in-
cludes 22 unita under orders on
that date for disbandment).

CoupaTanT AND Now-Coumsarant Units.
67, Munshi Iswar Baran : Will Government please lay on the table
& statcment showing the number of combatant and non-combatant unils
in the years 1914, 1918 and 1921 on the strength of the Indian Army, ie.,
cavalry, artillery, sappers and miners, infantry, transport corps inelud-
ing mechanieal, mu!e (pack, draught, cavalry, training corps) canal corps,
bullock corps, labour corps, syce corps or depéts, followers deplts and
signal corps 1
Mr. E. Burdon : The information desired by the Honourable Member
in respect of the years 1914 and 1921 can be obtained from the budgets
of those years. For the reason given in reply to the Honourable Member's
question No. 63, the figures for 1918 cannot be given.
CoMBaTANT AND NowN-Cowsarast Unirs

68. Munshi Iswar S8aran: Will (overnment state the names and
numbers of the combatant and non-combatant units of the Intian Army
which were raised as measures of emergency during the War but are still
on the strength of the Army ?

Mr. E. Burden : I will furnish the Honourable Member with a state-
ment giving the particulars he desires. )

Starisrics or Mivmmary Orricers, ®re,

69.»Munshi Iswar Baran: Will Goverument lay on the table a
statement showing the number of British officers, Warrant officers and
other ranks including Indian clerks employed in the years 1914, 1918 and
1921 in the offices of the Army Headquarters, t.e.,, the offices of the
Military Secretary, General Stafl Branch, Adjutant General and Quarters
master General and in the administrative staff offices of the four com-
mands and their brigades ?

Mr. E. Burdon : The information desired by the Honourable Member
in respect of the years 1914 and 1921 can be obtained from the budgets
of those years. The figures for 1916 cannot be given for the reasou given
in reply to the Honourable Member’s question No. 63.
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Am Foroe.

70, Munshi Iswar Baran: Will (Government lay ‘on the table a
statement showing the strength of the Air Forece its mitial expense und
the cost of its maintenance in the years 1914, 1918 and 1921 ¢t

Mr. E. Burdon : There was no Royal Flying Corps or Royul Air
Force in India in 1914. The only air establishment then existing was the
Indian Central Flying School, the provision made for which is, with
certain other particulars, given in the budget estimates of that year under
Grant XII—Education--Central Flying School. The accounts for 1921-
22 are not yet completed. but the provision made for the Royal Air Force
in that year, and the other particulars required by the Honourable
Member, can be ascertained from the budget estimates of the
‘year. The information in respect of the year 1918 cannot be given for
the reason stated in reply to the Ilonourable Member’s quostion No. 63.

Avxituary Fozrce,

7). Munshi Iswar Baran : Will Government kindly lay on the table a
statement showing the present strength of the Auxiliary Force in all its
branches, i.c., cavalry, royal artillery, royal Lngmears, railway eorps,
infantry, machine gun corps, royal army service ¢orps, royal army
medical service corps and also showing the strength of the Volunteer
Force in the year 1913 ?

Mr. E. Burdon : A statement, furnishing the inforination asked for
by the Honourable Member, is laid on the table.

Statemoni showing (1) the present stremgth of the Awziliary Force, India and (z) the
strongth, by branches of the service, of the Volunteer Forpe on the Int April 1413,

AvxiLiany Poscx, | Inpiaw Vosvxrsxs
Ixona. Yonor.'
Branch of Bervice, _
Ktrength on Ist Btrength vm 1t
Augusd. 1992, April 1913,
m"ﬂ 'l] aes - e T wl 852 4.913
rt1 .0

al Engineors “416 k0

.h:‘! L. (1 1 1‘,036 13.{.‘5
I try p

L A coq'} . 15,316 20,108

Royal Army Bervice Col'pt ‘s o 62 Nl

Royal Army Medical Corps vos " 50 Nil

Torar .| 84,588 43,505

_ Cost or AtxiLtarey Fopor,

72. Munshi Iswar Saran: Will Government lay on the table a
statement showing the eost of maintenance of the Auxiliary Force in the
year 1921 ?

Mr. E. Burdon : The amount of provision made for the mmntepp,n
ot the Auxiliary Force Guring 1921-22 will be found in the budget for that
year. The figures o‘f actual expenditure cannot be furnished at the moment
os the Finance and Reveuue Accounts for the year have not yet been’
complated. ' B
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Mirary Invarins.

- 73. Munshi Iswar Saran: Will Qovernment lay on the table a
statement showing the anthoriged total bed accommodation and the total
average daily sick of British and Indian Army in the years 1914, 1918
and 1921 ¢

Mr. E. Burdon : The information degired by the Honourable Member
in respect of the years 1914 and 1921 is given in the statement laid on the
table. As regards 1918, a war year, information of the character required
was not published at the time, and Government do not consider it
desirable to publish it now.

Statement showing the authorised total bed accommodation, and tolal average daily sick of
Britisk and Indian troops during the years 1914 and 1921,

-

NUMBER OF ERDS,
Year. .
Rritish Troops. Indisn Troops and Followers,
1914 8,768 8,816
1921 o 6,092 12,604
- |
Average number sick,
Yoar. British Troops. Indian Troops. Followers,
1914 - e T 192368 2614°00 Not available.
1021 . 307004 603141 2179:11
T B21052

In 1981 the highest number of Britlsh Troop: in hospital on one day was 6,428, and the highest number of Indian
Troops and Followers In hospital on one day was 14,374,

R. A. M, C. axp I. M. S. OrricErs.

74. Munshi Iswar Saran: Will Government lay on the table a
statement rhowing the total number of R. A. M. C. (Royal Army Medical
Corps) and 1. M. 8. (Indian Medical Serviee) officers in military employ
doing administrative and executive duties in the years 1914, 1918 and
1921 ¢ '

Mr, & Burdon : The fizures for the years 1914 amd 1921 are given
in the statement laid on the table. As regards the vear 1018, for the
reason given in reply to other questions of the same character asked by
the Honourable Member, (fovernment do not propose to publish the in-
formation.

Btatement showing the number af Royal Army Medical Corps and Indian Medical

Service officers in military employ, who were employed on administrative and

ezecutive duties during the years 1914 and 1931.

1914 1921
Officers of the R. A. M. C. e .. 388 334
Officors of the I, M. 8, ., . .. 274 574

12
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MiLiTarY AssigraNt SURGRONS.

75. Munshi Iswar Saran : Will Government state the number of
military assistant surgeons and sub-assistant surgeons in military employ
in the years 1914, 1918 and 19211

Mr. E. Burdon : A statement is laid on the table furi.ishing the
information asked for by the Honourable Member in so far as the years
1914 and 1921 are concerned. As to the year 1918 : during the war
information was not published regarding the strength of combatant and
administrative services, and Government do not consider it desirable
to punblish such informatior now. They trust that the particulars given
will meet the Honourable Member’s purpose,

Btatement showing the numbe~ of military assixtant surgeona and sub-assisiant surgeons
in mililary employ during the years 1914 and 1921,

1014, 1021,
Military assistant surgeons - 421 446°
Military sub-assistant surgeons . 710 11004

INpiax Mzxpicar Skrvice Orricers, ®re., 1N Civit Ewrrory.

76. Munshi Iswar Baran: Will Government lay on the table a
statement showing the number of I. M. S. officers and military assistant
surgeons employed in civil departments in the years 1914, 1918 and 1921 1

Mr. M. 8. D, Butler : A statement is placed on the tal.le.

Statoment showing the number of Indian Medical Service offiere and military assistant
surgeons mp}o’wi in erevl dfpa?‘fﬂﬂltt in the years 1914, 1918 and 1821

— 1914 1018 91
(January) . {Jaunary, (January).
Indian Medical Service officers 476 168 817
Wilitary Assistant SBurgeons 237 22 281

Inpian Mzpioar Szxvicr OrricErs AT Inpia Orrio, IN ADMINISTRATIVE
Drrarmvents, rro.

77. Munshi Iswar 8aran : Will Government be pleased to lay on the
table a statemcnt showing the number of Indian and European I. M. S.
officers employed on duty in the India Office, in the office of the Director
General of the Indian Medical Service (D. G. I. M. 8.), in the. Army
Headyuarters, in Command Headquarters, in Brigade Headquarters,
in the Foreign and Political Departments, in Medical eolleges as Profes-
sors in the Bacteriological Department, in the Sanitary Department, in
the Chemical Examiner’s and Jail Departments and as Civil Surgeons
of first class stations in the year 1921 ¢

Mr. M. 8. D. Butler : A statement is placed on the table,

* 086 merving in Indin and 60 ovorsens.
t 823 serving in India and 277 oversena,
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SBtatement showing tho number of Indian and European Indian Medical Service offloers
employed in cortain civil and military dopartments in the year 1921,
Indians. Europeans.
December December *
1921. 1921.

India Office (a) .

Offico of tho Dlrector Generul, Indian Medical 1 8
Bervice ().
Army Headquarters 4
Command Headquarters . .o . .. 8
Brigade H?dqun.rten .. . 1 .
Foreign and Political Depurtment . . . 28
Professors in Medical Colloges . 5 1)
Medical Research (Bacteriological) Depnrtment . 1 18
Banitary Dopnrtmnt . o 16
Chemical Examiners’ Department . . .a 6
Jail Department . 1 27
Civil Burgeons of first class stations (o) . .

Ixpiax MEpioaL SErvicE CADRE.

78. Munshi Iswar Saran: Will Government lay on the table a
statement showing the total strength of the cadre of the I. M. 8, includ-
ing temporary commissions and re-employed officers in the years 1914,
1918 and 1921 ¢

Mr, E. Burdon : A statement is laid on the table,

{totement showing the tutal atren ju of the oadre of the Indian Medioal Service, imelwd-
ing temporary commissioned and re-employed officers, duhny th years 1914, 1918

and 1921
Yo, oo oot oftoers, | ottoare’ "t Total.
1014 e 770 1] Vil 829
1018 .. 768 898 20 1,626
1031 (July) - 748 340 3 1,086

Inpiaw ArMy Opricres.

79. Munshi Iswar Baran: Will Government lay on the table a state-
ment showing the number of Indian Army Officers employed on duty at
the War Office and India Office in the years 1914, 1918 and 1921 1

Mr. E. Burdon : A statement is laid on the table.

Statement showing the number of Indian Army officers employed on duly at the War
ond India Offices during the years 1914, 1918 and 1921,

War Office. India Office.
Dyring 1914 . . ‘n 3 2
During 1918 ., .. .. 3 2
During 1921 .. .. o . 7 2

Cosr oF Mirnitrany Mebpioan Purins,
80, Munshi Iswar S8aran : Will Government be pleased to lay on the
table a statement showing the total annual expenditure incurred by the
Indian revenues for the edueation of military medical pu]nlq for the
military assistant sargec:.s class in the years 1914 and 1521 .
}a‘ Thero ate 3 retired Indian n&m Bervice oMoors employed u the Imﬂa(}mm

lulmlu I'ubl.lu Health Com oner.
%' lassifioation of Civil and agepoy surgeons as*' 1ot class ** and ** $nd olnl *" was abolished from the lot
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Mr. E. Burdon : The expenditure incurred in the year 1914-15 on the
education of military medical pupils was Rs. 56,307, For the year 1921-
%2, a sum of Re. 97,350 was provided in the budget for this purpose.
The actual expenditure for 1921.22 cannot be given, as the accounts for
this year have not yet been closed.

InTeRMaDIATE CrLass oN SiMra-Karxa RatLway,

81. Mr. Muhammad Yamin Khan : (¢) Does the Government realise
that Indian ladies travelling in the Intermediate class suffer & great
deal of inconvenience at Simla-Kalka Railway by having no compartment
allotted for ladies only as is done for 1st and 2nd class lady passengers 1

() Do the Government propose to remove this inconvenience on
this railway and other railways where it might be existing 1

Oolonel W. D. Waghorn : (¢) Reserved accommodation for ladies in
the Intermediate class is provided on one down and two up trains on the
Kalka-Simla Railway. It can not be provided on other trains owing to
the limited nature of the intermediate accommodation on those trains.

(b) It is not always practicable to provide sufficient Intermediate
accommodation on trains to allow compartments to be reserved for
ladies, But where a demand exists for reserved accommodation of this
class for ladies, Raiiway Administrations may be trusted to endeavour to
meet it as far as possible.]

RousLas ror Gawpuist MoveEveNT,

82, Mr. Harchandrai Vishindas: (¢) Is therc any truth in the
statement, as wired by Reuter, some time ago, made by a Soviet Chief
Zinovieff at a meeting of the Central Communist organization that about
7 million gold roubles were spent in subsidising the Gandhist movement
in India ¢ '

(b) If so, have the (Government taken any and what steps in that
connestion 1

The Honourable 8ir Willlam Vincent : (¢) and (b). Government
have no information as to the accuraey of the statemént wired by
Reuter.

Surier Varrey Cavar ScuHeue.

_ 83. Mr. Harchandrai Vishindas : (s) Is there any truth in the
belief that the completion of the Sutlej Valley canal scheme will result
in such failure of water supply in the Indus in the irrigation season as
to disastrously affect the agrieulture of Sind ¢

(b) If 80, do Government coutemplate taking steps to avert such
disaster ?

__Oolonel Bir Bydney Orookshank : («) The question of the effect of
withdrawals of water for the Sutlej Valley Canals on irrigation in Sind
was carefully considered by the Government of India before the Sukkur
Barrage and Canals projecl was submitted to the Secretary of Ktate ;
‘the Government of India were advised that both the Sukkur and Sutlej
Valley Schemes coald sately be constructed at the same time and that when
the Sutlej Valley Cauals cowe iuto operation there will be sufficient water



UNSTARRED QUESTIONS aND ANSWERS, 108

in the Indus at Sukkur to provide fully for the Sukkur Barrage Scheme.
However, the completion of the Sutlej Valley Canals with full withdraw-
als from the Sutlej may prejudice agriculture in Sind, as at present
practised, by affecting the level of the water in the Indus at the beginning
and end of the inundation season.

(b) The construction of the Sukkur Barrage on the Indus will make
the Sind Canals independent of the lowering of the water level by the
WItl.lﬂ.l ‘awals of the Sutlej Valley Canals, and, as the Government of India
are’ advlsed that there i3 sufficient water in the Indus at Sukkur for
both series of canals, the adverse result referred to will be prevented
by the construction of the Sukkur Barrage.

Brawou Ratnway WorkiNG.

84, Mr. K. 0. Neogy : Will Government be pleased to make 8
statement in respect of the branch railway lines owned by private coneerns
but worked as parts of the different Btate-managed Railway systems,
showing, for the year 1921-22, for each such line :

(a) the maximum rate of working expenses chargeable for the
line by Government under the terms of contract as compared
with the actual rate of working expenses for the entire
railway system of which the said line forms a part ;

'b) the amount actually spent on working the line ;

(¢) the amount actually recovered from the owners of the line as
working expenses ; _

(d) the amounts paid to the owners as rcbates and for office éxpenses
and expenses of management and direction ; and

(e¢) the net amount gained by the managing railway over the
traffic obtained from the branch line mansgged ?

Oolonel W, D. Waghorn : The information asked for is being collect-
ed and will be furnished to the Honourable Member as soon as ready.

STATE-MANAGED BraNcH Rairwavs.

85. Mr. K, 0. Neogy : (a) Has any amount been paid by Govern-

ﬁ:nt ‘as loan to the private owners of any State-managed branch rulwa.y

es L -..4

(b) If 8o, what are the terms and amount of such loan in each case f

(¢) Is such amount of loan treated as part of the capital of the line

for purposes of estimating the rebate, in any case ; and if so, will Govern-

ment be pleased to state the details of such arrangement, indicating the

net profit, realised during 1920-21, by way of interest on the loan after

dedugting the rebate payable on the amount of the loan thus treated as
part of capital ?

Oolonel W. D, Waghorn : (a¢) Yes, the Sara Serajganj Railway
Company was permitted in 1917 to overdraw its deposit with Government
such overdraft being v:rtuall) a loan to the Company.

(b) The overdraft is limited to Rs. 7§ lakhs and Government e¢harge
interest at 5 per cent, per annuny on the sum aetually overdrawn.

(¢) The amount in question is treated, 101 purposes of 1cl.pa|.c like
share capital of the Company.

During 1920-21, the net earnings of the Brandh Line were amfhclent
to make up & per cent. ou the capital of the Company and no rebate feol
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duc. Conseyuently the whole of the interest realised on the overdraft ecan
be considered as profit.

RaLway Sipinas.

86. Mr. K. 0. Neogy : Will Government be pleased to make a
sta nt, in respect of private and assisted sidings in connection with
the different railway systems, showing, separately for each system :

"(a) the total capital outlay made by the Railway on the aidings ;

(b) the amount of net profit made by the Railway from the traffic
passed over the sidings, during 1921-22, after allowing for
the cost of mammnmce, repairs and depreciation of the
sidings ;

(o) the peroentage rate of such net profit, on the capital outhy on
the sidings, during the last five years 1

Oolonel W. D. Waghorn : The information is not available,

The collection of these statisties will involve an expenditure of time
and labour incommensurate with the results to be obtained and Govern-
ment are therefore not prepared to call for them.,

Satary or PuBLic SERVANT.

87. Lals @irdharilal Agarwala : Is the pay of a public servant
serving on the time-scale (not solding any scheduled post or special
appointment for which special salury is fixed) his personal salary or does
it involve the performance of a particular kind of work and does a change
in the office automatically involve a change in the puy of that officer 1

The Honourable Bir Malcolm Hailey : The pay of a public servant
in permanent civil employ who is on a time-scale is admissible to him
for as long as he holds one of the posts which make up the cadre of
the service to which that time-scale is applicable. 1f he is trausferred
from one post to another within that cadre the change in office does not
automatically involve a change in pay.

TiME-8CALE PROMOTIONS.

88. Lala Qirdharilal Agarwala : What are the rules governing
time-scale promotions 1

The Honourable 8ir Malcolm Hailey : The rules generally applic-
able to time-scales of pay sre rules 22 to 29 and 32 of the Fundamental
Rules, of which there is a copy in the Library.

Resurts oF INcukaseD TaXaTION,

89. Lala Qirdharilal Agarwala: (¢) Will the Government be
pleased to lay on the table a comparative statement showing how fe the
increased taxation, tariff and postage have brought in additional revenug
to the Government under the last budget §

() In what cases has the income not increased and if so, why 1

(¢) Has the income decreased in uny case 1 If so, why ! .

The Homourable Bir Malcolm Hailey : (a), (b) and (¢). I regret
that it is not possible at any rate until the new taxation has been in
foree for a complete 12 months to prepare & statement on the lines
indicated by the Hopourable Member nor to give precise answers to
the other q_ueutionl.
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East Twntan RATLwAY STRIKE.

'60. Lala Oirdharilal Agarwala : Will the Government be Pledsed
to state what loss has been suffered by the Government on a_ccnunt of the
Railway strike (E. L R.) referred to in my motion for adjournment on
13th February 1922 in this Honourable House at Delhi ?

Oolonel W. D. Waghorn : The loss in gross earnings of thé Eﬁrft
Indian Railway consequent on the strike on that railway from the
2nd February to the 15th April 1922 is estimated at Rs. 151 lakhs as
compared with the hudgeted earnings. This does not take into account
the net saving in working expenses which is estimated at Rs. 9 lakhs.

Brrecr or Bast INDIAN RATLWAY STRIKE,

91, Lala Girdharilal Agarwala : (¢) For how many days did the
E. I. Railway strike last ¢

(b) What were the demands of the E. L. R. strikers and how far have
they been complied with ?

Oolonel W. D. Waghorn : The strike lasted for about 2} months.
The men struck work without formulating any demands. The main
demands made later were for a general increase of pay, the recognition
of the East Indian Railway Unions and the modification of the gratuity
rules. This last question, which was under consideration before the
strike began, has been settled, and the gratuity rules have been modified
by the Government of India. The Agent after full examination has
declined to grant an all round increase of pay, but various minor
adjustments have been made. Concessions have been made regarding
the pay of the lower paid menial staffs at Howrah and neighbourhood
and on the coalfields, and certain improvements have been sanctioned
in the allowance rules of Indian guards, the Indian staff employed in
large yards and the Indian locomotive running staff. The Agent has
stated that for the present he is not prepared to recognise officially the
East Indian Railway Indian Labour Association.

InpiaNs aAxDp Non-INpiaxs ox Ralnwavys,

92. Lala Qirdharilal Agarwala : What distinctions do still exist
between Indians and non-Indians employed in the Railways with regard
to their initial pay, rates of promotions, over-time and other allowances,
hoprs of duty, travelling passes and other matters, on various posts ¢

Ovlonel W. D. Waghorn : Tt would be a very lahorious task to
collect all the information asked for by the Honourable Member and
the Government do not propose to attempt it. It will perhaps be
sufficient to say that the Government believe that outside the gazetted
ranks of railway service there are distinetions on most railways between
the pay and allowances of Indiams and mnon-Tndians respectively.
Fundamentally these distinctions are probably due to the fact that
Railway Administrations think that it pays them to employ a propor-
tion of non-Indiavs and are willing to pay the salaries necessary to
attract them. The whole question however is on® of great diffculty
and has already been taken up with Agents. '
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Ramwway Boasp. :
93. Lala Girdharilal Agarwala : (¢) What is ‘the constitution of
the Railway Board ahd what are its duties and responsibilities ¥
() How many Indians are members of the Railway Board ; if nono
or very few, why ?
(c)' Are Indian commereial interests represented on the Railway

Colonel W. D. Waghorn : (¢) I am sending the Honourable Member
a copy of the Resolutions of the Government of India on the subject
which gives the desired information.

(b) and (¢). As the Honourable Memher is already aware, none
of the 3 Members of the Railwny Board are Indians. The Railway
Board is recruited almost invariably from ‘Agents of Railways and no
Indian has ever risen to the appointment of Agent.

Kuar MAHINDRA PuATA? S1¥ar’s EsTaTe,

94. Lala Girdharilal Agarwals : Will the Government be pleased to
lay on the table any representations and memorials made by the wife,
family or relations of Kuar Mahindra Pratap Singh regarding their
allowances or release of property from attachment or both or any other
matter concerning the estate in question ?

The Honourable 8i- William Vincent : The Government of India
are not prepared to lay representations received from the wife, family
or relations of Kuar Mahindra Pratap Singh on the table,

Lovaury oF Kvar Marinnea Pratae Sinen's Fawivy.

95. Lala Girdharilal Agarwala : ITas the loyalty of the family and
children of Kuar Mahindra Pratap Singh ever been questioned ¥ If so,
when and by whom 1

The Honourable Sir William Vincent : The Government of India
have no informatinn to show that the loyalty of the family and children of
Knar Mahindra Pratap Singh has ever been questioned.

RepucTioX oF GRANTS,

96. Lala Girdharilal Agarwala : (¢) Tn what manner was the gitua-
tion created by redunetion of grants made by the Legislative Assembly
in the last budget eased ? Whether by curtailment of the expenditure
as intended by the Assembly or by borrowing money 1

(b) Was the borrowing of money recently cver authorized by the

Indian Legislature ?

The Honourable Bir Malcolm Hailey : (o) By curtailmept of
expenditure, -

(b) No.

RETREXCTIMENT SCHEME.

97. Lala Q@irdharilal Agarwala : Have the Government eonsidered
the question of retrenchment in the Central Government and has any pre-
liminary or provisiona! scheme of retrenchment been drawn up! If
80, will the Government.be pleased to lay the same on the table !

i The Honourable Sir Malcolm Hailey : Preliminary inquiries into
the possihilities of rdtrenchment have been in progress for the last three
months and are approaching completion, Deeisions on the proposals
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will probably be arrived at, in some cases, before Lord Incheape’s
Committee assembles. In other cases, the proposals will be referred
for the consideration of that Committee. Government regret that they
eannot at present lay the proposals on the table. -

Taxes aNxp RaiLway Freiears.

96. Lala QGirdharilal Agarwala : Has it come to the knowledge of the
Government by means of newspapers or otherwise that while in India
taxes and rallway freights are on the increase, in European countries
they are going down 1

The Honourable 8ir Maleolm Hailey : Government have no mforma-
tion of any general tendency to reduce taxation in European countries.
The majority of such countries cannot balance their budgets with taxa-
tion at the present level. It is true that there has been a reduction of
railway freights in the United Kingdom, but, as the Honourable Member
doubtless knows, the railways in that country. are not the property
of the State, and the uamount of their freights is fixed largely by
competition.

Brimsa Bsrize ExumiBirion,

99. Lala Girdbarilal Agarwala : Have the (Government considered
the advisability of realizing their share of expenditure on British Empire
Exhibition from persons and trades who are most likely to be benefited
thereby rather than saddle the general taxpayer therewith {

Mr. A O. Chatterjee : No. 'The method of financing the Exhibition
which is suggested by the Ilon’ble Member isx obviously impracticable, As
explained to the Assembly during the last Session, it is expected that a
considerable portion of the expenditure will be recovered from private
exhibitors,

UnsancTiONED EXPENDITUKE.

100. Lala Girdharilal Agarwala : Will the Government be pleased to

state how much money was spent within the last two years without

previous sanction ! Is it permissible, if 80 under what rule and to what
extent 1

The Honourable Bir Malcolm Hailey : The accounts for 1921-22 have
not yet been closed. As regards 1920-21, complete figures of excesdes
over sanctioned grants have not yet been received from the Auditor
General. I may romind the llonourable Member that all excesses, which
are not covered by supplementary grants, will, under the new procedure,
be reported by the Audit authorities to the Public Accounts Committec

There is no rule which permits cxcesses over grants.

OgrbEBs ON REsOLUTIONS.

101. I.nla Qirdharilal Agarwala : Will the Government be pleased to
lay on the table a statement showing how far the Resolutions passed by
the Legislative Asscmbly and the Council of State have been given effect
to and what action has been taken thereon in each case !

The Honourable Dr. T. B. 8apru : The attention of the Honourable
Member is drawn to the three statements furnished in neply to questions
by Mr. Agnihotri, M. K. Reddi Garu and Rai Sahib Lakshmi Narayan
Lal and printed at pages 1603-1608, 1830-1831 and 2902 "906 of the
Legislative Asserbly Debates, Volume 11, 3
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In regard to the Resolutions adopted by the Legislative Assembly
during the Delhi Secssion 1922, the attention of the Honourable Member
is also invited to the statement laid ou the table to-day, in reply to a similar
guestion by Rao Bahadur C. S. Subrahmanayam.

~ A further statement as regards the Resolutions adopted by the Couneil

of State during the last Delhi Session is laid on the table.

This state-

ment together with the four statements referred to contains all the infor-
mation up to date asked for by the Honourable Member,

&gimt showing the Resolutions adopted by the Counnil of State duwing the Dolki
Session, 1928, and the action taken by Government ihoreon.

-
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ProviNoiat. RETERENOHMENT.

102. Lala Girdharflal Agarwals : What proposals, if any, have been
received by the Government, regarding the retrenchment of expenditure
in the Provinces ?

. The Honoureble 8ir Maloolm Hailey : Retrenchment of expenditure,
which is at present engaging the attention of several provineial Govern-
ments, is principally the coneern of those Governments and it is suggested
that the Honourable Member obtain the information he® desires by inter-

pellation, if ncessary, in the provineial Coungils
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INDIaNs ANp EUROPEANS IN SERVIORS,

: 103. Lala Girdharilal Agarwala : Will the Government be pleased to
lay on the table a statement showing throughout India, the departments
in which and the supericr posts on which the number of Indians is less
than 50 per cent. and also showing the number of Indians and Europeans
with their pay and allowances ! What steps have been taken to Indianize
those services within recent times ?

Surerion Posms meLp BY NoN-INDIaNS.

“ 104, Lala Girdharilal Agarwala : Is there any department or service
in India in which the superior posts are held exclusively or mostly by
non-Indians ¥ If so, what are they !

The Honoursble Sir William Vincent : I will reply to this question
and the next question standing in the Honourable Member’s name
together, T wounld refer the Honourable Member to the satate-
ment I laid on the table on 15th September 1921 in answer to a
question by Mr. Joshi, and to a statement laid on the table by the
Honourable Finance Member in reply to a question put in September
last by the Ionourahle Memher. These statements and the civil lists will
give most of the information required, and Government are not prepared-
to undertake the lnbour involved in the compilation of the statisties in
the form now asked for. ——

VaxiL a8 CHier Justior.

105. Lala Girdharilal Agarwala : (a) Is there any rule or law which
disqualifies a High Court Vakil from appointment as Chief Justice of a
Chartered High Court ! If so, will the Government be pleased to lay
the same on the table !

(b) Have the Government taken any steps to move the Home Gov-
ernment or the British Parliament to have the disqualification removed
jn view of the great progress made hy the Vakil bar in India ?

The Honourable Bir William Vincent : (a¢) Under sub-section (4)
of section 101 of the Government of: India Act High Court Vakils are
not eligible for permanent appointments as Chief Justices. The Honour-
able Member will find a copy of the Act in the Library.

(b) The answer is in the negative, but an Honourable Member has
given notice of a Resolution on the subject, and the Government of India’s
attitude will be announced when that Resolution is discnssed in the

Chamber.

Uxirep Provinces Resipexts 1IN CENTRAL GOVERNMENT,

106. Lala Girdharilal Agarwala : How many residents of the United
Provinoes have been employed on permanent posts under the Central
Government in 1922 and on what posts with what salaries ?

The Honourable Bir William Vincent : The information is not avail-
able and Govermnent regret that, in view of the labour involved, they are
not prepared to collect it.

Rarways 18 Uxrrep Provinces,.

107. Lala Girdharilal Agsrwals : What Railways are going to be
constrycted in the United Provinces within the next two years 1
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Colonel W, D. Waghorn : Government are not in a position to say
what railways, if any, will be constructed in the United Provinces within
lthe next two years.

No railway construction from Government of India resources is
contemplated in these Provinces at present.

Murara Ramuway Bripas.
108. Lala QGirdharilal Agarwala : What further progress has been
made for freeing the Railway Bridge at Muthra from tolls like other
Bridges 1

Oolonel W. D. Waghorn : The (Government of India understand that
the question is still under consideration hy the Government of the United
I"rovinees. :

Divisionar, CoumissioNEesuips AND Boarps or RxveEnur.
109. Lala Qirdharilal Agarwala : What further progress has heen
made towards abolition of the posts of Divisional Commissioners and Boards
of Revenue throughout India 1

The Honourable #ir William Vinocént : As regards Divisional Com-
migsioners the position is as stated in the reply I have given to-day to
starred Question No. 67 asked by Rai Bahadur L. P. Sinha.

Proposals for reducing the strength of the Board of Revenue in
Madras will shortly be submitted by the Government of India to the
Secretary of State.

Kasaanz-Aana Raiwway.

110. Lala Girdharilal Agarwala : (¢) How much money has already
been spent by the Government over the Kasganj-Apra Railway projeet ?

(b) Do the Government propose to reconsider the question of the
construction of Kasganj-Agra Railway whether on meter guage or broad
guage ¥

Colonel W. D. Waghorn : (a) The exgenditure incurred by the
Government on the survey of (1) the Kasganj-Agra Railway Project and
(2) from Soron to a point on the Kasganj-Agra alignment amounts to
Rs. 13,533,

(b) The answer is in the negative. i

ConstructioN o¥ Kasgans-Aars RarLway Br DPRrivaTe AqENcCY.

111. Lala Girdharilal Agarwala : In case the Government are at
present unable to spend money over the construction of the Kasganj-
Agra Railway, have they any objection to consider any proposals for
construction of a Railway between Agra and Kasganj by private agency 1

Oolonel W. D. Waghorn : The Honourable Member is referred to the
last paragraph of the answer given to him on the 10th January 1922 on
the same subject.

INpIaN Aumy REservE oF OFFICERs,

112. Munshi Iswar Saran : Will Government please state the number
of Indian Army Reserve of Officers who originally belonged to and served
with the British (Home) Army but were transferred for service with the
Indian Army in 1916, 1918, 1920 and 1921 ¢ '
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Mr. E. Burdon : I am not sure if I have understood eorrectly what
information the Ilonourable Member desires. If, however, he wishes to
Euow the number of British other ranks of British units (ineluding
Territorials) who were granied commissions in the Indian Army Reserve
of Officers during the years in question, I would point out that to compile
this information would involve appointment of a special staff and the
expenditure of an amount of time and labour that the results could not
Justify.

2,519 officers in all, however, were commissioned in the Indian Army
Reserve of Officers during the years mentioned, and there is little doubt
that the majority of them were taken from British units serving in India
at the time.

Teumpeoraky I. A, R. Orricers,

113. Munshi Iswar 8aran : Will Government lay on the table a state-
ment showing the total number of the officers of the Unattached List
and of the Indian Army Reserve of Officers who did not belong to the
authorised establishment of the Indian regiments but were attached to
them for duty up to the end of June 1922 ¢

‘Mr. E. Burdon : The Honourable Member’s question is not under-
stood. Thera was no authorised establishment during the war ; officers
were commissioned and drafted into Indian regiments according to the
needs of the moment, in order to replace casualties or to mect expansion
to third and fourth battalions, As the Honourable Member is probably
aware, the ‘bulk of the Indian Army Reserve of Officers have now been
gazetted ount, with effect from the 1st May 1922 ; and, regular officers
who are surplus fo the requirements of the Indian Army are now being
retired.

“Jamr or Herr” rusniseep 1Ny “ New Tiues.”

114. Mr. Harchandrai Vishindas : (¢) Will Government be pleased
to state if their attention has been drawn to an article headed ‘‘ Jail or
Hell '’ published in the ‘‘ New Times.”’ of Karachi of the 26th July last
wherein there appears an account, by Messrs. Bhojraj Motunmal Ajwani,
B.A., Headmaster, Tilak National High School, Sukkur, and Verhomal
Vaparimal, Seeretary, Distriet Congress Committee, of the treatment they
received during their imprisonment in the Visapur Jail 1

(b) If so, are the statements wholly or partially true 1
(c) I1 80, is this treatment accorded to all prisoners or is it specially
meted out to politieal prisoners and is the treatment confined to Visapur
Jail or obtains in other jails also 1
(d) Do Government propose to take action to mitigate the hdrrors
(f)f such treatment and to take notice of the conduct of those responsible
or it ¢

The Homnourable B8ir William Vincent : The attention of the
Honourable Member is invited to the statements issued by the Bombay
Government in their two eommuniqués dated the 11th August 1922 and
16th August 1922, of which copies arc placed on the table. -

Communique, dated the 11th August 19£%.

With roference to anqrticle which appeared in tho lasue of the Bombay Chronicle,
dnted the 3rd August 1022, under the heading ‘‘ A Jail Scandal ’’ alleging ill-treat-
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ljeut of the prisqners Bhojraj and Verhomal in Visapur Prison in the Ahmednagar
District, Government have isrued the following statement '

‘¢ The faets are that the above prisoners were uentencod to six mouths’
imprisonment for being prominent membars of an unluwful ussenbly, and guilty
of iutentional insult of an indecent and particularly foul nature to a respectable
Hindu gentleman of Sukkur, und under Bections 143, 149 and 504 of the Indiun
Penal Qode. Tho allegations of ill-treatment are untrue. No puuishments wore
inflicted on these prisoners while undergoing their sentences. Their health was

both on admission to and on discharge from jail. A further statoment
ealing with the dotails of the allegations will follow.”’
Communique, dated the 16th August 1922,

With referoneo to the statement issued by this office on August 11th, deuying

certain allegations which have been made in the Press and repeated in o pamphlet
which Las been widely publishod rogurding the allegod ill-treatwsent of two prigoners,
amnmtlb]llhojmj and Verbomal in Visupur Jail, the following additioual dotuils aro now
uvailable :
‘‘ Theso two men who as stated in the communiqué referred to above were
sentenced to 6 months’ imprisonment for being prominent members of an
unlawful assembly guilty of intentional insult described by the trying Magistrate
‘as=~‘ foul ’’ and ‘¢ indecent ’’ to a respoctable Hindu geatleman of HSukkur were
trunaforred to the Decean conviet gaug on February 6th and were roleased on
July 18th. On arrival at Visapur Jail these prisoners belng men of
education were given the task of corn grinding inmside the prison as this is a
lighter form of punishment than work outside the prison with the conviet gang.
. As is usual in camp jaila fetters wero imposed. But the allogation that
the prisoners wero ‘¢ nhnoat regulurly beaten with thick canes for the first two
months and thon ooceasionally,’’ ‘¢ that once Blojraj got 18 canes without fault,’’
that ‘¢ ho while grinding once fainted yot the beating continued,’’ ete., are’
palpably false. No complaint was ever made by them to the Superintendent or
the Medical Officer or the Inspector Goneral of Prisons that they had been ill-
treated so that the matter could have been investigated on the spot. Nor can
it be suggested that they wero afraid of making ecomplaints or did not kmow
tho procedure because the history ticket of Verhomal shows that he did complain
on one occasion that the amount of corn imsued to him wus excessivg aud that
the complaint was investiguted and found to be unfounded. 3t

Nor wero any complaints made as to the quality of the food auc{ the history
tickets of these prisoncrs show that they received immediate medieal attention
for even slight ailments and whenever necessary were given speeial food and
excused work.

Other allegations refer to the eanitary arrungements of the jail It is
stuted that two or throe men had to use the same receptuclo at the sume time.
It is reported to be physically mrlpoenble for such a thing to happen. There are
30 latrines in use for inside prisoners. Nor is it true to suy that there is a
specified time allowed for latrine parade. Prisonors are marched off .only when
they have finished. Tho allegations with regard to 6 men using the same urinal
are also obviously untrue. There is & break threo times o day in working
hours to allow prisoners going in between thoso times if it is nccessary. The
unpleasaut suggostions made in this connection are as untrue as they are
ridiculous as not less so is tho statement with referemco to compulsory shaving
that ¢ top bair was pulled out sometimes by hand when scissors were mnot
“nvailable.’ -
. INoan Rarmway Eusroyees.

115. Lala Girdharilal Agarwala : What steps have the Government
taken or do they propose to take to mﬁafy the grievances and demands of

Indian Railway employecs 1 _
Oolonel W. D. Waghorn : It is impossible to answer a question

couched in such general terms.
Kuan ManinDRA Pramar Sinam.

116, Lala Girdhari Lal Agarwala: (a) Where is Kuar Mahindra
Pratap Singh of Muthra District whose property hms been attached on
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political grounds under Bengal Regulation 3 of 1918 or some other Regu-
lation 1 Will the Government be pleased to state briefly (1) the previous
history of his family, (2) his training in early life, (3) his educational
activities, (4) his political activities while in India, (5) his whereabouts
and activities outside India and how long has he been away from India,
and (6) has any order been passed against his return to lndia 1

(bi Has K&mr Mnl:milmdra metap Singh of Muthra District whose
property is under attachment for political reaso ot i
children and if so, where are, they lfvmg t " got any wife and

(c) How long has the property of Kuar Mahindra Pratap Singh
been under attachment, was the estate encumbered and what has been
its income after payment of Government revenue and taxes and how
much has been spent on management § What amount has now accumu-
lated and how has it been invested !

(d) To what family does the wife (if any) of Kuar Mahindra Pratap
Singh belong ! Having regard to all circumstances, what allowance is
given to the wife and children (if any) of the aforesaid gentleman and
has any complaint been ever made about its inadequacy 1!

The Honourable Bir William Vinoept : (a) The Government of
India bhave no definite information, but it is belicved that he is at present
in Germany.

(1) The Honourable Member is referred to pages 123—125 of the
Mauttra District Gasetteer, )

(2) and (8). The Government of India have no information,
except that he was believed to be a person full of enthusiasm who consort-
ed with educationists of advanced views. -

(4) The Government of India have no information.

(5) He left India early in 1915 (t.e. not long after the outbreak of
war) for Switzerland where he devoted himself to revolutionary aectivi-
ties. He next went to Berlin and throughout the war he did all he could
to help the King’s enemies. For the furtherance of their ends he visited
Central Asia in 1915, where he remained until 1917, Siunce then he has
spent his Ntime mainly in Germany, where he is believed to be at present.

(6) No.

(b) He has a wife and two children. It is not known where they
are living.

(c) The estate has been under attachment since July 1916. The
Government of India were informed in 1919 that the normal surplus was
10,000 per annum, and that there was a balance of Rs. 22,500. As to
the rest of this question the Government of India have no up to date
information, _ _ :

(d) The wife of Kuar Mahindra Pratap Singh is a sister of Raja
Ranbir Singh of Jhind. 'She receives an allowance of Rs. 209
mensem and the children receive Ra. 400 per mensem including the
of a Europcan goyerness. She asked in 1917 that the full profits and
income after meeting expenses should be paid to her, but not specifically
on the ground of the alleged inadequacy of the allowances which are
those recommended by the United Provinces Government.

Coxntracrs wird TereroNz CoMpaNIES.

. 117. Bir D. P, Sarvadhikary : (a) Would the Government be pleased
to place on the table-copy of the contracts between the yarious Telephone
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Companies in India and the Secretary of State for India (or the Govern-
ment of India as the case may be) and the Licenses granted to those
companies !

(b) Would the Government be pleased to state when those contracts
and Licenses were granted or renewed 1

(¢) Would the Government be pleased to state whether the publie
had any information about the terms of the contracts and Licenses when
they were made or renewed and had opportunities of discussing them in

way !

(d) Would the Government be pleased to state whether negotiations
are going on or have been completed for any of those companies taking
over any of the Governmient Trunk-Lines between various cities in India ?

(e) If so, would the Government please lay the particulars of such
negotiations on the table and state what portions of the capital charges
involved in taking over, improving and maintaining these lines are to bhe
met by the company or companies concerned and how they propose to
meet these chargos 1

(f) Has the attention of the Government been drawn to the agitation
caused by the proposal of some of these companies to raise the telephone
charges, particularly in Caleutta !

(9) Would the Qovernment be pleased to state what steps the
Government proposes to iake to prevent or reduce such inerease t

COolonel Bir Bydney Orookshank : (a) The Bengal Telephone Com-
pany, Limited, Calcutta, the Bombay Telephone Company, Limited,
Bombay, and the Oriental Telephone and Electric Company, Limited,
London, hold licenses granted under section 4 of the Indian Telegraph
Act, 1885, in practically identical terms, and a copy of the license granted
to the Bombay Telephone Company, is placed in the Members’ Library,
together with copies of the supplementary Agreements recently concluded
with the Bombay and the Ber Telephone Companies.

(b) A statement giving the required information is placed on the
table.

(¢) The terms of the licenses were scttled by the Government of
India direct in 1903 without prior publication. The supplementary
agreements were concluded after reference by the Government of India
to the Local Governments concerned, and by the latter to the prmeipal
commercial bodies at the different places.

(d) and (e). No negotiations have been opened.

(f) Yes.

(9) From clause (3) of the supplementary agreements it will be
seen that the companies may charge up to Rs. 350 a year for connections,
subject to the condition in the case of Bombay, Ahmedabad and Karachi
that the rate is not to exceed Ras. 300 until the telephone systems there.have
been converted to central battery or automatic working with a view to
securing greater effliciency. These limits do not appear to have been
exceeded. So far as the Government of India are aware, the Bengal
Telephone Company does not propose at present to raise ‘its maximum
rate at Calecutta beyond Rs. 300. There are therefore no grounds for
interference. The opportunity is taken to invite the Honourable
Member’s attention also to the provisions in the same clause of the agree-
ments to the effect that the rate, so far as it exceeds Rs. 300 in any case,
is subject to revision upwards or downwards every § years, and that

. 14
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one-third of the net profits of the companies in excess of 124 per cent. in any
year is to be divided by way of rebate among the telephone subscribers.

Statement furnishing the dates of the telephone licemses _and supplementary agreemert
referved to in part (b) of the reply given to Sir D, P. Sareidhilary's gquestion in the
f‘ogidﬂiu Aaembly regarding ihe liconseu granted lo the telephons companies in

'ndia.

Dars or
Name af the Company. k{‘m‘.‘;'“‘::_ Liconea, - Supplimestary
Tevidon. n'.r'l'mnpm.
Bengal 'rehlﬂm Com- | Calentta .. 17-2-1903 ° 20-7-19.0 11-4-1022
pany, Limited, Calcutta,
Bombay Telephone Com- | Bombay 17-3-1903 0-2-1911
pany, Limited, Bombay.
Ditto . | Abmedabad .. 9-9-1508 30+3.1922
Ditto .. | Karachi $-9- 18 21-3-1v12
Orlental Telephone and Madras ... 17-8-1003 o Negotiations
Blectric  Company, ' ] with & view
Limited, to the conolu-
Ditto w. | Rongoom . 17-8-1803 28-6-1908 || wion of sup-
plementary
agreemeuts
Ditto wer | Moulmein ., 20-5-1008 e are in prr-
gress,

CoxriscaTion or Prorrery uwpEr Reaurarion 1II or 1818 aNp ormme
Laws, .

118. Lala Girdhari Lal Agarwala : (¢) Will the Government bhe
pleased to lay on the table a statement for the last 10 years showing
briefly the cases in which and the circymstances under which the provi-
sions of Regulation 3 of 1818 have beén put in force with regard to
attachment of property and in what cases if any has property been con-

and if so of what value !

(b) Property of what value has been acquired by the Government
hy confiscation :

(1) under Regulation 3 of 1818
(2) under Indian Penal Code,
(3) under any other law, and
(4) by escheat !

The Honourable Bir William Vinocent : (2) The statement attached
gives the information required by the Honourable Member in so far as
Regulation IIT of 1818 is concerned. ¢

(b) (1) Regulation III of 1818 does not confer any powers of
eonfiscation of property.  As regards (2), (3) and (4) statistics under
these heads eould not be procured without an expenditare of time and
labour entirely incommensurate with the value of the results obtained,

) BTATEMENT,

Ba-dar Arjan Singh Ahluwalia of Kopurthals.—During the war, in November 19186,
'the Government ¢f India learnt from a reliable source that when in Europe Sardar
Arjan Bingh was consorting with the King's enemiss with the result that his estates
were attaehed uader Regulation IIT of 1818 by an order dated the 28th Febroary 1917,

Tn 1018 Bardar Arjan Bingh was declared to be insane by competent medical
advisers rnd his oontinued detention in the Lahore Lunatie Asylum was considered
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necossary. In view of this circumstance tho Government of India, acting on the
suggostion of tho Punjab Government issued an order dated the 28th June 1918,
relensing the estate from attachment. '

(2) Kunwor Mehindra Partap Singh, a Landholder in the United Provinces—Ia
May 1916 the Government of India were apprised of the treasonable activities of
Mahindra Partap Bingh in Europe. To ensure that mo part of the income from his
cstates reached him to further his propaganda it wus deemed advisable to attack
them under Begulation III, 1818, The neeessary order was issued on the lst July
1016. Mahindra Partap is still o fugitive from justice. In the circumstances there
is no question of releasing his estates from attachment and returning them to him.
1t bas, however, been represcnted by the Local -Government that the present restricted
system of management under the BRegulation does not admit of the property being
administered to the fullest advantage of the parties interested, chief smongst whom
is & minor son. To remody this state of affairs the Government of India propose to
introduce a scheme whereby the interests of Mahindra Partap in the ostate will be
extinguished and conveyed to his minor son.

Ghulam Qasim Khan, ex-Nawab of Tank.—Ghulam Qasim Khan, ez-Nawab, of
Tank, whose estate is on the cxtreme edge of British India, had long been notorious
for his violent and uncontrollable temper, and for the eocemtricities of his conduct.
Complaints against him of tyranmy, rapacity, vindictiveness towards his tenants,
intrigues with the tribes across the border and of hostility against Government became
80 serious after tho outbreak of the war that in 10156 it was necessary to convey to
him & solemn warning from the Government of India that his misconduct must eease.
The warning had no lasting effect. In 1917, Ghulam Qasim Khan once more openly
comcorted measures with Mahsud malcontents, colleeting arms and money and advertising
the arrival of enemy forocs in Mahsud country. He was arrested on a charge of
treasonable conduct under Rule 12 of the Defence of India (Consolidated) Rules and
on the 12th May a warrant was issued for his internment under Regulation III of 1818.

2. The ez-Nawab’s cstute consists of a eash jagir of Ra. 25,000 per anmum (of
which Ra. 5,000 is paid to the Nawab’s uncle), a fluctuating revenue grant averaging
Re. 9,000 per annum in the seven jagir villages, about 20,000 acres in area, of which
the e¢x-Nawab is the recorded proprietor, and some 15,000 acres of land including
houses, gardens, brick-flelds, etc., of which the value is given as Be. 50,000 per annum.

3. An allowance of Rs. 2,000 per mensem is being paid to the e¢z-Nawab from ths

revenues of tho attached estate.
4, The relense of the estate is now under consideration and on release any profits

which may have accummulated during tho attachment will be disposed of in accordanca
with the provisions of section 11 of the Regulation.

INDIANS IN IMPRRIAL SERvVICES,

119, Mr. N, M. Joshi : Will Government be pleased to lay on the
table a statement showing the progress made in the direction of introduc-
ing an Indian element into the various Imperial Services in India from
the time, when the statement showing the percentage, ete., of Indians in
certain Imperial Services in India which was laid on the Assembly table
by the Honourable Sir William Vincent on the 15th September 1921 in
reply to my question No. 170%, to the end of July 1922 1

The Honourable Bir William Vincent : The Honourable Member is
referred to the statement to be lard on the table in reply to
Mr. J. Ghaudhuri’s Question No. 246 on the same subject.

InDiaNs OvEnsEas,

10. Mr. N. M. Joshi : Will Government be pleased to publish a
list of the publications issued by the Government of India and the
Becretary of State for lndia, regarding the Indians overseas {

Mr. J. Hullah: The only publications issued by the Government of India
regarding Indiams overseas are Press Communiqués, Resolutions and
&pecial reports, all of which are issned, not periodically, but from time to

* Page 384 of Volume I, Part I °
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time as ciroumstanes require, and are supplied to the library of the Legis-
lature. There appears to be ne need to publish a list of these. The
Seretary of State for India issues no publications on this subject.

INDIANB IN BouTs AFRICA,

121. Mr. N. M. Joshi : Will Government be pleased to place on the
table all the representations that they may have sent to the Government
of the Union of South Africa since the middle of the year 1921 with a
view to secure better treatment of Indians settled within the Union and
the Union Government’s replies thereto 1

Mr. J. Hullah : Correspondence with the Union Government is still
proceeding. The Government of India consider it inadvisable to lay copies
of it on the table,

Coroxiats 18 INp1AN Services.

122. Mr. N. M. Joshi : Will Government be pleased to give the num-
ber of (1) South Africans, (2) Canadians, (8) Australians, and (4) New
Zealanders, in the several civil and military Services of India 1

The Honourable 8ir William Vincent : As the information required
is not readily available and cannot be procured without an expenditure of
time and labour entirely incommensurate with the results obtained Govern-
ment are not prepared to undertake its collection. '

Ratnway EarNinegs.

123, Mr. N. M. Joshi : Will Government be pleased to lay on the
teble a statement containing the following information :

(a) The earnings of the Indian Railways, both state-managed and
company-managed, made by the sale of first, second, inter
and third class railway tickets during the quarter ending
31st July 1921.

(b) The budgeted earnings of the same railways, expected to be
made by the enhanced rates of fares of the first, second,
inter and third class railway tickets, during the quarter
ending 31st July 1922,

(c) The actual earnings of the same railways made by the sale of
first, second, inter and third class railway tickets, during the
quarter ending 31st July 1922,

(d) The net increase or decrease, if any, in the actual earnings of
the quarter ending 31st July 1922 over the corresponding
guart'cr of the last year aud also, over the budgeted earn.
ings .

Oolonel W. D. Waghorn : The information asked for in part (b) of
the Honourable Member's question is not available. part (&)

The information asked for in the rest of his question is not available
in the detail asked for and cannot be got ready without an expenditure of
time and labour which is hardly warranted by the result.

A BStatement has, however, been prepared comparing the number of
passengers and earnings of each class for certain periods and a copy of this
statement is being sent to the Honourable Member and will, it is trusted,
meet his requirements. o ‘
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Posra1, Earxinas.

124. Mr. 8. M. Joshi : Will Government be pleased to give (a) the
net postal carnings made by the sale of post cards, envelopes, and stamps
during the quarter ending 31st July 1920, the corresponding quarter of
the last year and, also, of this year ; and (b) the increase or decrease, if
any, in the earnings of the quarters ending 31st July 1921 and 1922 over
the corresponding quarter of 1920 {

Oolonel Bir Bydney Orookshank : It is regretted that it is not
possible to give information as to the net postal earnings from the sale
of postcards and stamps ; but the Honourable Member’s attention is invited
to the reply given to Sir D. P. Sarvadhikary’s question on the same subjeot
to-day. .

ApeEN RaiLways.

125. Rai G, 0. Nag Bahadur : With reference to the provision of a
loss of Rs. 85,000 in the working of the Aden Railway apart from the
interest charges on the capital cost of the line, will the Government kindly
inform the House why was this line built at all ¢

Colonel W. D. Waghorn: The Aden Railway was originally projected
with a view to relieve the overcrowding in Aden. The immediate object
however for which the construction was undertaken in 1915 was for Military

purposes during the war,
Lossss oN RamLway WorkiNe.

126. Rai G. 0. Nag Bahadur : (a) With reference to the dozen Rail-
ways which the ‘‘ History of Indian Railways ’’ shows to be working at
a loss, will Government kindly inform the Ilouse whether all these lines
were not estimated to yield revenue at least sufficient to cover their work-
ing expenses and interest charges on the capital outlay !

(b) If the answer is in the affirmative, who is responsible for this
bad estimating ?

Oolonel W. D. Waghorn : If the Honourable Member wishes his
question to be answered, he should specify the Railways to which he refers.
But in any case the Government do not think that any useful purpose
would be served by examining estimates which presumably were prepared

several years ago. ’
Raiuway CoNNECTION BETWEEN BHIWANI AND DErmI. .

127. BRai Bahadur Pandit J. L. Bhufwn : With reference to my
question No. 309* asked in the meeting of the Assembly held on 19th
Séptember 1921 regarding broad-gauge connection between Bhiwani
and Delhi, will the Government be pleased to state if any decision has
by this time been arrived at about the said project ¥ If so what is that
decision 1

Colonel W. D. Waghorn : No decision as yet has been arrived at
regarding the Bhiwani Delhi Railway vié Rohtak.

RaiLway Water SuppLIERS.

128, Lala @irdharilal Agarwala : Has the system of employing
iravelling water suppliers to Railway passengers been ever tried ; if so
when, where and with what result { ' o

* Pagoe 440 of Volumo II, Part L
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Oolonel W. D. Waghorn : Government have no information on the
subject, but prima facie they see no advantage in the proposal.
Resravranr Canrs.

129. Lala Oirdharilal Agarwala : On what Railway lines are
restanrant cars supplying Indian refreshments at present run %

Oolonel W. D. Waghorn : Bo far as Government are aware Restaurant
Cars supplying Indian refreshments are run at present on the Madras and
Southern Mahratta and South Indian Railways.

In this connection I would refer the Hononrable Member to the
answer® given in this Assembly on 2nd March 1821 to a similar guestion
(No. 845) put by Mr. M. K. Reddiyar.

Ramnway RerresaMeNT Roowms,

130, Lala Girdharilal Agarwala : On what stations are refreshment
rooms provided for Indian refreshments and what is the total namber
of such stations and what is the total number of stations at which refresh-
ment rooms in English style are provided 1

Oolonel W. D. Waghorn : I would refer the Honourable Member to
the time tables and guides published by railways from time to time in
which he will find the information he requires.

“Tape Srores Scaxpar” By Me. St. Ninar Sixan.

131. 8ir Montagu de Pomeroy Webb : («) Has the attention of the
Government of India been drawn to an article by Mr, St. Nihal Singh
entitled ‘* The Stores Scandal ' which was published in the Hindx of the
5th May, 1922 ¢

(b) 1f so, will they be pleased to state whether the allegations which it
containg regarding the policy adopted by the High Commissioner for
India and the Director General of Stores, London, in purchasing Stores
for Government Departments in India, are trye 1

Mr. A. 0. Chatterjee : The allegations made in the article that undue
favour is shewn by the Director (General of Stores to British manufactnrers
at the expense of the Indian tax-payer are entirely untrue and have not
the slightest foundation in fact. The instructions given by the Govern-
ment of India to the High Commissioner in December last are strictly
followed. Non-British tenders are given the most careful consideration
by the Director General of Stores and the High Commissioner, and where
a contract is given to a British firm rather than to a non- British firm
whose tender is the lower, the sole reason is that reliance cannot be placed
on the quality of the goods or on the ability of the firm to deliver the goods
in a short enough time. In some cases, again, where the two tenders are
near to each other, the extra cost involved in having local inspection made
abroad turns the scale in favour of the British tenderer.

An instance of a specifically false statement made by the writer of
the article is the dllegation that orders received from India are cut up
and placed in instalments with selected flrms in order that the necessity of
publicly calling for tenders may be avoided. It is, of course, a fact that
contracts are sometimes split up among different tenderers, but whoh this
is done the object is to obtain quicker delivery, and, in fact, such splitting
yp of a contract is sometimes distinetly to the advantage of a foreign

* Pages 507-08 of Volume I, Part L
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tenderer, since in some cases he is given portions of the whole order in
respect of whioh time of delivery is not a material condition.

AorioNn oN ResoLuTions. .

132, Beohar Raghubir Binha : (¢) Are the Government aware that
the Central Provinces Government publish periodically a memorandum in
the Local Garette showing the action taken on resolutions moved and
carried in the local Legislative Couneil !

(b) Do the Government propose to recommend the gbove procedure to
other local Governments and to introduce the practice of publication of the
similar memorandum in the Government of India Gazette so far as the
action taken on resolutions earried in the Council of State and Legislative
Assembly, are concerned 1

The Honourahle Dr. T. B, 8apru : (¢) The answer is in the negative.

(b) With regard to the first part of (b), the matter is entirely one
for each Local Government concerned and the GQovernment of India do
not propose to make any suggestion or recommendation.

As regards the second part Government do not consider that the
regular publication of such memoranda or statements in the Gazette of
India would fulfil any suficiently useful purpose to justify the labour
and expense involved. A Member of the Indian Legislature can always
obtain information by means of a qunestion as to the action taken on any
Resolution adopted by the Council of State or the Legislative Assembly
in which he is interested. In important cases Government also as a
general rule announce the action they have taken or propose to take.

RevbucrioNn oF Miitaky EXPENDITURE.

133. Beohar Raghubir 8inha : Will the Government make a detailed
statement as to what earnest steps, if any, are taken or are under contem-
plation, to improve its financial position by appreciably reducing the
military expenditure of this country ?

Mr. E. Burdon : With a view to explore every possibility of retrench-
ment, the Government of India have under preparation, on the lines laid
down by Lord Inchcape, a detailed statement of pre-war and post-war
military charges. This will be laid before the Rotrenchment Committee.
A Committee presided over by the Ilonourable Mr. Innes has already
investigated the question of reducing Army Headquarters staffs, and the
report of this Commitie¢ is under the consideration of Government.
Purther, the Government have recently appointed a Committee of
military experts and non-official business men to hold a searching inquiry
into'tlw organization and administration of the Quartermaster-General’s
Bervices

INDIAN Jamn CoMuITTEE’S REOOMMENDATIONS.

184. Mr. B. B, Kamat : (1) With reference to Government of India
Home Department’s letter No. 307 of 17th December, 1920, quoted in
reply to my question Ne. 160,* last September regarding the Indian Jail
Comuittee’s recommendations, will Government be pleased to say what
decinion has been arrived at after receiving the opinions of Local Govern-
ments in the matter of (a) introduction of a Star Class in Indian Prisons,
and (b) the question of the special treatment of ‘‘ political ’’ prisoners 1
(#) In this eonnection will Governiment be plealed to place on the

* Page 252 of Volume II, Part I.
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table the opinion of the Government of Bombay regarding the treatment
of *‘ political ’’ prisoners reeeived in reply to the proposals of the Gov-
ernment of India ¥ (Vide paragraph 8 of the letter of Hlome Department

referred to above.)

The Honourable 8ir William Vincent : (i) (a) The Government o!
India in consultation with Local Governments have accepted the Indian
Jails Committee’s recommendation regarding the introduction of a Star
class in Indian prisons and Local Governments are being instructed to
give practieal effect to it as soon as circumstances permit.

(b) The rules passed under 60 of the Prisons Act have not been
uniform in all provinees. The Government of India have recently
addressed all Local Governments on the subject of the treatment of
persons convicted of offences in connection with political movements
and have indicated the principles which they desire to see followed in
this matter.

(#7) The Government are not prepared to place the letter referred to
on the table.

Posric Works Dzparrusyr Susorprnate Srrvice.

180. Mr. Harchandrai Vishindas : (s) Will Government be pleased
to state the reasons which led them to the adoption of the revised scale
of pay and prospects of the subordinate service in the Public Works
Department as contained in the Government of India No. 1309-F.E., dated
7th Aungust 1920, whereby the pay and prospects of the Divisional
Accountant have been placed lower than those of the Head Clerks and 1st
Clerks, Executive Engineer’s Office 1

(#) Is it a fact (a) that the Divisional Accountant has been always
recognized as the head of the office establishment, vide paragraph 369 of
Public Works Department Code, 9th edition and paragraph 99 (¢) of
Public Works Accounts Code, (b) that he has to pass preliminary and
another high test examination whilst the head and 1st Clerks have not,
(¢) that the Accountant is inter transferable in the whole of the Presi-
dency but not the clerks, and (d) that before the revision of 1920 above-
mentioned the accountant was always in receipt of higher pay than the
abovementioned clerks 1

(#i1) Do Government propose to reconsider their orders ?

The Honourable Sir Malcolm Hailey : The information required by
the Honourable Member will be given later.

“8oppaR Bazar CONTROVERSY IN AMBALA" 1N THE CANTONMENT ADVOCATE.

186. Mr. Pyari Lal: (a) Has the attention of the Government
been drawn to an article headed ‘* Saddar Bazar Controversy in Ambala *’
published in the Cantonment Advocate, dated the 10th August 1922 ¢

(b) Is the Government aware that Colenel Newnhan, Commandant,
Ambala Brigade, a day or two before his retirement made a fresh
nomination of the Indian members of the Cantonment Committee on
the 24th July 1922 ¢
. (e) Is it a fact that by this nomination two old and experienced
‘members of the Cantonment Committee were removed from the Com-
mittee simply becfuse they supported the separation of the Saddar
Bazar of Ambala against the wishes of the local anthontm 1
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(d) Will the Government be pleased to state the necessity of this
nomination 1

(e) Is it a fact that their seats on the Cantonment Committee were
filled up by those who opposed the separation 1

(f) Is the Government aware that Lala Mahesh Das, Honorary
Magistrate of Ambala, and a non-official member of the Cantonment
Committee, has resigned the seat on the Committee as a protest against
the principle underlying the new nomination ¥ Will the Government
lay a eopy of his resignation on the table ?

(g) Is the Government aware that the nomination was condemned
in a public meeting of Ambala and the Government was requested to
direct a fresh nomination to be made in consultation with the people’s
wishes ! - '

(k) Do the Government propose to favourably consider the request
of Ambala public ?

Mr. B. Burdon : (a) Yes.

(b) Yes.

(¢) No. From a report which the Government of India have
received it appears that the reason for the recent removal of two
nominated members from the cantonment committee of Ambala is not
as'stated in the question. ‘

(d) It is within the power of the local military authority to nominate
to or remove from the cantonment committee any additional member of
the committe: at any time, The Officer Commanding, Ambala Brigade
Area, considered that, in the interest of good cantonment administration,
certain changes should be made.

(¢) Government are not aware of the opinions held by the gentlemen
appointed to fill the vacancies as additional members of the cantonment
eommittee, regarding the proposed separation of the S8adar Bazar.

(f) Yes. Government are not at liberty to lay & copy of the letter

of resignation on the table, as they have not obtained Lala Mahesh Das’s
consent to their doing so.

(g) Yes. .

(h) Government see no reason to interfere with the action taken by
the local military authorities in the case.

« Ariecep Acmivity of A Cantonuswr UNDERLING ” 1N THE * CANTON-
MENT ADVOCATE.”

. My, Pyari Lal: (o) Has the attention _of the Government
bee:lla?irn?n tgyt.he article headed ‘¢ Alleged Activity of a {’J;antonpl]f:;
Underling. Sensational statement of a Landlord in Amhah},‘.-, publis
in thé Cantonment Advocate, dated the 25th July ]9....,,’ and the
article headed ‘* Cantonment Corruption Enquiry Comunittee,’’ published
in the Cantonment Advocate, dated the 10th August 1922 1 ' _

(b) If so do the Government propose to appoint such a Committee

of In(‘}:-.l;l%ifll the Government ho.l pleased to make a statement about
ioned in those articles ?

the 0(83;!51:1?111‘: Government aware that one Lala Bahadra Mall of

Ambala has made a statement to the General Officer Commanding,

Ambala, that the Head Clerk of the Cantonment office, Ambala

‘ 16

*
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demanded from him a sum of Rs. 200 as bribe for getting the construc-
tion of the upper storey of his house sanctioned by the Cantonment
Magistrate ! If so what action has the Government taken against this
public official ?

(e¢) Is the Government aware that Rai Sahib Lala Panns Lall,
Member of the Cantonment Committee, gave a notice about 20th July
1922 of a discussion of Lala Bahadra Mall’s case in the next meeting
of the Cantonment Committee coming off on the 31st July 1922 1

(f) Is it a fact that immediately after his sending this notice he
was removed from the Cantonment Committee under cover of a new
nomination 1

(y) Will the Government be pleased to state if there is any con-
nection between his sending this notice and his removal from the Can-
tonment Committee !

Mr. E. Burdon: (u) Yes.

(3) The Government do not consider it appropriate or necessary that
they shquld appoint directly a Committee of Inquiry as proposed by the
Honourable Member. They have, however, referred to the General
Officer Commanding-in-Chief, Northern Command, the articles referred
to in clause (@) of the Honourable Member’s question, and have suggested
that he should investigate the malpractices which are alleged to have
occurred in the Ambala Cantonment,

(¢) Until the ingquiry just referred to has taken place, Govern-
ment are not in & position to make any further statement.

(d) The allegation to which the Honourable Member refers will no
doubt be investigated in the course of the inquiry which it is proposed
that the General Officer Commanding-in-Chief, Northern Commang, should
hold. At present Government have no authoritative information on the
subjeet.

(e) Yes.

(f) It is a fact that Rai Sahib Lala Panna Lal’s appointment as
additional member of the Cantonment Committee was revoked after he
had sent the notice requesting a discussion of Lala Bahadra Mall’s case
by the Cantonment Committee.

(g) No.

ARrTicLE OoF “‘ Fres SeERcH *”’ 1N THR *‘ CANTONMENT ADVOCATE,”

138. Mr. Pyari Lal : (a) Has the attention of the Government
been drawn to an article headed ‘‘ An unwarranted interference with
the rights of free speech,’’ published in the Cantonment Advocate, dated
the 10th June 1922 7 If so, will the Government be pleased to state
the circumstances under which the Cantonment Magistrate, .Ambala,
served the said notice curtailing the public rights of freedom of speech 1

(b) If the Magistrate’s action be supported by no law, do the
Government propose to take suitable action to prevent such interference
with the freedom of public speech ?

Mr. E. Burdon: (¢) The answer to the first part of the question is
in the affirmative. The circumstances in whieh the notice was ‘issued
are stated in the notice itaelf,

(b) The notice was of a purely executive character. The action of
the magistrate in issuing it appears to have been unnecessary and possi-
bly unsuitable. The magistrate in question has since left Government
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serviee, and aa in the opinion of Goverpment such an incident is unlikely
to recur, they do not propose to issne any general orders such as appear
to be suggested by the Honourable Member. .

Prrwe Miwsrer’s Serrcr oN Inpran Crvin Servicer.

189. 8ir D. P. Sarvadhikary : (a) Has the aftention of the Govern-
ment been drawn to the speech of the Right Hon’ble the Prime Minister in
Parliament on the 4th of August 1922 in the course of the Debate on the
Indian Civil Service to the effect that the reforms are in the nature of an

experiment, liable to be withdrawn in certain eventualities ¢
(1) Will the Government please state what steps have been taken by

it to protest against such an idea and to bring 1o the notice of the Right
Hon’ble the Prime Minister and the Cabinet the agitation caused by the
speech in India and to obtain anp explicit, definite and authoritative
pronouncement to the effcet that the reforms are not an experiment
liable to be withdrawn in certain eventualities ?

(¢) Tf no such steps have been taken by the Government in this
hehalf will the Government please state if it proposes to take any steps 1
If so, what steps does it propose to take and when ?

The Honourable 8ir William Vincent : Government have nothing to
add to the statement made by Ilis Excelleney the Vieeroy on the subject
in reply to the deputation which waited on him on the 19th August 1922,
and in his opening speech on the 5th September.

Excise DEPARTMENT.

140. 8ir D. P. 8arvadhikary : (a) Would the Government please
state what portion of excise work has been transferred as a provineial
subject and how much, if any, portion of the work has been retained in
the Central Government ?

(b) If any portion of the work has been retained by the Central
Government would the Government please state what portion of the work
has been so retained and for what reasons ?

The Honourable Mr. 0. A. Innes: (a) ‘¢ Exusc '’ is now a wholly
‘“ provincial ”’ subject in all Governors’ proyinces.

(b) The work devolving on the Central Government in conneection
with ‘‘ Execise ' is limited to the admmlstratlon of ‘“ Excige ’’ in minor
Adwministrations, and to the exercise of that measure of control which is
reserved by Rule 49 of the Devolution Rules.

Nox-Payment or INcome-Tax,

141,"Mr. A. B. Latthe: (a) What is the total amount eollected
during the year 1921.22 on account of penalties for non-payment of
Income-tax within the preseribed time in DBritish India and in the
Southern Division of the Bombay Presidency ¢

(b) Is it the intention of Government to instruct the Income-tax
Collectors not 1o levy the maximum penalty unless it is in cases of wilful
default proved after a hearing is given to the person to be fined 1

The Honourable 8ir Malcolm Hailey : (a¢) Government have not the
information asked for but it is bheing obtained from the various Com-
missioners of Tneome-tax and will be furnicshed to* the Honourable
Member in due course.
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. (b) In the absence of any proof that the practice is auch as the ques-
tion of the Honourable Member would seem to suggest, Government do
not propose to issue instructions on the subject. Any assessee who con-
siders that he has been harshly or unreasonably treated, can always bring
the matter to the notice of the Local Commissioner of Income-tax, or if
necessary, to that of the Board of Tnland Revenye,

Dress oF INDIANSA, 2

142. Mr. B. N. Misra : (¢) Will the Government bhe pleased to state
if there are any ecirculars or rules incicting on the use of English
dress in the case of Indians in Government Service (i) Imperial(s)
Provineial (iii) Upper subordinate and (iv) Lower subordinate in any
of the Provinees in British India ?

(») Do the Government propore to issue cireulars removing restrio-
tions in the matter of dress of such Indian pnblic servants ?

The Honourable Bir William Vincent : (¢) Government are not
aware of any such circulars or rules.
{(b) The question does not arise.

Poxraer crnarakd BY Barst Liour Rarwary.

143. Mr. B. 8. Kamat : With reference to my questions at the March
Session of the Assembly regarding the pontage charged by the Barsi
Light Railway Company, will Government be pleased to give the result
as to the enquiries into the representations made by the public as to
the pontage being excessive ? )

Oolonel W. D. Waghorn : The matter ia under consideration in
communication with the Board of Directors of the Barsi Light Railway
Company and it is hoped that a decision will be arrived at shortly.

CoNtracr wrtn Barst Liaut Ramwway.

144. Mr. B. B. Kamat : Will Government be pleased to place on the
table the terms of the contract made with the Barsi Railway, or at least
the relevant clauses thereof, giving the said Railway Company the right
to levy the pontage across the Willingdon Bridge !

Oolonel W. D. Waghorn : T shall he pleased to furnish the

Honourable Member with a copy of the relevant portion of the contract
entered into with the Barsi Light Railway Company.

Porracr on Bars: Rarnwary.

145. Mr. B, 8. Eamat : Will Government be pleased to quote the
total amount of the pontage realised by the Barsi Railway frgm the
commencemen® up to the end of July 1922, so also the total cost of con-
struction incurred by the said Railway for the Willingdon Bridge ?

Colonel W. D. Waghorn : The total amount of the pontage charge
realised by the Railway from the commencement up to the end of June
1922 was Rs. 8,36,396. Figures for July 1922 are not available. The
cost of construction of the Bhima Bridge was Rs. 5,78,000,

Ovuon axp RourgnaNp Ratnway Starr aNp MeMBERS oF LEGISLATURR.

146. Mr, Manmohandas Ramji : («) Is it true that the Qudh and
Rohilkhand Railway has issued a standing order to its staff in connection
with giving information to members of the Legislature {
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(b) Has this standing order published a Railway Board’s circular
letter on the same subject 1

(¢) Has the attention of the staff been drawn in this eircular letter
to Rule No. 17 of Government Servants’ Conducet Rules ?

(d) Are membersn of the Legislature considered as noil-officials
under this rule who cannot he approached by the Railway stafl with
regard to their individual grievances !

(e) Does this Rule No. 17 of Government Servants’ Conduct Rules
apply to members of the Indian Civil, Medical and Police Services com-
municating their grievances to members of the House of Commons and
the Indian Legislature ¢ And

(f) If so, has the Government issued a circular letter to members of
these gervices drawing their attention to Rule No. 17 of Government
Servants’” Conduet Rules ? :

Colonel W. D. Waghorn : (a) Yes.
(b) Yes. .
(e) Yes.
(d) Non-official members of the Legislature are non-official persons
for the purposes of Rule 17 of the Government Servants’ Conduet Rules.
(e) The rule applies to all Government servants in eivil employ,
other than menial servants. '
(f) No. The necessity for such action has not arisen.

Mze. Lroyp Grorar anp Inprax Civir Service.

147. Mr. B. 8. Kamat : (i) With reference to the recent speech of
Mr. Lloyd George in the House of Commons during the 1.C.S. debate,
will Government be pleased to say if they have noticed the intense and
universal feelings of indignation cvoked by the speech throughout India
and also if they have cabled the state of public opinion at present prevail-
ing in the country to the Secretary of State for India, for communieation
1o the Premier and the British Cabinet 1

(1) Will Government be pleased to place on the Table in this eonnee-
tion their cables or communications, if any, sent to the higher authorities 1

(#1) Will Government also be pleased to say, if they have received
any replies so as to clarify the pronouncement of the Premier or to allay
public feeling in India t If so, will Government be pleased to place any
such correspondence on the Table 1

The Honourable 8ir William Vincent : Government have nothing
to add to the statement made by His Exeellency the Vieeroy on the sub-
Jeet in reply to the deputation which waited on him on the 19th August
1922, and in his opening speech on the 5th September.

Arcononic Liquors.

148. 8ir D. P. Sarvadhikary : (¢) Will the Government be pleased
to state whether Provincial Governments have been vested under the pro-
visions of the Government of India Act and the Local Excise Acts in the
various Provinces with ecomplete control over the production, manufacture,
possession, transport, purchase, and sale of all aleoho}ic liquors, including
foreign liquors and of intoxicating drugs, except opiup ? '

() If the import and export of any of the above mentioned articles
are in any way under the control of the Government of India, will the

»
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Government be pléased to state whéther its intervention in Excise adminis-
tration in Local Provincial Government is any longer necessary—and
why ¢ J

The Honourable Mr. 0. A, Innes : (a) Yes.

(b) The import and export of all aleoholic liquors, including foreign
liquors, and intoxieating drugs is under the control of provincial Govern-
ments except in the case of imports into British India which come within
the provisions of the Bea Customs and Indian Tariff Acts. As regards
the necesgity of intervention by the Central Government the Honourable
Member’s attention is drawn to the Devolutjon Rules.

Rresiawations or Iwpian Civie Sarvice.

149. Bardar Gulab Bingh: (a) How many Civil Servicsé men
resigned in each province on account of the introduetion'of the new
reforms

(b) Did the said Civilians point out any special grievances under the
reforms scheme in their representations !

(6) What other Imperial servicen were similarly affected and with
what results as to the abandonment of the service !

(d) Will the (Government be pleased to place on the table any
special representation to the Government made by such services 1

The Honourable 8ir William Vinecent : (a) and (¢). Government
are not prepared to furnish the information ‘desired for each pro-
vinee, but for India as a whole the number of applications to retire on
proportionate pensions (received up to 31st August 1922) is as follows :

Indian Civil Service .. .. .. 39
Other services .. . .. 108

(b) and (d). An officer is not required to 'mention any special
grievances in support of his applieation to‘retire, and the Government o
India have no official information on this point. :

Revenoe rrou Posrage,

150. Sardar Gulab Singh : Will the Government be pleased to
inform the Assembly as to the difference of income during the first
quarter of the current and the preceding years on account of the change
of postage for letters and cards !

Oolonel 8ir Sydney Orookshank : The Honourable Member ia
referred to the reply given to Sir D. P Sarvadhikary’s Unstarred Ques-
tion on the same subject to-day. . .

Posrar SaviNgs Banks DEPARTMENT.

151 Bir D. P. Sarvadhikary : (1) Would the Government please
state : _ _

(a) the amount received by and paid out by the Postal Savings
Banks Department since the beginning of the War, Province
by Province ?

(b) How and at what inferest the sums so received have from time
to timn heen invested and what interest was thus earned
during the period and what amount has been paid ont as
jnterest and what have been the working charges {

L]
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(2) Do the Government propose to consider the necessity and desir-
ability of revising the terms of deposit by the public in the Postal Savings
Banks, particularly with regard to increased rate of interest and increased
facilities for withdrawal of deposit, with a view of making the Post Office
Savings Bauks more popular f ,

Oolonel 8ir Bydney Orookshank : ''he information required by the
Honourable Member is being collected and will be supplied 48 soon as it
is available.

Live INSURANCE THROUGH PosT OrricE.

152. Bir D. P. Sarvadhikary : (¢) Would the - Government please
state the amount of Life Insurance effected t.hrough the Post Office during
the last three years, the amount of the premium received and the mode of
its investment and the amount of the working charges during the period 1

(b) Is it not a fact that this system of Insurance is ouly open to
Goverument scrvants 1

(¢) Do the Government propose to consider the necessity and desir-
ability of throwing open the IPostal Insurance System to those not in
Government service and particularly those engaged in teaching work 1!

Oolonel 8ir Bydney Orookshank : The information asked for by the
Honourable Member is beiurg collected and a reply will be sent as soon as
possible.

IncoMe or Posrar DeparTMBNT,

158. Bir D. P. Barvadhikary : (¢) Would the Government please
state the income earned by the Postal Department during the last three
years Province by Proviuce on account of (1) Money Order (2) Insurance
of postal articles ?

(b) Do the Government propose to eonsider the necessity and desir-
ability of raising the rates of insuring postal articles §

Colonel 8ir Bydney Orookshank : The information asked for is being
collected and a reply will be sent to the Honourable Member as soon as
possible,

GOVERNOR GENERAL'’S ASSENT TO BILLS.
Mr, Pregident : I Lave to acquaint the Assembly that Iis Excellency
%u Governor General has been pleased to give his assent to the following
ills :
(1) The Ranchi Mental Hospital Act, 1922

(2) The Press Law Repeal and Amendment Act, 1922.
@) The Indian Ports Amendment Act, 1922,

PANEL OF CHAIRMEN.,
Mr. President : 1 appoint to the Panel of Chairmen Rao Bahadur
Tiruvenkata Rangachariar,
Maulvi Abul Kasem,
Mr. Campbell Ward Rhodeg, and
Sardar Bahadur Gajjan Singh, X
for the present Bession. 2



MEMBER TO SERVE ON HOUSE COMMITTEE,

Mr. President ; I have to acquaint the Assembly that Mr. Darey
Lindsay has heen appointed to serve on the llouse Committee.

Tae Porick (INcirsuent To Disaremorion) Brin.
‘The Honourable Bir William Vincent (llompe Member) : Bir, I beg
to present the report of the Select Committee on the Bill to provide a

penalty for spreading disaffection among the police and for kindred
offences.

Tus Cawroxunnts (House-AcooMMODATION) AMXNDMENT BiLL.
Me. B. Burdon (Arnay Secretary) : Sir, I beg to move that :

¢ This Agsembly do recommend to the Council of Btate that the Bill further to
umend the Cantonments (House-Accommodution) Aet, 1002, be referred to a Joint

Committee of this Assembly and of the Council of Btate and that the Joint Committee
do eonsist of 10 Members.’’

The motion was adopted.

) Taee Inpiax Orricial Szorers BiiL.
The Honourable 8ir William Vinoent (Home Member) : Sir, I move :

“¢ That the Bill to aseimilate the law in British India relating to offieinl mecrots
to the law in force in the United Kingdom be referred to a Belect Committee cen-
sisti of the Homourable the Law Member, Mr. Burdon, Mr. J. Chaudhuri,
Mr. Jamnadas Dwarkadas, Mr. Rangachariar, Mr. Darcy Lindsay and the Mover.’’

When 1 introduced this Bill into this Assembly last Session,
I explained that it was very largely a consolidating measure. The
English law on the subject of official secrets is contained in two Acts,
one of 1911, which is in force in British India, and one of 1920, which is
not in foree here. There are also two Indian Acts which obtain out here,
those of 1899 and 1904. The present Bill is intended to consolidate these
enactments, and if it is accepted by the Assembly we bope to repeal the
two Indian Acts to which I have referred.

The Bill was circulated affer motion in this House on the 25th of
March last. The opinions of Local Governments have been received ;
they have been appended to the Bill and I think circulated to all
Members. The general principles of the Bill have been favourably
received by, [ think, neurly everybody ; but there are points of detail,
indeed points of difficulty also, which will have to be considered very
carefully in a Select Committee of this House. H any other names are
suggested for the Secleet Committee, of persons who are particularly
interested in this subject, or who have uny special knowledge, I am quite
prepared to add them ; but I do not think that at this stage I need detain

the House with a detailed examination of the criticisms which have been
received.

Mr. President : The question is :

‘¢ That the Bill to assimilate the law in British Indin relating to oficial secrets

to the law in force in the United Kingdom be reforred to a Bolect Committoe con-
wisting of the Honourable the Law Member

Mr. Burdon, Mr. J. Chaudhuri,

¥irneeu :l!:}mdns Dwarkadas, Mr. Rangachariar, M. Darcy Llnduy and Bir William
. Mr. K. 0. Neogy (Dacea Division : Non-Muhammadan Rural) :
Bir, the House is aware that one of the reasons why this Bill has heen
.- brought forward is that the English Statute of 1920 does not apply to
India. A question was asked during the Committee stage of that Statutg

( 180 )
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in Parliament as to why it was not made applicable to India and the then
Attorney (eneral, 8ir (Gordon Hewart, said that ‘‘ it is not being applied
to the Dominions or to India because the Dominions and India have under
contemplation legislation which gocs somewhat further.” 'When I read
that, naturally I was apprehensive as to the scope of the legislative
measure which the Government of India might bring forward in this
connection. But I am nlad to be atle to say from what little I have been
able to see of the Bill and the connected literature, that it is practically,
a copy of the English law a8 amended up to date. But, 8ir, it has been
our experience that the letter af the law is not so much at fault in India,
as the spirit in which it is administered. Therefore, the mere copying
out of an English Statute is far from being an assurance that it will be
administered in the same fair and just manner as in England. Bir, the
English Act of 1911, 1 find, was rushed’ through the House of Commons
and the House of Lords in anticipation, it would seem, of some
emergoncy : and the Aet of 1920 which made the law much more
stringent than it ever waﬂ must be pronounced to be essentially a war
measure. It was the d:r ¢t result of the experience of the working of
the Official Secrets Act ¢f 1911. The Attorney General said in eonnection
with that Act, that ‘‘ the penod of the war partly revealed and partly,
created fresh developments in the mischief of spying. During the
actual hostilities the omissions of the Statute were temporarily ; made
good by Regulations ; but some of these Regulations have to-day
disappeared and the rest will disappear before long. Ience the necessity
of the present measure.’”’ It was, as 1 said, the result of experience
gained in the working of the Official Secrets Act during the troublous
days of the war, and it was the direct outcome of a departmental com.
mittee of Government. Now, even in England when the measure of 1920
was introduced there were vehement protests in the press as also in

Parliament. Sir Donald Maclean said : ‘‘ The war habit is a habit
which the departmental mind finds it very difficult to get rid of,”’ and
referring to the vehement opposition of the press, he said : ** Their

position as public servants in and through the press would be very com-
pletely hampered, and the press should be more amply protected.”’ Now,
Sir, whatever that be, as I said, the Act of 1920 was the result of
experience gained by the British Parliament in the working of the older
Act. Can we say that we have the same necessity and the same justifica-
tion, at the end of 1922. for bringing forward a mecasure on those lines ?
Can you say, for instance, with reference to clause 4 of the pregent Bill,
which ubrogates the well-known prineiple of the English Juﬂ'prudence
that an accused person is to be presumed to be innoeent till he is proved
to be guilty—ean you say that a provision of this kind is necessary in
India togay, as the Attorney General said with refercnee to the
corresponding provision of the English law that it was guite a
deliberately drastic provision, which experience showed was vitally
necessary 1 I would ask the Hotourable the Home Member to answer
my question. Is it vitally necessary in the interests of the administra.
tion in this country to-day ! That is the question:that I put.to him.
Then, Sir, in the papers that have been circulated to us embodying, the
opinions of the different Local Governments, it i intepesting to fnd.
that no less & person than a responsible Minister of the United Provineds,
the Hox;ourabmr Chmtamam, is vehemently opposeg te this measure.
16
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The Honourable Mr. Chintamani ‘‘ is of opinion that the disclosure of
official secrets relating to the Army, Navy and Air Force, and also
perhaps relations with foreign powers is a far graver offence than the
disclosure of secrets relating to the Civil Administration, and that in
respect of the latter the law should be much milder. 1lle thinks that
the present Bill does nothing to remove or even mitigate the objections
urged against the Indiau Official Secrets Act of 1904, which aroused con-
siderable opposition, and he is accordingly unable to approve of or
suppert the Bill."’ It is rather interestingto note also that the popular
view in this matter has been voiced from an unexpected quarter, I mean
the North-West Prontier Province. This is what we find in the letter of
the North-West Frontier Province Government :

“* A minority of those consulted, however, arc of the opinion thut, while tho Bill
might have been fully justified under war eonditions, it is unduly wide and drastic for
the ordinary coaditions of peace, and that it contuius cluuses which may casily
become an instrument of oppression in the hands of uyscrupulous officers. There is

nn doubt that sueh a provision as section 4 (£) (i) of the Bill, if not carefully and
justly treated might be so utilised.’’ )

\This_ is the opinion of the Local Government :

- 4¢ Again, the Judicial Commissioner, who had speciul expertence of ‘the English
and French laws on the subject of espionago during the war, has pointed out that
the presumption arising from the presecuce In an accused person’s note book of the
nunie and address of a person bolieved to be a spy is one which, if pressed, might
result in the conmviction of innocent persons, and it seems doubtful whether there is
suficient justification for retaining it in a Btatute which applios to peace conditions.’’

.This practically sums up the position.

Now Sir, when the English Act of 1911 was being considered in Par-
liament, .the then Attorney General, who was no other than our present
Viceroy, said as follows :

‘¢ The sense of justice in this country is perfectly fair to all persons and there
will be no dunger to any one engaged in something perfectly innocent.’’

Is the Honourable Member in a position to say that the sense of justice
in this country is quite as fair as it is in England 7 Sir, it is in no obstrue-
tive spirit that I offer these criticisms, because this is as much a consoli-
dating measure as a measure to assimilatc the law to the English Statute.
T hope, however, that all these serious questions will be considered in the
Select Committee and the Bill will be toned down as much as possible.

The Honourable Bir William Vincent : Sir, before I reply to the
Honourable Member, may I ask him if he is willing to serve on this Com-
mittee, because I should be very glad to have his name, and he will have
the guarantee that the points to which he referred are fully examined.

Mr. K. 0. Neogy : With pleasure.

The Honourable Sir William Vinoent : Then, with your leave, Bir, I
should like to add his name.

“The Honourable Member has characterised the Bill as being too
severe, and he says that though the Act in its letter may be fair, yet in
this ‘eountry we might use it oppressively. Will he point to a single
instance in which the Government of India have used the Official Bectets

Act at all improperly .
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The Honourable Bir William Vincent : Surely that is.-mo answer,
When the Honourable Member was challenged to give an example he has
been unable to do so, and that is the real answer to his charge. What would
be the effect of a refusal to refer this Act to a Select Committpe?
More than three fourths of it is a purely consolidating measure as I ex-
plained, and the only effect will be, as the Honourable Member knew per-
fectly well, to leave the law in a confused state. Our main object in this
Bill is to get the law into some real, intelligible. form at present, and that
is really the reason for the present measure. I am quite prepared to con-
sider any amendments or the points which have been mentioned hy him,
partienlavly those relating to-the Aet of 1920, but I do take exceotion vo
the suggestion that the Government of India are secking to impose a seieve
law on this country. Mr. Chintamani’s objection was not based on this
Act. It was based entirely, as Honourdble Members will see if they read
it, on the old Act of 1904. Who else has the Honourable Member got to
support him ¥ The Loeal Governments have not a word of complaint
about this. Being unable to find support from anybody else he has
wandered very far aficld, right up to the Frontier province. That is the
advanced province from which he can secure support to his opposition to
this Bill. May I say that every other Government has supported the
general principle of this Bill 7 We are not now dealing with the details
because they will be eonsidered in the Seleet Committee, but T hope that
the Assembly will accept the present motion.

Mr, T. V. Beshagiri Ayyar (Madras : Nominated Non-Official) : Sir,
I should not allow this Bill to go before the Select Committee without
saying a word upon section 4 of the Act as it is now found in the Bill.
Sir, it has been the common feature of legislation in India in reecent years
to throw the hurden of proof upon the accused person. As civilization ad-
vances, we find in civilized countries the reverse is the case, namely the
prosecution establishing that the man has been guilty. In this country we
find the process reversed altogether—it is the accused who is asked to
establish his innocence.

Sir, it has been the practice for rome years when it was said that the
country is not sufficiently advanced and that the safety of property should
be preserved, to introduce legislation of this kind. But now, Sir, after
80 many years of British rule in this country, is it right to say that the time
has not come when the legislation passed by this Assembly so far as
criminal matters are concerned, should not take it for granted that the
accused person should be called upon to establish that he is not guilty. I
think care should be taken in the Select Committee to see that this pro-
vision is not allowed to go unchallenged. Certainly we will have the
power when the Bill comes before the Assembly to say a few words on it,
but T ask the members to take note of this grave and serious abuse of
the process of 1aw which is being indulged in by the Government of India
in recent years.

Mr. Prgsident : The question is :
‘* That the name of Mr. K. C. Neogy be inacrted after the name of Mr, Burdon.®’
The motion was adopted. ’

Mr. President : The question is :

‘‘ That the Bill to assimilate the law in British India relathg to oMeial secrets
to the law in foree in the United Kingdom be referred to a Seleet Committeo



134 LEGISLATIVR ASARMBLY. [6ru Serr. 1022,

{The President.] g e
J%oﬁ' the Hanourable the Law Member, Mr. Burdon, Mr. K. C. Noogy,

tdhuri, My. Jamnadas Dwarkadas, Mr. Rangacharinr, Mr. Darcy Lindsey
and the Honourable Sir Willlam Vincomt.'’ -

The motion was adepted.

. THE CRIMINAL TRIBES (AMENDMENT) BILL.
The Honourable Bir William Vinoent (Home Member) : Sir, I move :
.« That the Bill further to nmend the Crimimal Triben Act, 1911, be referred
%0 & Belecs. Committee consisting of the Honourable the Law Member, Mr. Durry
Liudsay, Mr. Bradley-Birt, Mr, Kamat, Chaudhuri Shahabuddin, Mr. Cotelingam,
Prince Afsar-ul-Mulk Mirsa Muhammad Akram Hussain Bahadur, Mr. Neogy,
Mr. Reddi and myself.”’

I have of course asceririned that these members are willing to serve
on the Committee. I introduced this Bill in the last Bession. I had
circulated it to all Loeal Governments, and I may say that the reception
has been very favourable, but here too there are points of detail which will
have to he considered very carefully by the Belect Committee, many
of them being points of drafting. I do not think that there can be any
controversy on this measure, and I make the present motion with con-
fidence that it will be accepted.

The motion was adopted.

THE COURT-FEES (AMENDMEN®) BILL.
The Honourable 8ir William Vincent (Home Member) : 8ir, T move

for leave to introduce :
¢4 A Bill further to amend the Court-feos Aect, 1870."’

The Bill really is n simple one and 1 shall not have to detain the
House for any length of time in regard to it. Section 4 of the Court-fees
Act deals with the levy of fces on documents filed in High Courts estab-
lished by Letters Patent in cases coming before such Courts in the exer-
cire of their jurisdiction. It prescribes that the court-fees in certain
particular cases shall be as indicated in the Schedule. The case
dea)t with in the Bill relatcs to an appeal under the Letters Patent of the
varivus High Courts from ke Judgment of one Judge of the Court. 'The
provision in the Act runs as follows :

"¢ In the exercise of its jurlsdiction as regards appeals from the judgment of
two or more Judges of the Court or of a Division Court.’’ ‘

Now many members of this House are aware that, though the appel-
late jurisdiction of High Courts is generally exercised by two Judges,
yet in some cases—petty cases generally, it is exercised by one Judge,
and from the decision of that one Judge there is an appeal under the
Letters Patent ; what ia commonly called in the High Court as the
Lettern Patent appeal. Tue Allahabad High Court have, I beliove, ruled
that the provisions of section 4, to which I have just referred, do not
apply to such Letters Patent appeals. That was never the intention of
the Lezislature. It was never intended to apply a different rale to an
appeal from the Judgment of one Judge from that which applies in other
appeals snd it was merely to rectify that small error—it is our duty
to accept the interpretation of the Honourable Judges as necessarily
correct—that the present Bill is mtroduced,

The motion was adopted,
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The Honourable Bir William Vincent : Sir, 1 introdu'c_se the Rill.

THE PARSI MARRIAGE AND DIVORCE BILL.

The Honourable 8ir William Vincent (Home Member) : Sir, I beg'to
move for leave to introduce : _
‘¢ A Bill further to amend the Parsi Marriage and Divorce Act, 1865."’

' Under that Act, a Chief Matrimonial Court is constituted in certain
Presidency towns and district matrimonial courts eonstituted in districts.
Matrimonial suits are heayd by a Judge aided by 11 delegates in the
Chief Court and by 7 delegates in the district court, questions of law and
procedure being decided by the Judge. The deeision on the facts is the
decision of the majority of ithe delegates. Well, last year, the Bombay
High Court pointed out the difficulty in disposing of these cases because of
this large number of delegutes who have to be present during the hearing
and at the conclusion of the cage. Both the High Court and the Bombay
Government thought that, if 9 delegates attended continuously while
hearing the case in the Chief Matrimonial Court, that would answer
all reasonable requirements.

That appeared to us to be a reasonably satisfactory proposal and
we were of opinion also that the same provision might be extended to
the Parsi District Matrimonial Courts. We consulted liocal Governments,
and I think I may say that our proposal has been generally approved.
What the Bill provides is that the hearing may continue and any such
ease may be concluded if at least 9 of the delegates in the Chief Court
and at least 6 of the delegutes in the Distriet Court have attended
throughout the proceedings. The only difficulty is that this may possibly
result in an equal division of opinion among the delegates and the Bill,
therefore, provides that, where they are equally divided in opinion, the
decision on the facts shall be with the presiding Judge. I merely move
to-day for leave to introduce the Bill.

The motion was adopted.

The Honourable Bir William Vincent : Sir, I introduce the Bill.

THE NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL.
The Honoursble 8ir Malcolm Hailey (Finance Member) : Sir, 1 beg

for leave to introdnce :

¢¢ A Bill further to amend the Negotiable Instruments Act, 1881."'

That, Sir, is a small measure that is fully explained in the Statement
of Objects and Reasons and has been approved by all authorities consulted
on the subject.

The motion was adopted. )

The Hononrable 8ir Malcolm Hailey : Sir, I introduce tae Bill.

THE INDIAN BOILERS BILL.
The Honourable Mr. C. A. Innes (Commerce and Industries Member) :

Sir, T move for leave to introduce :
‘¢ A Bill to consolidate and amend the law relating to steam-beilers in India.”’

1 think, Sir, that this Bill has already been in the hands of Honourable
Members for some days and the Statement of Objeets and Reasons append-
ed to that Bill explains why we have thought it necessary to place this

L]
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legislation before the House. The neeessity for boiler legislation is ulti-
mately due to the fact that a steam-boiler is a very dangerous instrument.
Faults in design and construction, wear and tear, faulty management, or
careless handling may at any time lead to a disastrous explosion. It was
an explosion in December 1863, which caused the loss of mno less than 13
lives, that led the Bengal Government to pass the first Boiler Aet in India.
The Bengal Act of 1864—and it was two fatal explosions in Bombay City
that led the Bombay Government to follow suit with the Bombay Act of
1869. Other Local Governments, with three exceptions, have found it
necessary to pass similar JAets and the position now is that we have T
different Acts in foree relating to steam-boilers.  Now, all these Acts have
one object. Their object is to protect human life and property from the
danger of these explosions. They endeavour to achieve that ohject by a
system of inspection. A boiler, when it is first installed in India, is
surveyed. Its design and construction are tested with reference to a
specified standard of safety and the maximum pressure at which that
boiler can be worked with safety in fixed. Subsequently, the boiler under-
goes periodical mnpeclmn in order that any deterioration may be detected
and that the reduction in pressure necessitated by that deterioration may
be determined. The common principle of all Boiler Acts in India is that
no boiler may be permitted to be used except under cover of a certificate
which specifies the maximum pressure at which that hoiler can be worked
with safety. But there uniformity ends. I do mnot propose to relate at
present the various differences between the different Aets. T propose to
refer merely to one fatal defect in our boiler legislation—a defect which
arises from the fact that different Local Governments have legislated at
different times on different models instead of there having been framed
one uniform Act by the Central Government. The defect I refer to 1
this, There is no uniform standard of safety in India. All technical
questions relating to pressure, standard of construction, and so on, are
dealt with by regulations under these different Acts. The constants and
the formule vary in the different provinces and we have arrived at the
position that the maximum pressure may vary from province to province
for the same boiler. That is to say, we have in the different provinces of
India a different standard of safety for human life. 1 think that every-
one will agree that this is an impossible position and of course there are
other grave disadvantages. Boiler manufacturers for instance who cater
for the needs of India are greatly hampered by. the fact that there are
different standards in the different provinces. Boiler users are similarly
put to difficulties. T am afraid that this reform has been long overdue.
We have long known of this defect in our legislation but, owing to the
war and other causes, it was only in 1920 that we were able to appoint a
small expert committee, which toured all over India and which wrote &
valuable report. 1 think that report has been distributed to Members
of the Assembly. We have consulted Local Governments and all these
Local Governmentn agree in what indeed is a self-evident proposition,
namely that there should be a uniform standard for boilers throughout
India and that that uniform standard should be achieved by All-Iridia
Jegislation. As has been stated in the Statement of Obijects and Reasona
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though boilers are a provincial subject, yet the devolution rules expresaly
made provision for All-India legislation., Now, I am quite sure that I
have got the House behind me as regards the principle of the legislation
that 1 propose. That is all that I want the House to agree to at the pre-
sent stage. 1 do not propose to go into details. The division of functions
between the Central Government and the Local Governments will be that
the Central Uovernment will issue the technical regulations under the Act,
These regulations will be issued under clause 27 of the Bill. They have
already been framed by this expert committee. But, as the House will
readily understand, it is of the utmost importance to boiler users and to
workmen generally that out regulations should be thoroughly consistent
with modern boiler practice and theory, and, consequently, these regula-
tions are now being subjected to further expert examination. If this
Bill is passed into law, the regulations will be published for eriticism before
they are brought into force. The Local Governments will be entrusted
naturally with the administration of the Act, and the body of the Bill deals
with the machinery necessary for carrying out our regulations,—that is
to say, with the registration and inspection of boilers., In this part of
the thing, we have done our best to stick to the existing Act as closely as
possible.  But before I sit down, there is a point on which I should like
1o touch. Most of our existing Acts deal with prime movers as well as
with steam-boilers. With the concurrence of all Local Governments we
have dropped all reference to prime movers iu this Bill, the reason being
that prime movers are an entirely different proposition from steam-
boilers,—they are not liable to explode. They have their dangers but
these dangers can adequately be safeguarded by legislation under the
Factories Act.

I do not think I neced detain the House any further. I am gquite sure
that they will all agree with me that it is a matter of urgent nnportance
that we should have one uniform standard of safety in regard to boilers
throughout British India. There are, no doubt, some controversial points
in the various sections of the Bill, but, at a later stage, I propose to move
that the Bill be referred to a Joint Select Committee. I have no doubt
that in that Select Committee all these points- will be most carefully
cxamined.

I move, Sir, for leave to introduce the Bill.

The motion was adopted.

The Honourable Mr. 0. A. Innes : Sir, I introduce the Bill.

THE OFFICIAL TRUSTEES AND ADMINISTRATOR GENERAL’S
. ACTS AMENDMENT BILL.

The Honourable 8ir William Vincent (Home Member) : Bir, I move
for leave to introduce :

¢« A Bill further to amend the Official Trustees Act, 1918, and the Administrator
General’s Act, 1918.’

Though there are seven clauses in the Bill the purpose really is very,
simple. Under the Devolution Rules Official Trustees and Administrators
General are controlled by the Provimces. Under rule 14—1I think it is—of
the Devolution Rules all the revenues that accrue from this source alsa
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go to the Provinces. But under the Aet, as at present drafted we, the
Government of India, are liable to make good certain defalcations ou the
part of Official Trustees and Administrators (General. It appears to be
obviously unfair rhat this should be the case if the Provinces are to get the
revenues. This arrangement was all right in the days before the reforms,
when really the revenues of the Provipces and of the. Government of India
were much more closely counected and allied than they are now. But now
that certain revenues have been allotted 1o the Provinces it seems only
réasonable thut any defalcation on the part of officers of the Provincial
Government should be met from the P’rovineial revenues, and it is simply
to eﬂec‘t this that the present Bill W proposed.

.The motion was adopted. -
The Honoursble Sir Willism Vinoant : Sir, I introduce the Bill

THB INDIAN TRA\JBFER OF SHIPS RESTRICTION
 (RBPEALING) BILL.

.. 'The Homonrable Mr. O, A. Innes ((hmmm and Industries Member) :
Sir, I move for leave to mtroduee :
B 1
. Ahm!!.ld: 'zenm the restrictions imposed on the tramsfer of ships reglatered
This is a very smali Bill the objects of which are fully explained in the
Statement of Objects and Reasons. There is no longer the slightest neces-
sity for retaining this Act, which was passed as a piece of war legislation,
on our Statute Book. The reasons which- led us to pass it ar® no longer
in operation. On the other hand the Aet causes & vertain amount of
ineonverrience to trade. We propose, thercfore, that it should pe repealed
and that this dead matter should be mmovod from the Statuts Book.

- The motion was adopted. .
‘The Houwwrable Mr. 0. A. Innes : I introduce the Bill, Sir.
The Assembly then adjowrped till Elaven of the -Closk
the 7th September, 1922. ’ on Tuureds,
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